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v

The Lok Sabha met at Eleven of the

ORAL ANSWERS TO

Clock
[Mr. Seeaxen in the Chair)
QUESTIONS

MR. SPEAKER: Shri Shankerrao
Savant.
SHRI SHANKERRAO SAVANT:

Qn, No. 648.

SHRI VASANT SATHE' May 1

Tequest that Qn. No. 664 which per-
tans to the same subject may also be
taken up alongwith this?

MR, SPEAKER Yes. they may be

taken together,

Backward areas in Mahkarashtra from

Railways view polnt

*648. SHRI SHANKERRAO S8AV-

ANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) which areas in Maharashtra are
considered to be backward from the
point of view of Railways,;

(b) what provision has been made
for expenditure in these backward
areas during the current year; and

(c) how is this amount expected
to be spent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment 1s laiud on the Table of the
Sabha.

Statement

(a) The Ministry of Railways have
not laid down any criterion for consi.
dering an area as backward for the
construction of new rail links. The
recommendations of the State Gov-
ernments are considered for the cons-
truction of rail hinks in the backward
areas

(b) and (c). Provision of funds is
not made state-wise or aréa wise.
However, survey or construction of
the following projects falling partly or
wholly in the State of Maharashtra
has been approved.

S. Name of the Project Estimated Outlay Remarks
No. cost. proposed
(Rs.in  in 1976-
crores) 77. (Rs.
in lakhs)
x 2 '3 4 b}

1. Construction ofa B. G. raul link

from Diva to Bassein . 12°7§
2. Construction of a new B. G.
line from Wani to Chanaka 53

Conversion of Menmad-Parbh-
sni-Purli-Vaiinath from M.G.
section 1o B.G. . .

L3
31-36

350-0 Construction work 1n progres

10-0 Construction work in progress.

4’5 Constrruction approved.
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4. Construction of & new B, G." ~

line from Apta to Mangalore 300'0

8. Construction of a Branch line
from Roha to Murud (Janjira)
on Apta-Dasgaon Route .

6. Conversion of Miraj-Latur N.G.

section to B.G. . 49°74

e Survey in progress.

Survey in progress.

Survey completed.
Exports undere xamissation,

9. Conversion of Parbhani-Mudkhed- Survey is beialght ‘Survey in prograss.
cos

Adilabsd M. G. to B.G. and
its extension upto Ghugus,

8. Construction of anew B, G.line
from Wardhs to Katol

carried out at
of State Government.

1220 ()10 Sufvey report under

finalisation.

Momorandum for Clearagce of Kon-
kan Rail Line

*664. SHRI VASANT SATHE:
Wil the Minister of RAILWAYS
be pleased to state:

(a) whether Government have re-
eeived a memorandum from peoples’
representatives from  Maharashtra,
Karnstaka and Goa urging for early
clearance of the XKonkan Rail Line
proposal;

(b) if so, the important facts there-
of; ang

(¢) steps/decision
matter?

taken in the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). A state-
ment is laid on the Table of the Sabha,

Siatement

{(a) and (b). Representations have
been received from Members of Parlia-
ment, Public bodies and the State
Govemmen!s of Maharashira, Karna.
taka and Goa for the construction of
Konkan Railway.

(¢) Final Location Survey from
Apta to Dasgaon portion of the Apta-
Mangalove rail link, has been completed.
Tinal Location Survey between Das-

gaon and Ratnagiri including spot
checks between Ratnagiri and Manga.
lore is in progress. A traffic survey
and financial appraisal of Apta.Das-
gaon rail link has been included in
the Railways Budget for 1976-77 at an
estimatled cost of Rs. 85,000/-. The
project will be considered for being
taken up for construction after the
proposed surveys and financial apprai-
sal are completed and also subject to
availability of funds,

SHRI SHANKERRAQ BAVANT: The
answer 1s really strange because the
Government refuses to say which "are
the backward areas. Very often it has
been admitted on the Floor of the
House that Konkan and the entire
-<coastal area is a backward region and
I don't know why they are not prepar-
ed to accept the position.

Secondly, 1 should like to point out
that several MPs have given a repre-
sentation requesting the Government
to start work on the Apta-Dasgaon
section which is part of the Apta-
Mangalore railway line. The final
Location survey has alsc been com-
pleted, but there is no outlay for this
construction of item No. 4 this year.
Why should it be s0? Why should they
not start construction work on the
Apta-Dasgaon section at least, if not
on the Apte-Mangalore section?
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SHRI BUTA SINGH: I fully share
the anxiety expressed by the Hon,
Member. His question is m two parts.
He asked why we have not accepted
some criteria for declaring an area as
backward. The reply, as mentioned
in the Btatement, does not give the
criterin that have have been laid down
by the Railways because the Railways
don’t lay down any criteria by them-
selves. A request has to come either
from the Planning Commission or the
State Government concerned that ‘this
is a backward area kindly take up
work for having a survey for taking
up new railway lines’. This is how,
1 that context, we have said that the
Railways do not themselves declare
an area a backward area.

Regarding part (1) of the question,
1 would say that: for conducting the
survey of this particular section, Apta-
Daagaon Rs. 85,000 were earmarked
and survey reports have become avail-
able. We are analysing those reports,
and as and when resources are avail-
able, we will definitely take up that
project,

SHRI SHANKERRAO SAVANT:
This 18 a stereotyped reply that 18
being given for the last three years—
not now. but for the last three years.
When are you going to make funds
available” For the entire Apta-Man-
galore line, the Planming Commission
may not be prepared to give so much
of money. But so far as Apta-Dasgaon
hine is concerned, only Rs, 14 crores
are required, You may request the
Planning Commission to give Rs. 14
crores and take up this work. As a
matter of fact, on this line, some work
has been done by the State Govern-
ment also and that is being washed
away. ‘This lLne 1s necessary in the
national interest. Will you start work
on this Apta-Dasgaon line at least this
year, particulary in view of the fact
that survey, eic have been completed
many years back?

SHR} BUTA SINGH: No doubt, this
work was taken up as a drought relief
measure by the State Government, and
the State Government, as soon as
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those conditions were not there, said,
“Now we cannot do this from our side,
the Railways have to treat this as a
regular project”. We approached the
Planning Commission, but unfortu-
nately it was not possible for the
Planning Commission t6 - allocate the
funds that are required for the cons-
truction of thus line, I agree with the
hon, Member in what he has gaid. He
should join us in persuading the
Planning Commussion.

SHRI VASANT SATHE: The first
thing that 1 would like to know from
the hon. Minister for Railways 1s this.
—we are not wanting to stand on any
local sentiments— do we consider
this economically and nationally neces-
sary that the coastiine where there 1s
no other communication facility should
have a railway line— rnight from Goa
to Karnataka? Once it 15 felt that 1t 18
economically a desirable thing, even
to develop that region which has a
remendous potential, why should we
allow this to be delayed? How many
more years should it take? Now the
cost has gone up again. You had pro-
vided only Rs. 85.000 for the survey
I do not know whether even the survey
has been completed or not At least
the Railways should have a complete
survey aone on their own For that,
you do not need to go to the Planning
Commussion. You may have to go to
the Planning Commission only for
finances, and that also can be done in
phases You do not need all the 14
crores of rupees, or whatlever the
amount may be, at once A ra'lway
hne is not built 1n a day. 1f we are
eager , then what 1s 1t that is stopping
us from going ahead® You push the
bali to the Planming Commission and
the Planning Commussion throws it
back in your court. Where exactly
do we stand? Be frank and tell us
where the matter really stands

SHRI BUTA SINGH It 1s not
correct to say that no survey has been
done. Much of the thinking has gone
into it. The survey was done With
vour permission, I will read this out.
It has been revealed by the report that
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the cost of construction of Apis-
Desgpon  section, about 108 kms.,
excluding the cost of rolling ateck,
will be Rs. 1300 crores; the Apta-
Meangalore line, which is about 808
kms., was estimated to cost us about
Rs. 300 crores. There is no lack of
urgency on our part. With your per-
mission I can say that, at one stage,
the Prime Minister herself has spelled
out in 50 many words that it is a very
important and urgent project and that
it should be taken up as early as we
can. But, unfortunately, it boils down
to this that funds are not available
with us, We cannot proceed with this
project simply because funds are not
available. The Planning Commigsion
is not coming in our way. They have
their own priorities, and looking to
the overall picture of the financial
position of the country, it will be
difficult for anvbody to commit here
that, by such and such a date, we will
be able to do this

SHRI VASBANT SATHE: I would
like to know if any effort has been
made by the Railway Munstry to
consider the ecpnomic feasibility of
this project. That means, you invest
certain amount, you can take it either
from the financial institutions absolu-
tely as an economic proposition or
even the world Bank and in how
many years the amount can come
back. Has the Railway Ministry con.
gidered this as an economic proposi-
tion? -

THE MINISTER OF RAILWAYS
{8HRI KAMLAPATI TRIPATHI): It
is a suggestion for action. So far as
funds are concerned, we must get the
clearance of the Planning Commission
for the scheme itselt and the funds
glso. Unless that is done, how can
we proceed?

SHR] VASANT SATHE: The scheme
has been cleared.

SHRI BUTA SINGH: The idea has
been cleared,

MAY 4 2009
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BHRI VASANT SATHE: %ow there
iz a difference betwein  the idex and
the scheme. Have you placed the
scheme botore the Planning Commis-
sion for clearance?

'SHRI KAMLAPATI TRIPATHIL:
Yes.

SHRI DINESH CHANDRA GOSWA-
MI: Though the question related to
Maharashtra, the hon, Minister has
made two general statements. Firstly
that the Railways do not lay down the
criteria for considering an area as
backward, with which I have no guar-
rel. Secondly, he has stated that the
provision of funds is riot made state-
wise or area.wise. I hope, the hon.
Minister will agree that for an overall
economic development ef the country,
creation of infra.structure including
taking railway lines to the backward
areas is of imperative necessity. May
I know, whether the Railways have
any policy of hnking up the backward
regions with railway lines so that
there can be economic development in
that region. If not, what is the over-
all policy of the Railways regarding
linking up of the backward regions
and the industrially under-developed
regions, or the Railwavs have no
policy at all?

SHR] BUTA SINGH: As far as part
{1} of the question is concerned, I
need not repeat what I have already
stated. With regard to the policy, the
answer is: Yes, 8ir. I would like to
add that the real conceptual change
was made in the year 1973.74 by the
then hon. Railway Minister from the
orthodox financial  criteria for con-
struction of new line in the backward
areas and under-developed areas.
Certain criteria were lald down and
the policy spelt out in which the State
Governments were expected to share
certain portion of the expenditure.
The criteria are:

(i) Exemption, full or partial from
payment of dividend Lability
to the General Revenues dur-
ing the period of conatruc.
Tion and for a specified num.



ber of years after completion

, 3Ad opering to tralfe.
(il) Participation of State Govern-
ments or local authorities, in
reducing the cost of construc-

tion by givitg the land and
labour content of construction
free of cost,

(iii) Suitable gdjustment upwards
of fares and freight structure
applicable to  the newly con-
structed line which in com.
mon parlance is called infla-
tion chargeable mileage’, and

{iv) Levy of fares and freight on
a discontinuous hasis so as to
be a sel-off against telescopic
structure of standard fares
and freight,

This is a clear policy laid down by
the R:iflway Ministry and there is no
much time has bLeen taken?

SHRI RAJA KULKARNI: The Rail-
way Ministry need not lay down any
new criteria for backward regions. It
is guite clear that where the Govern-
ment has allowed the industries to
grow In rural areas or outgide the
metropalitan cities, the Railways have
not developed These are automati-
cally backward regions from the rail.
ways point of view, because the indus-
tries are allowed, but infra-structure
facilities like railways are not allowed
to grow. In view of this, will the hon.
Minister explain why the work on the
railway line which was ganctioned for
Deva-Basi is not going according to
the schedule and the funds have not
been allowed for the current year?
Similarly, what hag  happened to the
Bombay Metropolitan Railway which
was cater to the needs of rural
aregs oytside Bombay and how far
that project has made progress?

8HR} BUTA SINGH: The Diva-
Bassein  raflway link is in pro-
gess and  the uptodate progress
is sbout 23 per cent of the pro.
Ject. A provision of Rs 335
crores has been made in 1976.77 and
the work is tirgeted for completion by
March 1880,

Orel Annders  VAIBAKHA 14, 1899 (34KA)
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SHRI RAJA KULKARNI: What
about Bombay Metrppbn‘tan railway?

MR. SPEAKER: Is that also a back-
ward area?

Next question—Mr, Samanta,

Demands of Publishers of Hindi.
Rafiway Time Tuble
*849. SHRI 8. C. SAMANTA: Will the
Mnister of RAILWAYS be pleaged to
state:

(a) the demands of the publishers
of the Railway Time Table ip Hindi
which are still pending;

(b) how long will it take for the
Railway Administration to take de-
cisions thereon; and

i
«

{c) whether publication of Hindi
time table is likely to be digcontinu-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHA¥I QURESHI): (a) and
(b). the matter 18 under active con-
sideration of the Railway Admunistra-
tion and a decision 18 expected shortly.

{c) No Sir,

SHRI 8. C. SAMANTA: May I know
how many years back and by whom
this matter wag referred to the
Railway administration and why so
much time has been teken?

SHRI MOHD. SHAFI QURESHk
There is a private publishing firm by
the name of All India Railway Time.
Table Office. This is a irm in Vara-
nasi. They have asked us to give
them certain financial assistance and
other facilities and the matter is being
considered.

We are prepared to help them
wherevey it is needed ang if they con=
tinue to publish this All India Hindi

time-table, they are welcome to do 50,
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Decling in Salp of Petrelenm Products

*650, SHRI RAJDEO SINGH: will
the Miniser of PETROLEUM be pleas-
ed to state:

(a) whether actual sale of Petro-
leum producty was brought down
from an estimated demand of 25 mil-
lion tonnes to something like 21
million fonnes in 1974;

(b) i? e0, what was the annual
demand in the yesrs 1972 and 1973;
and

(¢) whether this fall in annual
demand is due to increased price of
petroleum products only or for some
other factorg also?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYAT' (a) and
(b). Actual consumption of all petro-
leum products including refinery boiler
fuels reduced to 23 million tonnes in
1974 against 23.7 million tonnes in
1973 and 22.6 mfllion fonnes in 1972.
Thus consumption in 1974 recorded a
drop of 2. 8 per cent over consumption
in 1973 against an increase in con-
sumption of 4.7 per cent in 1978 over
1972 an 9.6 per cent in 1972 over the
previoug year,

{c) Besides increase in prices of
petroleum products this drop in con-
sumption was a result of several other
measures taken to reduce consumption
such as amphesis on switch.over to
coal, increase in efficiency in the use
of fuel regulatory measures to dis-
courage inessential consumption etc.
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SHRI PRIYA RANJAN DAS MUNSI
It is a fact that for the 1A5t 3 years m
our country, the dealers and agents
who deal with petroleum product i.e.,
fuel for the cars, are young gradu-
ates, science graduates and other
engineers, who are dealing with these
things independently. The profit com-
mission of the dealers from 1954 to
1975 has been only 4 paise. They had
to add some surcharge, which is
under dispute with the MRTP com-
mission. I would like to know
whether the Minister will consider fo
Bbalance their profits in a manner which
can protect them and protect their
lvelihood will he increase it from
4 paise to ‘something more so that the
surcharge will pot be fharged on the
consumers? -

SHRI K. D. MALAVIYA: Here comes
the case of an advocacy on behal? of
the distributors to raise the incidence
of commismon. On the other hand, the
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hon. Member wants the price 10 be
reduced. Both these things connot go
like that. We have received rome re--
presentation from West Bengal to this
effect as has been indicated by the
hon, Member.

1 am having another review of the
whole question how we can reduce the
price of kerosene ultimately for the
consumers and, at the same time, we
can streamline the distribution mecha-
nism with the co-operation of the State
Government so that the element of
profit may he reduced and the consu-
mers may not be put to a loss.

SHRI INDRAJIT GUPTA: Can the
hon, Minister give us any figures to
corroborate or to contradict the allega-
tion which is made that the reduction
in the consumption of motor spirit is
almost entirely confined to the owners
of the private vehicles whereas, in the
case of vehicles which are owned by
the Government-—ministerial cars or
staff cars of various departments/
ministries and companies—the offtake
has remained what it was in spite of
the heavy increase in prices so that,
in fact, the actual burden by way of
reduced consumption is to be borne
almost entirely by the owners of pri.
vate vehicles and not By those institu-
tions which pay for the petrol out of
their institutional funds or the Gov-
ernment funds?

SHRI K. D. MALAVIYA: I have not*
got the figures to indicate that. But
more or less, what the hon. Member
says would be right. Looking to
the workload on the institutions or
public bodies which have to find out
the expenditure on  business or the
administration, perhaps, they are not
reducing the expenditure on motor
spirit as they ought to. In spite of
that, we have been trying to persuade
them to reduce it.

Somes quarters do report to us that
there has been some marginal reduc
tion in the consumption of motor
spirit. But, we will take note of the
suggestion made by the hon, lyember
while reviewing and collecting the-
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fgures to see how much we can do in
the matter.

SHRI INDRAJIT GUPTA: Has any
-aconomy been made in the use of
petrol in Government departments/
ministries?

SHRI K. D. MALAVIYA: AsIsalg
already, I have not got the figures at
the matter.

Import of Chemicals

#852. SARDAR SWARN SINGH
BOXKHI: WIIl the Minister of CHEMI-
<CALS AND FERTILIZERS be pleased
%o state:

(a) the nameg of the chemijcals
imporied from foreign countries and
the amounts of foreign exchange spent
thereon yesrly;

(b} whether such chemicaly csn
be produced indigenously; and

(¢) it so, steps Government pro-
pose to take for their manufacture in
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS ANC
FERTILIZERS (SHRI C P MAJHI)
{a) Chemicals valued at about Rs 72!
crores were imported in 1974-75
‘Group-wise details of chemicals anc
value thereo! are contained in the
Monthly Statistics of Foreign Trade of
india published by the Department of
‘Commercial Intelligence and Statistics
Calcutta.

(b) Most of these chemicals are
being produced indigenously but have
to be supplemented by imports to
meet the gap between the demand and
production. There are some chemi-
cals whick are hot being produced
indigenously and where the demand !s
met by imports. Efforts are being
made to augment/develop production
capacity for attaining self-sufficiency.
Imports are also made in accordance
with the Import Trade Contrel policy
to boost exports.

f¢y Government {s fully aware of
he need to provide the various Inputs
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The specified measures being talen in
this regard are detsiled in the sunual
“Guidelines for Industries” published
by the Government.
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
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pression that the hon'ble Member has
jput this question and naturally, there-
‘fore, be must be quite well.versed
with the data which ig publicly avail-
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BHRI P. C. SETHI: The hon. Msm.
ber has put a very valld question. In
the year 1074 the import of chemicals
which includey fertilisers was to the
tune of Rs. 721 croves and out of this
mors than Rs& 425 crores were spent
on the imports of manufactured fer-
{lisers, The hon. Members might be
aware that the price of fertiliser last
year all over the world had doubled.
It was touching Rs. 2,000 per ton. Now,
fortunately the prices in the world
market have crashed and, therefore,
the import content as far as the ferti-
lisers is concerned will be reduced.

Another way of reducing the import
of feftilisers is that we proceed to-
wards the goal of self.sufficiency in
the fleld of fertilisers and in that direc-
tion we are doing our utmost to in-
crease the production of fertilisers. 1
am glad to inform the House that this
Yyear's production target of nitrogenous
fertilisers was 1.5 million tonnes and
it 1s for the first time in the history
of fertiliser industry that we have
crossed the larget one month ahead
and we are hoping that as far as this
year is concerned the production of
nitrogenous fertilisers even in our
country would be in the vicinity of
1.85 or 1.9 million tonnes. In this
respect the Agriculture Ministry has
put a consumption demand of 2.6 m.
tonnes but our conservative eslimate
is that it will be 22 m. tonnes. So
the gap is closing and experience
shows that our estimate of demand
has been more near to the fact than
actually envisaged by the Agriculture
Ministry,

As far as other imports are con-
cerned, for example, drugs, in the
year 1974-75 there were imports to the
tune of Rs. 458 crores. Here we
were matching because the export of
drugs was to the tune of Rs. 43.12
croves. Actually the balance of trade
as far as export and import of drugs
i8 concerned, is hardly Rs. 2 erores.
As Iar a8 other chemicals are concern-
ed, certainly we are Importing the
pesticides.

Bteps to tighien Audit Machinery

*656. SHRI B V. NAIK: Will
the Minister of LAW, JUSTICE AND
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COMPANY AFFAIRS be pleased to
state:

(a) the legal and administrative
steps taken by the Government to
tighten the machinery of audit and
streamline the institution of Chartered
Accountancy to make the private
sector companies more accountsble
to public at large in view of huge
advanceg by public sector financial
institutions; and

(b) whether Government propose
to set up a bureau of private sector
enterprises on the linew of the
bureau of public sector enterprises?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDAB-
RATA BARUA): (a) and (b). A state-
ment is laid on the Table of the
House,

Statement

(a) By the Companies (Amendment)
Act, 1974 two new sections, namely,
Sections 224A and 619B have been in-
serted in the Companies Act, 1956.
These sections require that fi com-
panies in which not less than 25 per
cent of the subscribed share capital is
held, whether singly or in any combi-
nation by public financial institutions
as hsted in the Act the appointment
or re-appoiniment of the auditor shall
be made by a special resolution and
where the shareholding of these insti-
tutions is not less than 51 per cent, the
companies will be treated like govern.
ment companies and appointment of

auditor shall be made by Central
Government.

As regards the streamlining of the
Institute of Chartered Accountants,
the working of the profession is con-
stantly under review and in regard to
the audit of the Balance Sheet and
Profit and Loss Accounts, a notifica-
tion under section 227(4A) of the Com-
panies Act has recently been issued
laying down the guidelines for detailed
reporting by the auditors.

(b} No, Sir.

SHRI B. V. NAIK: Sir, may I know
the number of the companies out of
the voluminous number of companied
in the private sector which fall within
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the category it which the Government
or its yubsidisries told 2% per cent of
the share capital and the number of
companies wheye 51  per cent of the
share capital is held by the Govern-
ment or its subsidiaries and nationa-
lised banks?

SHRI BEDABRATA BARUA: I am
not gure if I can gjve the figures right
now, in a short time. But the posi-
tion 1s that now by this amendment
of the Companies Act, a very large
number of companies have been in-
cluded because where the public
financial institutions hold shares slong
with Government or other financial in-
stitutions to the extent of more than
51 per cent, they would be treated as
government companies o far as audits
are concerned. About holdings of the
financial institutions in the companies,
it is a fairly good number now. In
regard to lng companes like TISCO,
ACC ete, which are some of the big-
gest companies in  India, I can say
offhand that shareholding by public
financial institutions is much more
than anything that we can think of.
In the Associated Cement Companies,
for example, the government public
financial institutions hold 39 per cent
while all the houses that control the
company may not even have 2 per
cent of the shares. The position is
tike that in TISCO also; I think it is
much more than 25 per cent. So over
the whole range of industries, so far
as the big indusiries are concerned,
the public financial institutions have

come in in a big way. Thit is all I
€an say.

SHRI B. V. NAIK: The hon. Minis-
ter bas said that he could not give
the fAgures because of the short
notice—bhe has given a long enswer,
which of course, is welcome—though
21 days’ notice was given of this ques-
tion. In reply to part (b) asking
whether Government propose to set up
a Bureau of private sector enterprises
#n the Ynes of the Bureau of Public
Enterprises, a Jank, negative ‘No,
8ir' answer har been given. In view
of the fact that he does not have any
figures even ap to the number of in-
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SHR! BEDABRATA BARUA: Let
me make it very clear that there is no
gap in information. This Department
has the information, but since the hon.
member had pot originally asked this
question—his question was gpeciglly
about audit—I was giving him the
position in law. I do not have im-
mediately in my hands the Agures he
had asked for.

Regarding a Bureau of Private Sec-
tor Enterprises, this is a new idea he
has suggested Apparently the Bureau
of Public Enterprises has got a speci-
fic function. It oversees the functlon.
ing of the public sector. The private
sector 18 looked after by its own
management and Government exerclse
a number of controls. throfigh the ad.
ministrative Ministries, auditors and
other governmental institutions. Seo
1 do not think they can be brought on
the same plane so that a Bureau of
Private Sector Enterprises on the lines
of the Bureau of Public Enterprises
could be contemplated.

DR. RANEN SEN: In view of the
fact that sometimes irregularities have
been found out in the audited accounts
of private companies which show that
somehow or other the industrialists
have been able to influence the audi-
tors, and In view also of the fact that
there has been a demand in this House
by several members in the pust for
nationslisstion of the whole audit sy»-
tem which would do away with corrup-
tion, malpractices or other irregulari.
ties, what is Government’s reaction to
this suggestion?

SHRI BEDABRATA BARUA: As }
have siated in my answer, in mest of
the big companies of the privete ses.
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tor, Government havs come in
through the UTI or other institutions
sponsored by Government and are
bolding shares in large numbers. In
some companies, public secfor financial
inatitutions have shares of more than
50 per gent. There the appointment
of auditors is made by Government.
Where public financial institutions
hold 25 per cent shares, their approval
has to be obtained for the appoint.
ment of auditors. If they want to
oppose, they can oppose, because then
a special resolution with 75 per cent
voting strength is required. So far as
government companies are concerned,
Government have got control. So far
as other private sector companies are
concerned, the Company Law Board
issued an order in November last re-
quiring auditors to go into certain
specific matters regarding raw mate-
rials management, their loans, their
deposits, provident fund etc. They
have to specifically mention in the
report. All those have to be looked
into and they have to be personally
satisfled that they are in order. This
has been done in November and from
this year onwards all those things will

appear in the balance sheets and it
will be available,
DR, RANEN SEN: 1 asked about

nationalisation of audit.

SHR] BEDABRATA BARUA: There
1s no such proposal.

Aeccumulation of Feriilizers

*g58. SHRI C, K. CHANDRAPPAN:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

{(3) whether the Fertilizer indus-
try is faced with the problem of
sccumulation of stocks; and

(b) it so, the facts thereof?
THE DEPUTY MINISTER IN THE

(&) and (b), A statement is laid on the
Teable of the House.
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Statement

The stock with manufacturers as on
1.4-1976 ig estimated at 2.02 lakhs
tonnes of nitrogen and 1.10 lakh tonnes
of phosphate; this stock represents
more than 5 weeks of production of
nitrogen and 14 weeks of production of
phosphate and is on the high side,

Accumulation of fertilizer stocks is
mainly due to the high prices prevail-
ing during 1975-76. Begides, April is
the slack season for fertilizer offtake
and the Kharit offtake is expected to
gain momentum from May onwards.

Government have taken a series of
measures to improve the offtake of
fertilizers. These include:—

(i) Reduction In the duty on im-
ported phosphoric acid from
30 per cent fo 15 per cent with
effect from 1st December, 1975;

(if) Reduction in the excise duty on
single superphosphates from
15 per cent to 7§ per cent with
effect from 1st December,
1975;

(iii) Reduction in the price of
muriate of potash (MOP) from
Rs. 1085 to Rs, 800 per tonne
with effect from 16th March,
1976;

(iv) Reduction in the price of phos-
phatic fertilizers to the extent

to Rs. 1250/- per tonne of
P205 with effect from 16th
March, 1976;

(v) Reduction in the price ¢t Urea
by Rs. 100/- per tonne with
effect from 16th March, 1976.

It {8 expected that these measures
would help improve the off-take of
fertilizers when the Kharif season
starts.

SHRI C. K. CHANDRAPPAN: In
the statement government had stated
that there was accumulation of 2.02
lakh tonnes of nitrogen and 1.10 lakh
tonnes of phosphate. They bhave also
stated that it is due to high prices; due
to high priceg the offtake js less; that
is what they say. You will remember
that last year when there was a crisis
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in the economic sphere, It wag the
shorlage of fertiliser, ihat was the
problem; this year when agricultural
production is good, there is lack of
purchase. The Government bad listed
five steps. What is the guarantee that
those measures or concessions given by
the government will really benefit the
poor farmers and small peasants? It
is g fact that there are middlemen who
are selling those fertiliserg to the poor
peasants. I should like to know from
the government whether tihey will
organige or initiate measures to orga-
nise a distribution system by which the
small peasant will get the benefit of
the concessions which are offered by
the government. May I know whether
there will be planning sc that the
situation like this, one year there is
shortage and another year there is no
offtake of fertiliser, will be avoided?

-

SHRI C. P. MAJHI+ This is a sug-
gestion for action. Ags a matter of fact
production this vear has very much
improved. Accumulation has taken
place on account of high prices Gov-
ernment have taken measuresg to reduce
accumulation; offtake has not heen
there because the agricultural secason
has not started, with the starting of the
agricultural season offtake will certain.
1y start picking up. Regarding pro-
fiteering by middlemen, we have fized
the price at the distribution Jevel and
prices are controlled by the government
at the lowest level to see that the far-
mers are not exploited by niddlemen.

SHRI C. K. CHANDRAPPAN: 1
think the hon. Minister has not really
appreciated the point which I tried to
bring to his notice. The government
says that it is due to high prices that
the offtake 1s low. 1Is it not a foct that
the purchasing capacity of the peasant
is low because of the crash in prices of
agricultural products, he is not getting
remunerative price for his products?
Taking this into conaideration, whether
the Government will take some steps
80 that we will really be in a position
to purchase the fertiliser which is one

MAY 4, 1079
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of the easentin] inputy for the devslop.
ment of agriculture?

SHRI P. C. SETHI: 1 would Ilke to
draw the atiention of the Hon. Member
to this fact that it ig not in the case of
all fertilisers that consumption went
down, For example, in the cas® of ni-
trogenous fertilisers, in the yeay 1974-
75, the consumption was 17.05 lakh
tornes thig year, in 1975.76, inspite of
the fact that before we had offered tbis
concession the consumption of the
nitrogenous fertiliser as compared to
last year, had gone up to 21.48 lakh
tonnes. Therefore, it would not be
very correct to presume that the ferti-
liser consumption has gone down
and the prices are prohibitive. Sir, it
is true that ag far as the agricultural
produce is concerned. the price 18
packed, But we are not responsihle
for this. It ig in the overall interest of
the country, in order to save our econo-
my and to make the agricultural pro-
duce availahle to the consumers whose
number 18 much more, that the Govern-
ment has adopted this policy. As
compared to what the peasant has been
getting since the last two or three years,
at a particular price, it is 1irue, the
Hon'ble Member's contention 1is true,
that the price of input has not been
reduced equivalent to what he is getting
and that is why there was some inhibi-
tion. But it was the mhbition parti-
cularly in t{he use of phosphatic fertili-
sers because phosphatic fertilisers con-
sumption was low as compared to last
year—in 1974-75, 1t was 4.71 lakh
tonnes this year, m 1975-76, instead of
the demand gong up, the actual con-
sumption was 4.66 lakh tonnes. That
meang about 05 lakh tonne wag less.
That is why we have now adopted
these measures and as I have slated in
my main reply there is a reduction of
Rs. 1250 per tonne in price of Phos-
phatic Fertihzer. We are hoping—the
season has started from May—that
consumption of phosphatic and poias-
sic fertilisers would definitely improve.
As far as planning {s concerned, now
it is completely dovetailed and what.
ever inputs or the Agriculture Ministry’s
demand or whalever production is
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there, thnre isa camplete harmony bet.
ween the various Minjstries,

SHRI 8, R. DAMANI; It i a matter
of R great satisfaction that production
of fertillsers has increased. There ig
uo need to import fertiliger. May 1
know from the Hon'ble Minister what
is the total production of fertiliser this
year and what will be the production
for the next three years?

MR. SPEAKER: No question on the
production side. You can ask the
question regarding accumulation. Your
question 18 not relevant. That is s
separate question.

SHRI FRIYA RANJAN DAS MUNSI :
May I know from the Hon'ble Minister
whether there i8 any Co-ordination
Committee between the Ministry of
Agriculture and the Department of
Fertiliser including the representatives
of varioug State Governments to decide
and to assesg the actual allocation to
the varioug States and to fix up the
quota and understand the need of the
agricultural consumers as well as the
farmers? If so whether it was ap-
prehended at that stage that due to
high price such accumulation will take
place? If not, whether now It will be
reviewed further?

SHRI P. C. SETHI: As the Hon'ble
Member has pointed out, there is no
Committee ag such. The Agriculture
Ministry comes with a particular
figure of demand based on the recom-
mendationg of the various State Gov-
ernments. Now while taking into con-
gideration the irrigation, the availability
electricity and the various other factors,
the consumption is computed on the
basis of the recommendationg of these
State Governments. Now, Sir. it is a
fact that an imbalance hag been creat-
ed in the use of fertilisers. On account
of very high prices of phosphatic and
potassic fertilisers, the consumption of
urea, ammonia nitrogenous....

MR, SPEAKER: You have &lready
explained that.,
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SHRI P, C, SETHI; Therefore, the
need was to reduce’ considerably the
phosphatic geriiliser price because we
wanted a balanced use of the fertiliser.
The nitrogenoug fertiliser pives good
results. But if a balanced use between
the nitrogenous, phosphatic and potas-
sic fertilisers ig not maintained, then
ultimately the fertility of the soil is
spoiled
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Proposa! by State of Kamataka for
Supply of Cheap Power for
Electrification

*360. SHRI K. MALLANNA . Will the

Minisier of RAILWAYS be pleased tn
- otate;

{a) whether any proposal was sent
by the Btate of Karnataka to the
Raflways to enter into a long term
agreement with the Railways for sup-
ply of the cheap power for electrifica-
tion of railway lines in the State, and

(b) if so, the reaction of the Central
QGovernmeni thereon?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SDNGH): (e) No, Sir.
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(b) Does sot aifee.

BHRL X, MALLANNA: 1t is very
unforfunate that the State Government
hag not sent any proposal of this kind
to {mprove the railwiy lices in Kama-
taka. May I know whether the Centra)
Government hag taken any initiative to
t:;rmthnﬂmmm Karna~
?

SHR! BUTA SINGH: There was &
meeting held batween the Southem
Railway, the Mysore State Electricity
Board and the Mysore Government in
which a general discussion took place
to make available power for the propos.
ed conversion to electrie traction. It
was a general discussion; no specific
proposal wag discussed.

SHR] X. MALLANNA . May I know
whether the Karnataka Government
has taken any initiative for the im-
pravement of railway Iines in Karna-
taka, especially conversion of MG to
BG of the lines from Bangalore fo
Mysore, Hasan to Mangalore, Guntakkal
to Bangalore and Hubli to Hospet?

SHR1 BUTA SINGH In the Suuthern
Railway, there was a Dproposal tn
electricity the Madras-Arakonam.
Erode.Jolarpet-Bangalore sections.
The major seclion of Jolarpet ta
Bangalore falls in Karnataka A prn.
ject report and abstract esumate for
electrificalion of this section ig leing
prepared by the Southern Railway.
When the proposal ix finalised, we will
take up the same with the State Gov-
ernment concerned.

SHRIMATI PARVATH! KRISHNAN -
The Minister has referred lo the
Madras-Bangalore section, the founda-
tion of which was 1aid four years ago.
I would like to know, why so much
delay is taking place for this project o
be taken up? When electricity in
avallable in Kerala and Karnataka and
when the cost of transport of coal and
price of diesel are very high, why is
there 20 much delay in the electrifi-
cation of rallways in that area?



33 written Answers VAISAKHA 13, 1008 (SAKA) Written Answers 34

BHRI BUTA SINGH: Had it been
only the question of availability of
electricity, it would have been a
different matter. But the cost of infra-
structure in electrifying any particulai
section of the railways is so high that
the Railways are not simply able to
take up the project. Regarding Jalar-
pattai-Bangalore Section, it is not pos-
sible at this stage to indicate when it
will be taken up for execution due fo
paucity of funds.

MR, SPEAKER: The Question
Hours 1s over. Today. we have cover-
ed only a limited number of questions,
Just 8 because the questions were long
and the answers were also long. If the
qQuestions and answers are precise, we
will be able to cover many more gues-
tions.

WRITTEN ANSWERS TO QUESTIONS

Setting up of New Drug Plnis

*g3l. SHRI S. A, MURUGA-
NANTHAM: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the IDPL has a pro-
posal under consideration o collabo-
rate with the State Governments in
setting up new drug plants;

(b) it so, the facts thereof;

(¢) which are the new projects
proposed to be taken up during the
year 1976-77 by IDPL; and

(d) which are the plants proposed
to be taken up for expansion during
the same year?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). Yes, Sir

The State Governments of Tamil
Nady, Karnataka, Madhya Fradesh,
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UP, West Bengal, Punjab, Himachal
Pradesh, Orissa, Goa Daman & Diu,
Assam, Meghalaya and Rajasthan have
approached IDPL/Government for set-
ting up drug plantg in their respective
States under Joint collaboration.

(¢) Two new units, one for the produ-
ction of Nicotinamide in Bihar and
another for the production of varlous
kinds of formulations in Haryana are
proposed to be taken up.

(d) The expansion of Antibiotics
Plant, Rishikesh which Is under consi-
deration of Government will be taken
up during the year, if approved by the
Government. In addition, IDPL. are
already implementing the expausion of
SDP at Hyderabad involving an ex-
penditure of Rs, 21.79 erores.

Impor¢ of Chemicals for Insecticides
and Pesticides

*653. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of CHEMICALS
stANteD FERTILIZERS be pleased to
ate:

(a) the main chemicals for insecti-

cides and pesticides which are im-
ported;

(b) the names of countries from
whom these are being imported; and

(¢) the procedure for their distri-
bution to various States?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) and (b). The main pesti-
cidal chemicals (technical grade pesti-
cides) which are presently imported
and the countries from which they are
imported, are as follows:~—
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Name of the item Countty from which imported ]

1 Carbarvl . e s . . . US A

2 Endosulfan . « West Germany, U. S. A,

3 Bndtin ., . . . . . U8 A

4 Toxephene . . « . . U.8 A

sDDT . . « + =+ o« US. S8R, Poandand U. S. A.
& Carbafuran . . . . . U.8 A

7 Dalzpon . e e e . U.8 A

3 Paraguat . . .. . UK

9 Phorate ., ., . . . . . U.S. A

10 FRormothion . . . . . « Switzerland
11 Monocrotophos . . . . . Switzerland
12 Hinosan . . . . . . West Germany

c) The position in regard jo alloca-
tion of the imported pesticides to the
various formulators is indicated
below: — .

(i) D.D.T.: Imports are effected
through the State Trading Coz-
poration of India ang the
Quantitieg imported are made
over to Hindustan Insecticides
Limited for formulation and
distribution o NNM.EP.

(ii) Carbaryl, Endosulfan and
Toxaphene: These being pro-
prietary items, 50 per cent of
fhe quantities imported are
allowed {0 be kept by the
companies who are licensed/or
are subsidiarfes etc., of the
proprietary concerns abroad
and the balance is made over
to the formulators, nominated
by the State Government.

(iil) Endrin: Imports are effected
through S.T.C. and allocations
are made eithét to the gState
Governmeats or to the agencies
nominated by fhem.

Uv) Other items; Other pesticidal
chemicals are imported, formu.
lateq and distributed »s per
current Import Trade Folicy
for actusl users,

Construction of a Bridge on Hooghly-
Bhagirathi

.

*655. SHR] TUNA ORAON: will
the Minister of RAILWAYS be pleas-~
ed to state:

(a) whether any survey has been
carried out for the construction of a
bridge on the right bank of river
Hooghly-Bhagirathi; and

(b) if so, the salient festures of
the survey and the total amount

spent upto date?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) Yes, 8ir,

(b) The survey report bas tecom-
mended g site near Kalyani for cons-
truction of a new bridge. No amount
bhas g0 far been spent for the construc.
tion work,
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Grant of Extension in Service 10 Non-

Technical Employees of Danapur
Division (Eastern Railway)

*857. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleosed to state:

(a) whether 8 number of non-
technical employees on Danapur
Division, Eastern Railway secured
extensions beyond the age of 58
years; and

(b) it go, what action Government
propose to take to safeguard the
interests of employees who have
been adversely affected by these
extensions? '

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir.

(b) Ag the Railways are a very large
organisation and extensions in service
are given sparingly in speclally deserv.
ing cases, the impaci of extensions on
the promotional prospects of staff is
negligible,

Compensation paid to Consigners and
Consignees

*g61, SHRI R. P. DAS: Wil the
Minister of RAILWAYS be pleased
to state:

(a) whether about rupees 16 ml-
lion are spent annually towards
compensation to the consigners/
consignees, which is almost equal
t0 the amount earmarked for general
development of the Railways for the
ciurrent year; and

(b) the amount spent on this score
during the years 1974-75 and 1975-76?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
"BUTA SINGH): (a) and (b). The
grosgy amount of compensation paid
for Joss of and demage to booked
censimmnts was Rs. 14.65 crorey in

1974-756 and about Re. 18.25 crores in
1875-76. The expenditure incurred
by the Railways on their Annual
Plans for gemeral development in
these years was Rs 846.68 crores and
Rs. 878.14 croreg respectively.

Authentic version of the Constitntion
in Regional Languages

*662. SHRI RAM PRAKASH:
SHRI SHANKAR DAYAL
SINGH:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the names of regional langu~
ages in which authentic version of the
Constitution of 1India has been
brought out so far; and

amendments made
incorporated in these

(b) whether
upto 1975 are
versions?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AN DCOMPANY AFFAIRS (DR.
V A. SEYID MUEAMMAD): :a)
and (b). The authentic version of the
Constitution of India has not been
publisheq in any regional language.
Parliamentary legislation will have to
be enacted to provide for authorised
translations of the Constitution in
Hindj and the regional languages, be-
fore such authorised translations can
be brought out.

Translations of the Constitution in
the regional languages are, meanwhile
in the process of preparation/publ:ca-
tion. The Melayalam translation of
the Constitution was published in
October, 1974 and it includey all
amendments to the Constitution made
upto February, 1973. ie., including
the 30th Amendment. The Kannada
translation of the Constitutio, has
been brought out in April, 1976 and
it Includes all amendments to the
Constitution made upto August, 1975,
te. including the 39th Amendment.
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Approvals issued to Indian  Drug
Unity

*865. SHRI SOMCHAND SOLANKI:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state how many Indian drug manu-
facturing units have been issued ap-
provals for drug formulations in ac-
cordance with the recommendation of
the Hathi Committee, since submis-
sion of its Report indicating particu-
lars of their names, items and capaci-
ties?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI): The report of the Committee
on Drug & Pharmaceutical Industry
was received by the Govt .on 6-4-1975.
While a final decision has yet to be
taken on the '‘Report’ ag 2 whole, the
Govt. have, however, accepted that the
Indian Sector of Industry shoulg be
given a preferential treatment and
licences for manufacture of formula-
tion granted provided their ratic of
bulk drug to formulafion fall within
the ratio of 1;:10 Further that such
Indian companies will have their
manufacturing activity on indigenous
angd imported bulk drug in the ratio
of 2:1. Thig later condition will ena-
ble the Govt to discriminate between
Indian parties only without giving any
special benefit to the foreign com-
panies.

Proposals received from Indian Drug
Manufacturing Companies from 1-4-75
to 30-4-76 for the manufacture of
Drug formulations number 36, The
Govt. have already approved grant of
Letter of Intent and Industrial Licence
in 18 cases

A gtatement ghowing names aud
other details of approvals accorded for
drug formulations is laig on the Table
of the House. [Placed in Library. See
No. LT-10772/16.}

MAY 4, 1876
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Eiectronic System en Noritbern Rafl-
way

*Gg8. SHRIMATI PARVATHI
KRISHNAN:
SHRI PURUSHOTTAM
KAKODKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Nothern Railway
is planning to revolutionise its ser~
vices by introduction of electronic
mechanisms; and

(b) if so, the salient featurea there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFT QURESHID):
(a) and (b). Slectronic devices, hike
Automatic Warning System, Axle
Counters and Microwave/V.HF com-
munication are being provided pro-
gressively to improve safety and effi-
ciencv in train operation,

Sefting up of Drug Companies

*667 SHRI N K SANGHI: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
state

(a) how many offers have been re-
ceived from the multinationals and
foreign drug companies for setting up
drug units in India,

(L) whether Government have ap-
proved any one of them and if 89,
the nature of drugs they will be
permitted to produce; and

(c) what steps have been taken to
ensure that these companies restrict
their imports for the manufacture of
drugs to a Jower level than the ex-
ports of drugs so that their opera-
tion in the country becomes econo-
mically beneficial to the nation?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) etd (b). Only one pro-
posal from a muitinationsl/foreign
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unit vis. M/s. Nattermann (India)
Private Lid, Bombay to set up a new
undertaking in the State of Karnataka
under the ubove name to manufacture
Senna Extract ang other drugs ex-
tracts of Indian origin for 100 per cent
export has been received, during the
perioq from 1-1-75 todate. ‘The pro-
posal has been rejected and a repre-
sentation from the party against the
rejection is being examined.

(¢) The operation of multinational
and foreign companies having a
foreign equity of more than 40 per
cent are covered under section 29 of
Foreign Exchange Regulation Act,
1873. Suitable guidelines are being
worked out to deal with FERA cages
of such compenies.

Korba Fertilizer Project

3204 SHRI RANABAHADUR
SINGH: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the total cost of the Korba
Fertilizer Project and what was the
time-schedule for its completion;

(b) how much money has been spent
on the project so far and how much
is proposed to be spent during the
year 1976-77;

(¢) when is the project likely to be
completed; and

(d) it the project has been delayed
what are the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR; P C.
SETHI): (a) The original estimated
cost of the Project was Rs. 11825
coroveg; revised cost estimates have,
however, not yet been made. The
Project was originally scheduled to
go into commercial production by
December, 1971,

(b) The estimated expenditure tll
the end of 1975-76 is Rs. 12 crores,
During 1976-77, an expenditure of
Rs. 5 crores ig estimated.

tc) and (d), The implementation of
the Project has had to be gslowed down
because of the resources constraint and
a revised schedule for Project comple-
tion has not yet been fixed.
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Fullfiedged Divisien Siatng for
Tinsukia

8208. SHRI NOORUL HUDA: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railway authori-
ties had assured to convert Tinsukia
from a Traffic Division to a full-
fledged Division years back; and

(b) the action proposed in that
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes; while divi-
sionalising the Northeast Frontier Rail-
way on 1-5-1868 a Transportation
Division was decided to be set up at
Tinsukhia in view of the comparative-
ly smaller workload. It was, how-
ever, intended that this would be
upgraded into a full-fledged Division
when the workload thereon increases
and justifies such a step.

{b) The workload pbtaining on this
Division continues to be small and
as such upgradation of this Division

into a full-fledged Division iz not
warranted at preseni.

Performance of Cochin Refinery

207. Shwi C. JANARDHANAN'
Will the Minister of PETROLEUM
be pleased to state:

(a) what is the preseny perform-
ance of the Cochin Refinery;

(b) whether Government have any
proposal under consideration for
further expansion of this Refinery;
and

(¢) if 80, the broad features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARD): (2
The crude throughout of Cochin Re-

fineries I8, for thres yoars
is s Tollows: the loet

Milliont
tounes

wsoo. . . . . 1y
W4 . L . . a3s
W5 .. . .. oz

(b) No, Sir.
(c) Doeg not grise,

Enquiry inte the affair; of Bata
Company

3203, SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plessed to
state;

(a) whether the Monopolieg and
Restrictive Trade Practices Commis-
sion has enquired into the affairg of
‘Bata’ Company; and

(b) it so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (n) Yes, Sir. On
an application made to It under sec-
tion 10(a) (ili) resd with section 87
of the MRT.P. Act, 1069, thg MRTP
Commission, instituted sn inquiry into
certain Raestrictive Trede Practices
alleged {0 be Indulged in by M/s
Bata India Limited.

(b) Ag a result of the inquiry, the
Commission found that the compeny
wag indulging in the Restrictive Trade
Practiceg of full line forcing, re-sale
price maintenance and in the matter of
the company’s dealings with footwear
manufecturers who produce footwear
for re-sale by the company under its
own brand name. In its order duted
the 5th May, 1975, the Commission
directed the modification of the pele-
vent clause in the agréement entered
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into by the company with its whole-
salers etc. go As to makg it clear,
inter-alia, that a whole saler was free
to order such variety of footwear as
he considers sppropriale and that he
would not be compelled to buy any
particular composition of footwear
products offered by the Batas. The
price List issuedq by the company
would also indicate jn [uture that the
dealers are free to charge prices lower
than the maximum prices shown in
the price list. On the footwear itself,
the words “price not tp exceed Rs....”
wili be embossed,

In regard to the company’s agree-
ments/arrangements with footwear
manufacturers, the Commission direct-
ed that the trade practices embodied
in 10 out of the 18 clauses shall be
discontinued forthwith while in respect
of the remaining 8 clauses they were
to be modified on the lines indicated
by the Commission in its order.

Principals angd Teaching Staff in
Railway-run Educaiion Institutes

3209. SHRI AMBESH: Will the
Minister of RATLWAYS be pleased to
state:

(a) names of the places where
Higa Schools, Primary schools, Inter
colleges, Degree colleges are being
run by the Railwayg in the country,
zone-wise;

(b) number of the Head Masters,
Principals, Pritnary Teachers, T.G.Ts.,
P.GTs, Drawing teachers and
other categories of teachers working
in the above imstitutions, ecategory-
wise;

{c) number of the Schedule Castes,
Schieduled Tribes in the above cate-
gories, category-wise; and

€d) whether the quota of the Sche-
duled Castes and Scheduled Tribes is
not enmplete, if so, the action taken
by the Railways in this repgard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) No Degres col-
lege is being run by the Railways.
However, Railways run three Junijor/
Inter colleges one each at Tundla,
Mughalsarai and Secunderabad. Names
of the places where High/Higher
Secondary and Primary schoolg are
being run by the Railways zone-wise
ig indicated in the Statements—I & II
lajd on the Table of the House. [Plgc-
ed ip Library. See No. LT-10773/
761]. .

(b) to (d). Information is being
collected and will be laid yn the Table
of the Sabha.

Production and consumption of
Fertilizery by Public and Private
Sectorg

3210. SHRI SAMAR GUHA: Will
the Minister of CBEMICALS AND
FERTILIZERS be pleased to state:

(a) targets fixed for production of
fertilisers by different public sector
and private sector manufacturing
unitg during the yearg 1873—75 and
thc:i extent of actual production made;
an

(b) the target fixed for production
during the year 1975—77 by the
above units?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) A statement is lajd on
the Table of the House. [Placed inr
Librgry, See No. LT-10774/76].

(b) The target for 1975-76 and
actual production achieved during the
year is indicated in the statement
referred to in reply to part (a) of
the question As regards the year
1976-77, the plantwige production
targets are yet to be finalised. The
total production for the year is, how-
ever, currently estimated at 185 lakh
tonnes of nitrogen and 4 5 lakh tonnes
of P
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Oemveryton of Geoty-Bengaiors and
M—Wh&mmw

3212. SHRI P. ANTONY REDDI:
Will the Minister of RAILWAYS be
Pleased 1o state: .

(8) when wil] the conversion of
metre gauge to broad geauge lines
:rdom Gooty to Bangalore be complet-

(b) whether any express train from
Bombay to Bangalore iz proposed to
be run on that line; and s

(c) whether the work of laying the
broad gauge line from Gooty to
Kallur has begun? -

TRE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (u) The project is
expected to be completed by 1980
subject to timely availability of ade-
quate funds.

(b) Introduction of any express
train between Bombay-Bangalore can
be considered only after the conver-
sion of Guntakal-Bangalore MG line
into BG hag been completed.

(¢) The work js expected to he
started shortly,

Fertllizer Plant at Paradip

3213. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what ig the proapect of Paradip
Fertilizers during 6th Plan period;
and

(b) has any progress been made in
that direction other than the fact
that it was accepted in principle?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1 P, C.
SETHI): (2) and (b). The resource
contraint due to which the imple-
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mentation of this project has had to
be beld back still continues, The like-
ly availability of gag in the Bay of
Bengal area has, in the meantime,
also necessitated a review of the feed-
stock to be adopted for this project
in lieu of fuel oil, as envisaged origi-
nelly. A clear picture in regard to
resource position and availability of
8as and the potentiel for its economic
exploitation as fertilizer feedstock is
expected to be available in a year or
iwo. Further action would thereafter
be processed in regard to this and
other projects to be taken up as a
part of the programme for the deve-
lopment of fertilizer capacity during
ihe Bixth Plan period,

Non-gazetied Staff not alloweg entry
iy certain offices of Southern Railway

3214. SHRI G. BHUVARAHAN-
‘Will the Minister of RAILWAYS be
yleased to state:

(a) whether the officeg of the Con-
trolley of Stores and the Dy, Chief
Accounts Officer/Workshops and
Stores/Parumbur on  the Souihein
Railway have remawned closeg on 3rd
and 4th May, 1874 and whether no
one, including the highest officers
were able to gain entry into the
offices on those days;

(b) wuether the gazetteq officers
alone were permitted to sigp their
attendance in the Genera) Manager's
Office and were paid salary for those
days;

(¢} whether this facility was not
extended to other non-gazetted staft
and all of them were treated as
absent anq denied their wages for
those days; and

(d) whether Government propose
to consider their absence ag duty and
refund retrenched wages to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, on account

.
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of intense picketing ny one
gain entry into the two offices,

(b) The gazetted officers reported
for duty at other places and attended
to the work assigned to them.

could

() and (d), In commoun with other
staff of the Southern Reilway who
did not attend office or report for
duty on 3rd and 4th May, 1974, the
staff of the two vffices in question
were ireated as on strike on these
two days. However, the request to
treat the period as ‘Leave Due’ ig
under consideration.

Setting up of an Electro-Thermal
Phosphoric Unit

3216. SHRI B. S BHAURA: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have a
proposal under oconsideration to set
up an electro-thermal phosphoric
unit in the country with the techino-
economic collaboration of the United
States of America; and

(b) if so, the factg thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR] P C
SETHI): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House.

Progress in Electrification of Tracks

3217 SHRI M RAM GOPAL RED-
DY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether progress in electrifi-
cation of tracks ig not to the desired
extent; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) and (b). Yes.
Due to financial constraints, limited
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funds arey being made available for
projects, which 1s affect~
w progress of electrification of
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Fixation of prices of drugs disiributed
by EDPL

8219. SHRI K, 8. CHAVDA: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to gtate:

(a) when and how the pooled

prices of drugs distributed by IDPL
were fixed;

(b) what is the profit made by
IDPL. on the distribution activity
of imported bulk drugs during last
three years and whether Government
propose to do cost examination of all
the priceg of bulk drugs of 1DPL;

(c) are the pooled priceg fixed for
drugs distributeq by IDPL higher
than indigenous prices; and

(d) if so, reasons thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a), (c) and (d). The
pooled prices of importeq drugs dis-
tributed through IDPL were first fixeq
in 1970 on the basis of weighted ave-
rage prices taking into account the
import of those bulk drugs and the
indigenous production of L.D.P.L. The
pooled prices were re-fixed in Sept-
ember, 1874 following upward revision
of indigenous prices. A statement
showing the indigenous prices and
pooled prices of drugs which were
under pooling arrangement in 1970
and subsequently, is laid on the Table
of the House. [Placed in Library. See
No, LT-10775/76]. Only in respect of
two drugs, namely, Phenobarbitone
snd Sulphaguanidine, the pooled price
was higher than the indigenous price
on account of higher landed cost of
Iports of these two drugs and  the
quantity which was fmported.

(b) IDPL go not maintain separate
trading accounty for importeq bulk
drugs/drug intermediates being distri-
buted by them. Moreover, the profit-
ability has also to be viewed in the
context of the system of povled prices
adopted for sale of imported and indi-
genous material by them so that the
loss on the latter may be compensated
by the profits on the former. The
distribution of bulk dgrug is done by
the Marketing Division of IDPL which
ig treated as a separate trading unit
for thig purpose. The profitability of
Marketing Division in trading of
thege drugs during the initial years
resulteq in losses, However, during
the last three years, the Marketing
Division hag made the following pro-~
fits: —

1973-74 . . . Rs. 93 Lakhs

1974-7S . . . Rs. 265 Lakhg

197576 . . « Rs. s5 Lakhs
(provisional,

Memorandum from drug manufac-
turers’ Association

3220. SHRI MANUBHAI N. PATEL:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government have re-
ceived any memorandum from
various drug manufacturers’ Associa-
tions in regarg to the implementation
of the Hathi Committee recommenda-
tions; and

(b) if go, the salient features there-
of and Government’s reaction to the
suggestions contmined in National
sectors memoranda?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI) ; (a) and (b». Yes, Sir,
Various drug mmnufacturers’ Associa-
tiongs have submitted memoranda on
the recommendations made by the
Hathi Committee for Governments
considerution. One sector of the drug
industry is of the view that pricing
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policy should he dynamic to promote
the growth of the industry, licensing
ang other constraints ghould be re-
moved tg enable fuller utilisation of
the capacity of units, fuller
use of technological skill and other
capabilities available in the country,
the abolition of brand names for drugs
will aggrevate the problem of spurious
and sub-standarq drugs and all sec-
fors should contribute to the growth
of the economy and national develop-
ment 1in their own way and that there
should be no conflict between the
sectors.

The Indian sector are of the view
thet while accepting the recommenda-
tion that the public sector should be
given a promunent role in the deve-
lopment of drug industry, the Indian
drug manufacturing unitg should be
allowed to manufacture formulations
without manufacturing connected bulk
drugs, reduction of foreign vquity to
40 per cent forthwith and 28 per rent
progregsively ang general acceptance
of various recommendations made by
the Hathi Commititee in regard {o the
encouragement to be given to Indian
sector and thercby reduce the capa-
bility of forewgn firms by curtailing
their production to the approved
capacity.

Government have alresdy accepted
the recommendation that a leadership
role shoulgd be given to the public
sector and that the 1Indian <ector
shoulg be encouraged in the manu-
facture of drug and pharmaceuticals
in the country The various other
suggestions have heen noted

Wome,, gang in Deibf-Howrah Delux
and Rajdhani Chair-car

3221 SHRI S N SINGH DEO
Will the Minister of RAILWAYS be
pleased state-

(a) whether during the last three
vears a8 number of complaints have
been recelved that a gang of women
is operating in Delhi-Howrah Delux
and Rajdhani Chair-car for stealing
ornaments of women passengers
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(b) it so, the nature of such com-
plainty and the nmnes of the pereons
found to be involved in this women
gang so far; and

(c) the action taken upto date for
the safe journey of the pastengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BITTA SINGH): (a) ang (b). No
specific complaint of theft of passen-
gers' belongings by o gang of women
operating in Delux/Rajdhani Express
has been received. However, during
August 1875, 4 ladies namely (i) Smt,
Sita Dass w/o. Bimal Das, (ii) Smt.
Muni Bala Dass w/0 Satish Chander,
(1i2) Smti. Puspa Biswas w/0, Prohulla
Biswas and (iv) Smt. Manu Ra1 w/o
Manohar Rai were arrested by the
Railway Police at New Delli Station
1n suspiciou, circumstances  During
their interiogation, the arrested ladies
confessed to have comnutted two cases,
one nvolving theft of ornaments
worth Rs 15,000/~ of 4 lady who was
boarding Rajdhan) Express on 16-8.75,
and the other of a wallet contaimng
ornaments (diamonds) from another
lady passenger who Wag passng
through the exit-gate at New Dell
Siation on 29-7-75

The entire stolen property of both
these caseg has heen 1ecovered and
the case, have been challaned bhv the
Police,

(¢) Delli-Howrah A C  Delux
tramn is being escorted by Govern-
ment Railway Police Armed guard as
well ag Government Railway Police
plain clothes staff

2, On arrival of Rajdham: Chawr Car
and Delux train at platforms of haltling
stations, Government Reflway Police
staff patrol the platforms ang keep
constunt vigil to detect the criminals
and other undesirable elements on the
platforms and in the trains
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3. Sourceg are also deployed to col-
lect intelligence about guch elements
end suitable preventive meagures are
taken by the Government Railway
Police.

Oil grilling in Galst and Baknitala

3222, SHRI H. N. MUKERJEE:
DR. RANEN SEN:

Will the Minister of PETROLEUM
be pleaseg to state:

(a) when exactly Government pro-
pose to start drilling operation at
Galsi;

(b)Y whether Oil and Natural Gas
Comunission has found oil and gas in
Bakultala area of 24 Parganag in West
Bengal; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSWARI): (a)
Drilling operations at Galsi are ex-
pected to be started by about Sep-
temper, 1978

(b) and (c). No Sir, not so far,

Representation to connect Karwar
Port by Railways

3223. SHRI P R. SHENOY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a representation has
been received to connect the Karwar
Porg in Karnataka to the Indian Rail-

way gystem; and

{b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA 8INGH): (a) Yes.

(b) A preliminary Engineering and
Trafic Survey was carried out recent.
ly for & rail link from Hubli to
Kurwsr, The examination of the suv-
vey reports has revealed that tihs

line having length of 161.29 kms, will
cost Rs. 34.8 crores and yield a return
of 0.19 per cent by D.C.F. method.
In view of the very low trafic pros-
pects the project has been shelves at
present

Persong arresieg for stealing railway
property in Sealdah Djvision

3224. SHRI SAKTI KUMAR SAR-
KAR: Will the Mnicter of RAIL-
WAYS b pleased to state

(a) the number of persong arrested
during 1974-75 in Sealdah Division,
for stealing Railway property;

(b) how many of thom were
arrested in 197274 also; and

(¢) the steps taken and resulls
adhjeved t0 save the Railway pro-
perty from the miscreants in this
Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 429 & 525 per-
song were arrested in the Sealdah
Division for stealing railway property
during 1974 and 1975 respectively.

(b) 7 persons who were arrested in
1974-1975 were also arrested during
the period 1972—74.

(c) The following steps have been
taken to save railway property from
the miscreants ;n the Sealdah Divi-
sion: —

1. Most of the goods trains carry-
ing valuable commodities like
iron, cement, f{oodgrains,
sugar afc. moving in  block
loads are escorted by armed
RPF particularly during night.

2. Vulnerable sectors and black
spots are being patrolled by
armed RPF staff as far as
possible.

3. CIB/RPF staff are making
surprise raids and searches at
criminal gens and receivers’
godowns and shops.
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4. Supervision by RPF officers
tightened up.

§. RPF/Crime staff detaileq In
Mufty to effect red-handed
arrest of Rly. criminals,

6. Close liaison ig maintained
with CID Police & Local GRP
for rounding up criminals ang
for detention of known crimi-
nals under MISA, Till date
123 criminals/receivers of
stolen Rly. property have
been detained under MISA
on the initiative of RPF.

As g result of the steps taken, some
improvement in the incidence of
<rime in this Division is noticeable.

shortfall in Class 0, IIX ang IV
Employees

3225. SHRI 8. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleased
10 refer to the reply given to Starred
Question No. 266 on 27th January,
1976 regarding measures laken to
recoup shortfall of SC/ST in Class 1
to 1V and state:

(a) whethey the shortfall in Class
I, Class III and Class IV categories,
both in direct recruitment ang pro-
motion has been made good by 21st
March, 1876; and

(b) it so, the factg thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH), (a) and (b). Vacan-
cles in Class II are normally filled by
promotion of suitable Class IlI em-
ployees Reservation for Scheduled
Jastes and Scheduled Tribes in such
promotions has been introduced with
effect from 20-7-1974, There is, how-
-«ever, no carry.lorward of reservations
from year to year in the event of an
adequate number of SC/ST candidates
not being availsble in any particular
Jear,

Ag a vesult of launching of special
drive to make good the sbortfall in
Clasy IIl and Cluss IV the following
recruitment/promotions have been
made at the end of March, 1976:

No. sppointed
sC ST
Class 111
Recruitment categories 1612 1714

Promotion catc gories 3513 2827
Class IV

Recruitment categotics 2703 5836

Promotion categorics 1174 1477

—a—

Fortilizer Plants at Paradip and at
Mathura

3226. SHRI ARJUN SETHI: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to reply given to
the Starred Question No. 320 on 30th
March, 1976 regarding assisiance by
World Bank to Public Sector Fertili-
zers Projects and state

(a) whether steps are being taken
to change the origina] plan {for
Paradip and Mathura Fertilizer Pro-
jects keeping in view, the internal
resource constraints, scarce foreigr
components required for the plants
and favourable prospect of Cilfield in
the Bay of Bengal;

{b) it so, the facts thereof; and

{(c) the specific steps taken in this
regard?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). Mathura and
Paradip projects have not yet been
taken up for implementation due to
the resources constraint. Apart from
the resource constraint, Apart from
in our offshore regions have necessitt.

‘ed & review of the feedstock to be
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adopted for these projects, which were
originally planted with fuel oil as
feedstock, A clear picture in regard
1o the nafure and extent of the gas/
YHght refactions, like naphtha likely to
be available, as a result of these dis-
coveries and the possibility of their use
ag a fertilizer feedstock is expected to
emerge in a yesr or two. Further
action would thereafter be processed
in respect of these and other projects,
which would be faken up ag a part of
the Sixth Plan programme for develop-
ment of fertilizer capacity.

Review of Industria] Licences

3227. SHRI X. LAKKAPPA: Will the
Minister of CHEMICALS AND FERTI.
LIZERS be pleaseq to state:

(a) whether Goverpment have
been urged to review industrial
licences granted to foreign drug com-
panies; and

(b) if g0, the decision taken there-
en?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI). (a) and (b). The Committee
on Drugs and Pharmaceutical Industry
whose report was laid on the Table of
the House on 3-5-1975 has made cer-
tain recommendations concerning the
role of the public sector, the steps fo
be taken fo encourage the Indian sec-
tor while granting industrial licences.
the manner in which excess production
of the foreign companies may be regu-
Jarised, etc. The relevant data with
regard to excess production in respect
of production and in respect of foreign
majority companies is being collected
a#nd compiled for taking appropriate
action thereupon

Tral, sccidents during March and
April, 1976

3228, DR, RANEN SEN: Will the
Minister of RAILWAYS be pleased to

() how many train accidentg took
place in the months of March and
April, 1976;

(b) how many people were killed
ag a result thereof;

(e) the tota] damage to rallway
property assessed;

(d) whether Government have set
up ap enquiry committee to look into
the matter; and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) From 1.3-197¢ to
20-4-1976 (upto which date informa-
tion is available), 119 train accidents
took place in the categories of colli-
sions, derailments, traing running into
road traffic at level crossings and fires
in traing on the Indian Government
Raflways.

(b) 6 persons were killed.

(c) The cost of dammge to railway
property, such as rolling stock and
permanent way, etc., hag been estimat-
ed at approximately Rs. 2505.100.

(d) and (e). An enquiry js held into
each accident by railway officers o3
Additiona] Commissioners of Railway
Safety who function independently
under the Ministry of Tourism and
Civil Aviation. According to the lind-
ings of the inquiries, the causes of
these accidents are as under:~—

(i) Failure of railway staff—43

(ii) Failure of persons other—14
than railway staft

(i) Failure of eguipment—25

-

(iv) Accident ]

(v) Cause not yet finalised—32

Total 119
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Study mads By NP.C. for ecdnimy
in wse of Diesel

3220. SHRI P. GANGA REDDY:

Will the Minister of PETROLEUM be
pleased to state;

(2) whethey National Productivity
Council had made a study to achieve

economy in the consumption of
diesel oil; and

(b) if so, the broad outlines of the
study.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR REHMAN ANSARI): No
such study was made recently by the
National Productivity Council How-
ever, in 1966. a study was conducted
by the Council in one of the State
Road Transport Corporations.

{b) The study estimated the poten-
tialities of reducing the diesel oil con~
sumption from 27 litres/100 kilo
metreg run to 22 litres/100 kilo
metres run on the following basis:—

(i) Analysis of the fleet with
respect to various deficiencies ver-
sug dlesel consumption;

(ii) Evaluation of norms of Dle.
sel Consumption after artual ex-
perimentation;

(iif) Rescheduling of Bus Routes;
and

(iv) Gearing up organisational
procedures for more effective ron-
trol.

Disposal of condemneg old locomotives

3230. SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
decided to do away with condemned
old locomotives in the country; and

{b) i1t 80, the mode of disposal pro-
posed for them?
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THE DEPUTY MINISTHR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. As per the
extant instructions condemned Iloco-
motives are dizposed of.

(b) The disposal is made through
suction/tender sale.

Manufacture of Sodium Dichromafe by
Tatas

3231 SHRI DHAMANKAR: Will

the Minister of CHEMICAL AND
FERTILIZERS be pleased to state:

(a) whether the manufacture of
Sodium Dichromate {8 exclusively re-
served for the Small Scale Sector;

{b) whether the Tatas are proposing
to set up a large sized Sodium Dichro-
mate Plant in Orissa in collaboration

with g State Government Undertaking;
and

(¢) if so, whether permission has
been granted to the Tatas for the pur.
pose?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): Yes, Sir,

(b) ang (¢). The information is
being collected ang will be laid on the
Table of the House,

Rritish Assistance in Interpretation of
0il Exploration Data

3232. SHRI N. E. HORO: Will the
Minister of PETROLEUM be pleased
to state:

(a8) whether the British Govern.
ment has offered to depute some offt-
cials to provide technical assistance to
India in the Interpretation of Offshore
oll exploration data; and

(b) it so, the decision of
Government thereon?

THE DEPUTY MINISTER [N THE
MINISTRY OF PETROLEUM (SHRI

Indian



6g Written Answers VAISAKHA 14, 1808 (SAKA) Written Answers

ZIAUR REHAMAN ANSARI):
(a) and (b). During the visit of
Lord Balogh, the then  Minis-
ter of State for Energy. UK.
to India in January 1975, matters
of mutual interest concerning the oil
situation were discussed. He offered
to provide facilities for training Inman
personnel in the UK. as also to depute
their experts to India for short periods
for rendering technieal assistance to
India in oil exploration ang preduc-
tion. Discussions have since been helg
nical assistance offere by the UK.
Department of Energy to identify the
areag of mutual co-operation. Tech-
nical assistance offered by the UX.
Government woulq be utilised to the
exient necessary at the appropiate
time.

Motor Industry’s plea for providing
Petrol quota at reduced price

3233. SHRI R S. PANDEY:
SHR1 Y. ESWARA REDDY:

Will the Minister of PETROLEUM
be pleased to state:

{a) whether motor car indu-try has
urged Government to arrange mini-
mum monthly quota of 100 litres of
petrol per vehicle at a reduced rate;
and

(b) if so, the reaction of Gowern-
ment therelo”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUN (SHRI
ZIAUR RAHMAN ANSARIY: (a) No
such request from the motor car n-
dustry has been received in the Min-
istry of Petroleum. A somewbhat gj-
milar request was, however, received
lasl year from a Taximen's Associa-
tion but the system of dual pricing
for petrol has not been acceptable.

{b) Does not arise.

Complaints against Station Master and
Parcel Cleek of Gondia

2234, SHR SARJOO PANDEY: Will
the Minister of RAILWAYS be pleas-
o3 to state:
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(a) whether D, S, and D. C. 8. from
Nagpur went to Gondia Railway Sta-
tion to enquire into the complaints
made against the Station Master and
Parcel Clerk;

(b) whether they have
any report; and

(c) the steps being taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) to (¢). Nu. How-
ever, Divisional Commercial Superin-
tendent, Nagpur held a meeting on
9th December, 1975 with the vegetable
merchants of Gondia to look into their
grievances which broadly related to:

(i) Late delivery of parcels

(i1) Detention of parcels due to
non-loading by certain trains and
refusal by parcel staff to accept
booking.

(iii) Request for transfer of exist-

ing station staff who are there for
long.

submitted

The following decisions were taken:

(1) At the request of the mer-
chants delivery of perishables at
platforms had heen stoppei and
transferreq to parcel oifica Some
delay was unavoidable 1n the pro-
cess of transfering the parce's {rom
platforms to the parcel office, which
is at g distance, before delivery
could be granted. The gquesticn of
reverting to the old system of giv-
ing platform delivery if maiority
of the merchants derire delhivery on
the platform itself is under the con-
sideration of thie Railway Adminis-
tration.

(iiY Az loading of parcels ig ne-
cessarily to be done wathin the
scheduleq stoppage and availability
of room in a particular train. all the
parcels could not be loaded in a
particular train,

Booking of parcels at Gondia is
done from 8-00 hours to 12-00 hours
and from 14 00 hours to 17.30 hours,
As the hours of working are strict-
ly obsarved, the request from the
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merchants to accept booking beyond
the closing hourg could not be ac-
ceded to.

(ifi) The system of periodical
transfer js at present kept under
abeyanv:, Nevertheless a new Sta-
tion Master has since been posteq at
Gondia and arrangements have
been made to keep a close watch on
the working of the Parcel Office at
Gondia.

Trafic on Jhanjharpur-Vacbapatl
Nagar Railway lines

3235, SHRI BHOGENDRA JHA!:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the Unstarreq Question No 210 on
9th March, 1976 regarding opening of
Jhanjharpur-Andhrathari section for
traffic and statle:

(a) whether Jhanjharpur-Vaghaspati
Nagar portion of the Jhanjharpur-
Loukahabazar railway line has since
been opened to traffic;

(b) if so, tacts thereabout;

{¢) what is the latest position with
regard to the Vachaspati Nagar-
Loukahabazar section of the line being
completed and opened to traflic; and

(d) what is the latest position with
regard to the already ‘approved pro-
ject’ of the Sakri-Hasanpur line, the
reply of the State Government and
time-schedule for starting and complet.
ing the construction work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). The work
on gection from Jhenjharpur to
Vachaspati Nagar which is about half
the length between Jhanjharpur and
Lauksha bazar is practically complete
And may be opened to traffic provided
the State Government of Bibar pay
the compansation to the owners of 1and
whose land has been sogquired fer the

MAY 4, 1976
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The work on the Vachaspati Nagar.
Laukahabazar section is also held up
ag the Slate Government of Bihar
have not taken any decision on the
question of hearing the cost of land
acquired for the purpose. Incident-
ally the project has made considerable
progress and can be opened to traffic
within a short period.

(d) Final reply from the Govern-
ment of Bihar for bearing the cost of
land ang earthwork for Hasanpur-
Sakri project iz still awaited. Esti-
mate can be sanctioned and schedule
of construction can be drawn up after
financia] arrangements are a
by the State Government,

Arrest of some officialy of Assam Oil
Company, Digboi

3236 SHRI NOORUL HUDA: Wil
the Mmister of PETROLEUM be
pleased to state:

(a) whether the General Manager,
the Chief Marketing Manager and
some other senior officials of the
Assam Oil Company, Digboi, Assam
were arrested under DIR. and put in
jail in the month of August. 1975,

(b) it s0, the reasans for such arrast;
and

(c) whether the charges levelled
against them have been investigated
and results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (s) 40
(¢). Three genior officials of Aswam
Oil Company viz. General Manager,
Chief Marketing Menager and Techni.
cal Manager were arrested on 31st July,
1975 under Defence of Indiz Rules
for certain irregularities in the dis-
posal of cement stock and were -
manded in Dibrugarh Jail, but were
g)’:'.muenﬂy released on 2ng August,



89 Written Answers VAIBAKHA 14, 1808 (SAKA) Written Answers 70

Price of Imported Pesticide

82587. SHRI BISWANARAYAN
SHASTRI:
SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleaseq to
state;

(a) whether 1t has been brought
to the notice of the Government that a
subsidiary of a foreign company is
selling imported pesticides, after for-
mulation at exorbitant price and
earning more than 200 per cent profit
thereby; and

(b) steps Government have taken or
propose to take to bring down its
price to benefit the farming commu-
nity, particularly smail and marginal
farmers in the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
BETHI): (a) No, Sir.

(b) Does not arise.

Poor off-take of Nitrogen Fentilloer

«3238. SHRI VEKARIA:
SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of CHEMICALS
:\::mm.ms be pleased to

(a) whether more than 1.5 lakh
tonnes of Nitrogen Fertilizerg are in
stock with the fertilizer manufac-
turers due to poor off-take during the
last three months; and

(b) if 0, whether Government are
lifting restrictions on free inter-State
movement of fertilizers?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SKTHI): (a) Yes, Sir. The stock of
Nitrogen ss on ist April, 1976 was
#hout 203 Jakh tonnes of Nitrogen.

(b) No 8ir, the present arrange-
ments are useful in working out a co-
ordinated plen for movement by rail
of fertilizers in the diffcrent parts of
the country.

Smuggling in sale and purchase of raw
material by foreign drug firms

3239. SHRI SOMCHAND SOLAN-
KI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

{a) whether Government have re-
ceived complaints of smuggling activi-
ties indulged in by foreign drug manu-
facturing companies in our country
involving unauthorised purchases and
sales of raw materials;

{b) if so, particulars of such activi-
ties which came to light during the last
three years and the companies in-
volved; and

(c) what action Government propose
to take against these firms and to
check repetition of such unlawful
activities?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (¢). No instance of 3
foreign held pharmaceutical firm in-
dulging in smuggling of basic raw
materia] for which they were given
licences and have been selling these
as their own manufactureq material
has come to the notice of Govern-
ment. Therefore, the question of
taking any action does not arise.

Production of drugs by M/s. Abbgé,
Phizers, Hoechs; and Glaxo

3240. SHR] SOMCHAND SOLAN.
KI: will the Minister of CHEMICALS
AND FERTILIZERS be pleaseg to
state:

(a) the particulars of actual bulk
drug and formulation production and
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their percentage of total turnover of
drugs for the respective companiss of
Mis. Abbot, Mis. Pfirers, Mis, Hoachst
and M/s. Glaxo, for the last three
years;

(b) anticipated turnover of bulk
drugs and formulstions on implementa-
tion of all the projects for which these
companies hold approvals,

(c) total outflow of foreign exchange
for the last three years in respect of
each of these companies on account of

fmport of raw materials, repatriation
of dividends efc.; and

(d) what measures Government pro-
pose to introduce fo cut down the
foreign exchange remittances by
foreign drug manufacturing compa-
nies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (d). Information s
being collecteq and will be laid on
the Table of the House,

Manufacture of Analgin Formulations

3241, SHRI SOMCHAND SOLAN.
KI: Will the Minister of CHEMICALS
AND FERTILIZERS bpa pleasei to
stabe:

{a) whether technology for manu.
facture of Analgin formulations 18
available indigenously,

(b) it s0, what are the capacities
allowed to foreign drug manufacturing
units vis-a-vis Indian/public sector
units; and

{¢) whether raw materials in excess
of approved capacities were being
allowed to foreign firms, if so, the
particulars thereof?

THE MINISTER OF

CHEMICALS
AND FERTILIZEHS (SHRY P. C.
SETHI); (a) Yes, Sir,

(b) In the organised sector, in near~
Iy all cases the capacities for manu-
facture of formulation like tablets,
injections ete. based on Analgin, either
singly or in conibination with other
bulk drugs, are indicated within over.
all approved ecapacities of the relevant
category of formulations. Similarly
no data about approved capacities
either covered by Registration Certi~
ficates or in the small scale sector
can be given.

(c) From the data of releaseg of
Analgin made to various firms during
the years 1872.73, 1873-74 and 1974
75, it is obeserved that only 5 come
panies in organiseq sector with more
than 40 per cent foreign equity re-
ceiveg supplies of Anaign. Parti-
culars of these supplics are given in
attached Statement I In the case of
M/s Hoechst Pharmaceuticals Ltd,,
the requirements for Analgmn comes
to 3265 tonnes pa. However on the
hasis of the best of past two year's
releases, their entitlement s 131
tonnes.

Till 1872-73 allocations of Analghn
were made on the basis of the State
Drugs Controllers recommendations,
From 187374 the canelised bulk
drugs, mcluding Analgin, are released
best of two years' releases or the
quantity recommended by the Stawe
Drugs Controller whichever ig less.

M/s. E. Merck have no approved
capacity for any Analgin formulas

neurobion a combination of Analgin
and Vitamins Bl1, B6 and B12 without
an Industrial Licence. This lrre-
gularity is considered to be of & tech~
nical pature, Ag such action i in
hand to regularise this sctivity and
the parly lms already applied for ﬂﬂ"
purpase,
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Statement

8. No. Name of Company

1 Anglo-French Drugs., Company

2 E. Merck (Indis) Lid., Bombay

3 Geoffrey Manners & Co., Bombay

4 Ho:chst Pharmaceuticals, Bombay

§ (i) Martin & Herris Ltd. Bombay
(ii) Martin & Harris Ltd., Caloutta

74
(Pigs. in Kgs.)
Quantity of in released
g
1973773 1973-74 1974-7S
68s 240 .
6170 500 8255
11505 8800 8100
« .+ 120680 145450 1550000
2030 200 200
2500 1250

o;lcmlhmhml‘lm
and thelr present eguity

3242, SHRI BHALJIBHAI PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what was the original invest-
ment by M/s. Glaxo, Pfizer, C. E.
Fulford, Abbots, Geoffery Manners,
Hoechst, Roche, Ciba, Sandoz, Cyana-
mide, Anglo French and ICICI and
what is their present equity, firm-
wise;

(b) what are the total sales by
these firms during the last three years
and which are the items over produced
by them; and

() whether Government propose to
take over these firms in the interest
of development of Indian drug indus-
try and giving a bigger role o public
sector in this industry?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) ang (b). Available data
has been indicated in various Annex-
ures to Chapter V of the Report of
Committes on Drugs and Pharmaceu-
ticalg Industry: a copy of which was
Iajg on the Table of the House on 8th
May 1975,

{c) No such proposal is being cou-
sidered at present.

wrdt ot “afen weltwrs” (Bwv-aed)

3243. WMo wedvToR™ Wi :
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* fecfen gord 9 v ok g

(%) <& wew # woee X W
gt 2

™ e § ewelt (@ g
fag) : (%) W gfewr mEw Pifaw
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T X et g w6 %
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Railway Property stolen from Nagpur

3248, SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas~
&g to state:

(a) whether Railway property worth
sbout Rs. 2 lakhs has heen stolen frém
Nagpur during the last one yesrs
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(b) if so, facts thereof and action
tnl:;:rmpropondtnbeukenmth.
mal s

(c) the particulars of other im-
portant railway stations on Centrs}
Railway on which, incidence of theft
Is significant; and

(d) special steps taken and result
achieved in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

{b) Does not arise.

() Kalyan, Pune, Bhusawal, Itarst,
Ami, Nagpur, Agra Cantt, ang Jhansi.

(d) The following apecial steps
have bean taken in thig regard: —

1. Hardened criminals and rece:-
vers of railway property have been
detaineq under Maintenance of In-
ternal Security Act.

2. RPF dog squads have been
deployed to patrol vuinerable areas.

3. Intelhgence about movement
and activities of criminals is heing
collecteq by plain clothes staff and
raids/prosecution are launched un-
der RP (UP) Act

As a result of these steps, an im-
provement iz noticeable in the inci-
dence of crime on the Central Hajl-
way.

increase in Railway Revenme due to
sale of Tickets

3247. SHR!I SAMAR GUHA: wWill
the Miristar of RAILWAYS be pleas-
ed to state:

(a) over-all increase in  Railway
cevenue due to increase in sale of
tickets during the years 1973-75;

(b) break.up of the revenue earning
for ist class tickets (including alr.
conditioned first class) and other class
tickets: and
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(¢) the expenditure made for im.
praving the amenities for (i) 1st class,
(1) air-conditioned 1st class and (i)
other classes during the corresponding
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) As compared to
the year 197278, the sale of tickets
during 1073.74 hag remaineq at almost
the same level, whereas during 1974-
758 it hag dropped. The earnings on
account of sale of tickets have, how-
ever progressively increagsed from
1972-73 onwards due to upward re-
visions in fares and increased in lead.

(b) fhe necessary break-up of
earnings is furnished below:

(In crores of Rupees)
Barnings 1972-73 1973-74 1974 7S
From Ist class tickets

including ¢ ir-conditioned 30.9 37.1  45.3
Ist clags

From otherclass>s 312.9 330.0 367.3

(c) Break-up of cxpenditure for
providing amemties by class of pas-
sengers j3 not mainta:ned Total ex-
penditure under the head “amemties
for pas.engers and other Raiway
users” is as under; —

1973-73 . . . Rs. 450 Lakhs
1973-74 . . « Rs. 301 Lakhs
197475 . . . Rs. 221 Lakhs

dhg st gro v R aw o fd
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Represtatation for aliohmeont of 3 seat
in Rajya Sabhas to North Cachar Hill
District

3252. SHRI NOORUL HUDA: Will
the Minister of LAW, JUSTICE AND

COMPANY AF¥FAIRS be pleased to
state:

(a) whether Mikir and North Cachar
Hill Districts i1n Assam have jointly
represented to the Central Government
for allotment of a Rajya Sabha seat to
the North Cachar Hill District; and

{b) the reaction of the Central Gov-
ermnment to the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, V. A.
SEYID MUHAMMAD): (&) No such
representation has been receiveg by
the Government,

(b) Dows not arise.
Increase of Chemical Production Unit

3253, SHRI SAMAR GUM.\, will
the Ministey of CHEMICALS AND
FERTILIZERS be pleased to stater

(a) the number of increase in large-
scale chemicals production unitx in
India quring the yeers 197312,
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(b) their break-up regarding (i)
foreign companies, (if) public sector

companies and (iii) private companies;
and

{c) the ltems of chemicals produced

or likely to be produced by such com.
pames?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha

UNDP. asdistance for Bombay High
ol Field

3254 SHRI K. M. “MADHUKAR":

Will the Minister of PETROLEUM be
pleasad to gtate;

(a) whether the United Nations
Development Programme has agreed
to extend its assistance for developing
Bombay High oil field; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI

gg\UR RAHMAN ANSARI): (a) Yes,

(b) UNDP a5 agreeq to train ONGC
personnel in the specialised aspects of
off-shore o1l feld development and
production and in drawing up a basic
development plan for the field, which
will 1nclude the construction of a
mathematical mode] by means of
which the technical and economic as-
pects of the numerous variable factors
can be evaluated,

The UNDP gssistance for thi, pro-
yect will be $679,550.

Fundamental Duties of Citizens

3255 SHRI B V. NAIK
SHR] SAMAR GUHA:

Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:
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(a) whether he advocated the ine
olusion of fundamental duties of citi-
zens in our Constitution during his
address to the All India Bar Council
convention held at Dethi on 27th
March, 1976; if so, what are those
fuhdamental dutles;

(b) whether these dutieg will be
enforcenble by law;

+ (e) whether such duties are found
in the provisiong of the Constitution
of any democratic country and if so,
the names of such countries; and

(d) when Govermment propose
to give effect to his concept in the
form of a constitutional amendment?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR V A.
SEYID MUHAMMAD): (av The
Minister of Law, Justice and Company
Affairs hag put forward this sugges-
tion in the saxd Convention The
fundamental duties, as enwvisaged,
could broadly be on the following
Hnes —

(1) Obedience to the Constitution
anq Laws,

(i1) Duty to pay taxes,

(i) Duty to respect the rights of
fellow citizens, and

(iv) Obligation to dischaige pub-
liec duties and functions conscien-
tiously and honestly,

(b) Yes, Sir

(¢) Provisions containing duties and
obligations of citizens are found mn 2
number of Consuitutions, like those of
the USSR, Yugoslavia, Nepal,
Czechoslovakia gnd Dominical Repub-
lie

(d) It i{s not possible to indxcalte
with precision the time that may be
teken to study the matter in detail
snd formulate concrete proposul for
amendment of the Constitution
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Appointment of Gay snd Keromas
Agomis

325%. SHRI SHANKERRAO SAV-
SHRI SHYAM SUNDER
MOHAPATRA: .

Will the Minister of PETROLEUM
be pleaseq to state:

(a) whether any policy has basn
evolved regarding the appointment of
agents pnd sub-agents for 'the distrie

bugon of Cooking ges and Kerosene;
an

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANBARI): (a) The
review of policy regarding award of
dealerships of petroleum products by
public sector ol companies has not
yet been fAnalised.

(b) Does not arise in view of (a)
above

Unmanned Rallway Crossings in
Maharashira

3257 SHR] SHANKERRAO SAV-
ANT: Wil the Minister of RAIL-
WAYS be pleased to state;

(a) the number of unmanned rail-
way crosgings in Maharashtra; and

(b) what precautions are taken to
avoid accidents at these crossings?

THE DEPUTY MINISTER IN THE
MINISTILY OF RAILWAYS (SHRI
BUTA SINGH): (a) There were 1,278
‘C' class unmanned level crossings a#
on 31st March, 1875 in Maharashira
State,

(b) Ip order to reduce the incidence
of accidents at unmanned level cross-
ings, various measures have been
taken such as provision of ‘Stop
Boards’ to warn the road userg of un-
manned level crossings ahead; pro-
vision of whistle hoards enjoining
upon the train drivers to whistle;
periodical census of traffic to deter~
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mine the need for manning of level
crossings; educative campaigns among
Toad users through leaflels, cinema
glides, announcements on loud spea-
kers, radio talks, personal contacts
with drivers ang transport associa-
tions; surprise checks at level cross.
ings, etc, Most of the State Govern-
ments have legislated under the Motor
Vehicle Rules to make it obligatory
on the part of the drivers of motor
vehicles to stop short of unmanred
level crossings and only then cross the
railway track with the conductor
walking ahead. Checks are also con-
ducted in co-ordination with police
authorities to ensure rigid compliance
with the Motor Vehicle Rules by the
road users. All State Governments
ang Union Administrations have also
been requested to strictly enforce the
provisions of Motor Vehicle Rules; to
inscribe the word “DANGER” on the
top of road signs provided at the ap-
proaches to all level crossings.

Management patterns of Esso and
Burmah Shell afier take over

3258. SHRI SHANKERRAO SAV.
ANT: Will the Minister of PETRO-
LEUM be pleased to state-

(a) what is the difference between
the management pattern of Esso and
Burmah Shell after their take-over;
and

(b) what wag the expected return
to the exchequer from each of them
during the last year and what was the
actual return?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETRNOLEUMN (SHRI
ZIAUR RAHMAN ANSARID) (a)
There is no bhasic difference between
the management pattorns of Hindus-
tan Petroleum Corporation Limited
(tormerly ESSO) and Bharat Refine-
reg Limited (formerly DBurmah
Shell). They are hoth managed by
Bosrds of Directors in accordance
with the guidelines for management
of Public Sector Undertakings
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(b) As expecteq Hindustan Petro-
Jeum Corporation Limited which was
formed in 1974, declared g dividend
of 15 per cent on its equity capital of
Rs. 10 croreg in 1975. The Govern-
ment’s share of the dividend on 74 per
cant of the equity capital referreq to
above, owned by the Government of
India, came to Rs. 1.11 crores.

Bharat Refineries Limited (Burmah
Shell) was taken over by the Govern-
ment only with effact from 24th Janu-
ary, 1976 ang therefore, no return was
erther expected or actually accrueqd to
the exchequer from that company
during 1975.

Rajdhanit Express Trains

3259. SHRI SHANKERRAO SAVANT:
Wil the Minister of RAILWAYS be
pleased to state:

(a) the profit earned/loss incurred
on the Delhi-Bombay and Dellyf~
Caleutta Rajdhani Express traina qui-
ing the last two years;

(b) whether similar traing are pro-
posed to be put on the Delhi-Madras
track and if so, when: and

(¢) why are Delhi-Bombay and
Delhi-Calcutta Rajdhani Expregg nol
run daily?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) It is not customary
to maintain expenditure on individual
train  However, as per recommenda-
tions of the Publhic Account- Com-
mittee in their 195th Report (January.
1476) studies are in progress for work-
ing out the total cost of operating the
Rantham Express trains for assessing
their financial remunerat:veness.

(b) No.

(c) For want of Special types of
Coaches fit to run at 130 KMPH on
Rajdhani Express it 1s not pessible to
raise their frequency at present.
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Changes In Rallway Time Table after
Publication

3260. SHRI S, C. SAMANTA: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Raillway adminis-
tration make for reaching changes in
the Railway Time-Table after its pub-
Hceation;

(b) whether he is aware that it cau-
8e8 great inconvenience to the travel-
ling public in the absence of any
firesh or amended issue of the Time-
‘Table being available; and

(¢) whether the publication of the
Railway Time-Table after every six
months ig preposed to be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (2) and (b). No How-
ever, mid.term changes have been
made in the time-table consequent
upon the introduction of new trains,
dieselisation of trains or increase in
the frequency of existing train services
and these changes are given publicity
through press notifications and station
Notice Boards.

(c) Yes. It is now proposed to
publish time-tables half-yearly com-
mencing from May, 1976 isape,

Raliway liney in Backward and Hilly
areag

3261. SHRI RAJDEC SINGH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Annual Plan for
1976-77 envisages an outlay of
Rs. 418 crore;

(b) whether it includes schemes for
construction of Railway lines to pro-
mote the development of backward
and hilly areas; and

{c) if %0, the salient features of the
scheme?
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THE DEPUTY i)

MINISTER THE
MINIBTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

{b) Yes.

(e) With a view to making it finan.
cially possible for the Rallway te
construct new lines to promole the
development of backward and hilly
areas, a new policy was enunciated in
the year 1973, the salient features of
the scheme are as follows:

(i) Exemption, full or partial, from
payment of dividend liability to
the General Revenues during the
period of construction and for a
specified number of years after
completion and opening to
traffic;

(ii) Participation of State Govern-
ments or local authorities, in re-
ducing the cost of construction
by giving the land and labour
content of construction free of
cost,

(iii) Suitable adjustment upwards of
fares and freight structure ap-
plicable to the newly constructed
hne which in common parlance
is called ‘inflation of chargeable
mileage’: and

(iv) Levy of fares and fre.ght on a
discontinuous basis so as to be
a set off against telescopic struc-
ture of standard fares and
freight

Law Books in Hindl

3262. SHR1 RAJDEO SINGH. Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether hig Minlstry is imple-
menting a scheme which envisages
production of law books in Hindi for
use ng text-books in the Universities
and reference books for the practin-
ing lawyers in the Hindi-speakng
States:

(b) whether for ensuring effective
implementation of the scheme any
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evaluation committee has been set up;
and

(c) if so, the personnel of the com-
mittee?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHHAMAD): (a) Yes, Sir.

90

(b) An ad hoc Evaluation Commit-
tee has been set up with effect from
the 25th July, 1975 for a period of
one year or till a regular Evaluation
Committee is constituted, whichever
is earlier.

(c) The following persons are the
members of the ad hoe Evaluation
Committee.

1. Dr, (Shrimati) Shraddha Kumari ,

2. Dr. G. C. Kasliwal R . .

3. Dr. B. R. Chauhan ,

. L]

4.Shri B. K. Sharma, Member-Convener

. Reader, Faculty of Law, Lucknow Universit;;
Lucknow.

« Professor, Faculty of Law, Udaipur Unie
versity, Udaipur.

« Professor and Head of Departmnt of Law

and Dean Fawll;{aof Law, Himachal Pradesh
University, Simla.

» Secretary, Official Language (Legislative)
ission, New Delhi and ex-officio
Secretary, Hindi Advisory Committee for

the Ministry of Law.

Mangla Fertiliver factory in Mangalore

3263. SHRI RAJDEO SINGH: Wwill
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Mangla fertiliser fac-
tory in Mangalore has gone into pro-
duction;

(b) whether the factory has pro-
moted a farm service to teach farmers
how to use fertilisers economically
thereby cutting the cost by 20 to 30
p.c.;

(¢) whether by teaching the farmers
and producing urea the said factory
is saving foreign exchange; and

(d) if so, the amount of foreign ex-
change saved last year and whether
the pattern of economic use would be
introduced in other parts of the coun-
try?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETRI): (a) and (b). Yes, Sir. The
company has reported that they have
establisfed “Mangla Farm Service” to
educate the farmers on better and effi-
cient utilisation of fertilisers aimed at
achieving higher ylelds, with reduced
fertilizer application. The company in

addition 1s promoting other scienfific
and profitable farming techniques as
part of the “Mangla Farm Service”.

(¢} and (d). It is not possible to
quantiiy precisely the saving :n foreign
exchange achieved tYirough the efficient
use of fcrtilizers., It 1s Government's
policy to maximise farm prnduction
through, among other things, the effi-
cient use of fertilizers,

Deraiiment of train on Jabbalpur-Al-
lahabad route

3264. SARDAR SWARAN SINGH
SOKHI W:1l the Mimster of RAIL-
WAYS bhe pleased to state:

(a) whether any tirain on Jabbal-
pur Allahabad route wag deraiied on
8th April, 1976 and traffic was affected
for the whole day as a result thereof;
and

(b) if so, the causes of derailment
and steps Government propose to taka
in this regard for future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). On
8-4-1976, while R 50 Up goods train
was running between Chitahara and
Khutaha stations on Satna-Allahabad
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slngle line ‘section of ‘Central anﬂway,
it collided with the part load of X/35
Down goods left in the gection. This
resulted in the derailment of one
wagon of R 50 Up goods and 5 wagons
of the parted load of X/35 Down goods.
As a result, through traffic remained
interrupted from 04.10 hours to 17.00
hours on 8-4-1976.

. The cause of the accident is under
investigation. Suitable action will be
‘taken on receipt of the inquiry report.

Fire in 479 Up Passenger Train near
Motipur

3285. SARDAR SWARAN SINGH
SOKH]: Will the Minister of
WAYS be pleased to state:

(a) whether 479 Up passenger train
_while approaching Motipur Railway
Station of Muzaffarpur-Narkatiaganj
.gection of the North-Eastern Railway
-caught fire on 8th April. 1976;

(b) whether many women passen-
gers and children were seriously in-
 Jured;

(e) whether any passenger died due
to the fire; and

(d) it so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). At about
11.07 hours on 8-4-1978, while pas-
- senger train No. 470 Up was entering
Motipur station, one lady passenger
with a boy in her lap jumped out
alongwith her daughter from a second
class coach marshalled fifth from the
engine, as it had caught, fire. The
father of the lady passenger and her
e¢lder son jumped out later on the
platform. The lady passenger sustain-
ed grievous injuries ang is reported
to be progressing. Whereas her father
and one child received simple injuries,
the two other children escaped with

. frivial injuries like petty bruises etc.
All other passengers alighted safely.

- The affected coach was immediately
~detached and isolated. The train left

RAIL-~ .

m:s 1. im.--{- Writt “ .
'Motipur wﬂhout the cutch aﬁcr a

detention of  ‘one “hour and lorty
mlnutes. :

Rallway Officer in possession of huge
. Ampets :

. 3268, SARDAR - SWARAN SINGH -
SOKHI: Will the Minister of RAIL-
WAYS be pleased to state: .

‘(a) whether recently any Railway
officer has been caught by Railway Vi.
gitance at Madrag possessing assets
grossly disproportionate to hig known
sources of income;

(b) {f so, the facts thereabout and
the assets standing in his name; and

(¢) the action Government propose
to take against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). C.B.I. has
conducted a search at the residence of
a Railway officer in Madras and the
investjgation is in progress.

Conversion of Viramgam-Okha lins
into Broad Gauge

3287, SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of RAILWAYS be
pleased to state:

() what is the progress in regard
to conversion of metre gauge line into
broad gauge from Viramgam to Okha;
and

(b) when will the work pe comple-
ted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Over-all physical
progress achieved on this convum
is about 40 per cent.

(b) In the first phase, theluthn'
from Viramgam to Rajkot (181 jons.)
is expected to be opened to traffic by
81-3-1978, subject to the availability
of adequate funds. : .
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Target date for complefion of the
remaining portion of the line from
Rajkot to Okha/Porbandar cannot be
glven at this stage as the exteni of
availability of funds in subsequent
years is not known.

Companies manufacturing Antibiotics

32688. SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the names of companies which
are manufacturing antibijotics;

(b) whether there ig any foreign
company which is manufacturng anti-
biotics; and

(¢) if so, the itemg manufactured by
it?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
S_ETHI): (a) to (c). Requisite data is
given in  Annexure I to Chapter II
{pages 26 and 27) of the report of
Committee on Drugs and Pharmaceuti-
calg Industry a copy of which was laig
on the Table of the House on 8-5-1975.

Change of name of Mesars Dumex

3260, SHRI BHALJIBHAlI PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to refer to reply given to Unstarred
Question No. 1187 on 23.3-76 regard-
ing existence of Dumex and Pfizer as
two separate companies and state:

(a) whether Pfizer (India) was in-
corporated in India before the change
of namve of M/s Dumex and did the
change in name also involve change
of ownership;

(b) whether new incorporation of a
foreign sector unit required permiasion
of the Licemaing Committee[Foreign
Agreements Committee and I  so,
‘whether approval for change of Du-
wars name to Pzer was obtained
“from sush en suthority; and

(¢c) particularg of licences/approvals
with items, capacities and conditions,
originally issued to M/s, Dumex, and
how the endorsement of licences was
made in the name of Pfizer and when
it was approved by the Licensing
Commitiee?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SEI'HI). (a) to (c). Information is
beng collected and will be laid on the
Tahle of the House,

Notification issued on Drug Firms

3270. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state-

(a) whether Government have issued
a notification No, L./11011/3/75.Ch, III
on drug manufacturing firms;

(b) if so, what are the informations
called for and how many foreign firnls
with more than 26 per cent foreign
equity have furnished the information;
and

(c) what are the main pointg of in-

formation receiveq from 12 big firms
of the foreign sector?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). A copy of letter
No. L/11011/3/715-Ch.lII alongwith its
enclosure, is laid on the Table of the
House. [Placed in Library. See No.
LT-10776{768). Data has not so far been
received from all the units addressed.
29 drug firms with more than 26 per
cent foreign equity have furnished the
requisite information.

New Orders placed with Wagom In-
dusiry

3271. SHRI TUNA ORAON: Will the
Min{ster of RAILWAYS be pleased to
state:
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() whether any new orders have
been placeq recently on the wagon in.
dustry for building wagons;

(b) if so, the particulars of the or-
der placeq unit-wise;

(e) whether most of the units did
not supply wagons ag per earlier or-
ders;

(d) if so, the particulars of the wa-
gon orders pending with these units
upto date; and

(e) the action taken by his Ministry
to get these orders cleared upto date?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) to (d). The requisite information
is furnished in Statements ‘A’ and ‘B’
laid on the Table of the House [Plac-
ed in Library, See No LT-10777/76}

(e) The new wagon orders have been
distributed among the ten active units
in such g manner that the deliveries
against backlog plus additional orders
may be spread upio December, 1878.
If the industry mamtains the present
trend of production they will be able
to complete the orders by the said de-
livery schedule, subject to availability
of funds.

Linking up BAK loop line of Howrah
Division with Lalgola-Sealdah section

3272. SHRI TUNA ORAON: Will the
Minister of RAILWAYS be pleased to
state:

' (a) whether any action has been ta-
ken for linking up the BAK loop line
of Howrah Division of Eastern Rail-
way on the right bank of the river
Hooghly-Bhagirathi with Laigola-Se-
aldah Section of the Sealdsh Division;
ang ‘

(b) it 0, the salient features of the
action taken so far in this regard?

Written Answers o6

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). These two
sections are already linked by bridges
across the Hooghly on Naihati—Bandel
and Dum Dum~~Dankuni links, Ade-
quate capacity is available on these
bridges for the, movement of anticipat-
ed trafic. The poseibility of strength.
ening the Jubilee Bridge between
Bandel and Nathati with a view to
further improve its capacity i3 alise
being examined, A preliminary sur.
vey has also been carried out for con-
struction of another bridge across
Bhagirathi in future and a site near

Kalyani has been considered most
suitable.

Funetioning of RLT.E.

3273, SHRI B. V NAIK: Will the
Alnister of RAILWAYS be pleased to
state

(a) whether Rail India Technical and
Economic Services Ltd has started
functioning;

(b) if s0. what are the tenders that
it has been able to submit:

fc) the value of the projects being
undertaken and locations thereof; and

(d) what would be the investment in
foreign exchange in completing the
project and the foreign exchange ear-
nings therefrom and whether the pro-
posed axle factory at Bangalore wall
save the foreign exchange component
and if so how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

{b) and (¢). RILTES have, so fat,
submitted a total of 19 offers abroad
and 4 in India out of which the followw..
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ing Projects have been awarded to them —

Project/Location Value

Prelimmary feastbility-cum-cost study for a 32§ Km long new 16-
line betwsen Keroan and Shurgas (Iran) 8 meW R oy mm:)'
Feanhnlity-cum-cost study together with economuc
study of 3 new lineg in Syus

1125 Tmihon Syrian
Pound<s(Rs 24-75 lakhsi)

Pretimunary Survey for a rail-cum-road bridge Rs.25 lakhs

scross Brahmaputra river in Agssam.

(d) Investment by RITES
foreign exchange for completing the
projects and the net foretgn exchange
earnings are likely to be Rs 169 lakh
and 21 70 lakhs respectively

The proposed Wheel & Axle Factory
at Bangalore will save foreign ex-
change However, RITES are not
concerned with this project Durning the
year 1975-76 the landed cost of im.
ports made of wheel-sets, wheels, tyres
and axles hag been to the extent of Rs.
35 crores The saving from year to
year basis will depend upon the time
span during which the Railways are
able to set up the plant and achieve
the nstalled capacity.
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1973 1974 1975
wiastdr . . . . 991 1015 1053
fafqs adlq . . . 19495 19321 19481
&< fafer affs . . 183994 185677 181254

on Kuttipuram-Trichur
Railway Line

Decision

3275. SHRI C. K. CHANDRAFPPAN:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Starred Question No. 203 on 23rd
March, 1976 regarding survey report
of Kuttipuram-Guruvayur rail link
and state:

(a) for how long this survey report
is under examination of Railway
Board;

{b) how long will Government
take to decide finally in favour of
the construction of the railway line
from Kuttipuram to Trichur via
Guruvayur;

(c) whether the State Govern-
ment of Kerala has agreed to supply
slippers for this line; and

(d) it so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The survey report
" wak received in January 1976 and has
been under examination since then.

(b) The survey report is under
examination, taking into account all
the uspects involved. A decision re-
garding the construction of the line
will be taken as soon as the examina.

tion of the report is completed, and
would depend, among other tacton,
upon the availabilily of resources.

(c) No.

(d) Does not arise.

Special Benches of Supreme Court
and High Courts to Dispose of Pend-
ing Cases

3276. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAJIRS be pleased
to state:

(a) how long would it take to dis-
pose of cases pending at present im
the Supreme Court and High Courts;

(b) whether there is any proposal
for getting up special benches of the
Supreme Court and High Courts to
dispose of pending cases; and

(c) how many cases are pending
before various High Courts for more
than 25 yesars?

THE MINISTER OF STATE IN THR
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (DR V. A,
SEVID MUHAMMAD): (a) It is not
possible to indicate any specific. time:

(b)) ‘No such proposal is under m‘-
dentum
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) Madras High Court e e
Patns High Court . .
Bombay High Court . . .
M. P. HighTourt . . .
Calcutta High Court . . .
Allahabad High Court, . .

No such case 15 pending in other
High Couris/Supreme Court,

Publication of Last Speech of the then
Railway Minister

3277. SHRI BHOGENDRA JHA:
Will the Mimister of RAILWAYS be
pleased to state whether speech of
Shri L. N, Mishra, the then Raitway
Minister, inaugurating the broad zauge
bine extension from Samastipur to
Muzaffarpur on 2nd January, 1975 is
proposed to be publicised to the
peaple?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) Wide publicity has
already been given to the speech.

Permission Letters Issue@ to Foreign
Drug Firms

3278. SHRI SOMCHAND SOLANKI
‘Will the Minister of CHEMICALS AND
FERTILIZERS he pleased to siate

(a) how many permission Jetters
were issued to foreign drug firms,
indicating name of the company,
particulars of Permission Letters,
number, items, capacity and how
much of these items are manufac-
tured by them at present and what is
the import content; and

(b) whether a Sub-Committee of
the Hathi Committee ha@ come to
the conclusion that Permission Letters
had flouted industries (D&R) Act, and
COB Licences grented to foreign
firms were detrimental to Indian
wector unite?

Figures as on 31-12-7§

13 as on 1-7-7§

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). The detail of
the permission letters issued to the
foreign drug firms are given in Annex-
ure II to Chapter V of the Report of
the Committee on Drug & Pharmaceu-
ticals Industry which was placed on
the table of the House on 8-5-75. The
Report of the sub.committee of Hathi
Committee on Permission Letters/
COB licences is given in Annexure
VIII of Chapter V of the Report. Pro-
duction data and import content in
items covereq by permission letter
are not being maintained.
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Bub-letting of Rallway Vending
Contracts

3280. SHRI N. K. SANGHI: Will the

Minister of RAILWAYS he pleased to
state:

(a) whether often the railway
vending contracts are not operated
by the holders of such contracts but
they are passed on to others on the
basis of a monthly return;

(b) whether as a result of the
above practice, the foodstuff served
by the vendors at the railway plat-
form is not of the quality as it should
be; and

(c) whether periodic checks are
conducted to ensure that such sub-
letting of contractg is not done and
it so, the result of such verification
in different zones during 1974 and
the action taken in case of the erring
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) No,

(c) Yes. As a result of such checks,
two contracts, one each on the North-
ern and South Central Railways were
terminated during the year 1974.

Loading of Coal Wagons

3281. SHRI N K. SANGHI. will
the Minister of RAILWAYS be pleased
to state:

(a) whether it has recently come
to the notice of Government that
coal wagons loaded for different con-
sumerg including railwayg and State-
run power-houses go underweight;

(b) if so, the number of such cases
noticed during 1875 and the extent of
underweight therein; and

(c) the financial loss to the con-
sumers in each case and what steps
have been taken fo ensure that the
consumer gets the same quality for
which he pays?

Written Answers 04

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): {(a) Yes.

(b) Even though no such statistics:
are maintained on the railways on a

regulay basis, test weighments done
on the Eastern Railway during the
period April to December, 1975 showed
that 19.7 per cent of the coal wagons
v:ieighed were foung to be underioad-
ed.

(c) The financial loss to the consu~
mers in each case becalisé—of under-
weight is not known to the railways,

It 18 the responsibility of the coal-
producing agencies to ensure that
their customers get the right guality of
coal for which they pay.
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1974~75 ® woufedt & fweg wme
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Foreign Drug Companies Manufac-
turing Drugs on Loan Licenoe
Arrangements

3285. SHRI K. §. CHAVDA: Wi the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what are the items which 100
per cent Foreign drug companies are
getting manufactured on loan
licence  arrangements from other
manufacturing unit; and whether any
permission is required for such acti~
vity and it so, particulars of the
permission obtained by these com-~
panies; and

(b) quantities of umported and
canalised raw materialg given to 100
per cent foreign companies during
the last three years for their formu-
lation actinity covered under loan
licence arrangements?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) As in March, 1972, there
were 56 drug firms in organised sector
who were getting some of their items
manufactured on loan licence basis
from other units. Out of these, 3 com-
pames have 100 per cent foreign
equity.

Loan licence arrangements are per-
missible under the provisions of Drugs
and Cosmetics Act, 1940 and these help
m the meaximum utlisation of plant
and machinery tn the country

(b) Requisite information in respect
of 3 companies mentioned above 1¥
being collected and will be laid on the
Table of the House.
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Sfmported Raw Materiale given fo
. Foreign Companies

3286, SHRI K. S. CHAVDA: Will the
Minister of CHEMICALS ARD FER.
TILIZERS be pleased to state:

(a) names, quentities and value
of imported and cenalised Yaw ma-
terials granied to 100 per cent foreign
companies during the last three
years;

(b) foreign exchange earned by
these companies by way of export of
drug formulations anq foreign
exchange outgo in the form of divi-
dends, royalties etc. during last three
years and original and present equity
of these companies, company-wise;
and ..

(c) whether these companies have
been given imported and canalised
raw materials in excess of thewr
approved capacities and through
excess production they have in-
creased profitability, built assetl,
created reserves and remitted divi-
dends and if so, is there any pro-
posal to restrict the quantity of
jmported and canalised raw_n_aaterials
as per their hcensed cepacities and
if g0, the facts thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) to (c). Information will
be collected and laid on the Table of

the House.

Application for Endorsement of capa-~
cities on Registration Ceriificates by
Foreign Firms

3287. SHRI K, S. CHAVDA: Wil
the Minister -of CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) how many foreign drug com-
panies have applied for endorse-
ment of capacities on their registra-
tion certificates on the basig of policy
announced by Ministry of Industry
and Civil Supplies snd indlcating
their names, ilemg and capacities ap-
plied for;
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(b) whethéer many companier have
applied for fuller utilisation but have
introduced  several formulations
without approval of Government and
ar¢ now showing them as being
“;md in Megistration certificate;
an

Written Ansuers

(c) how many such cases have
come to Government’s notice and
whether Government propose to
scrutinise foreign exchange outgo of
these companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). 11 Foreign drug
companies (with foreign equity exceed-
ing 40 per cent) have so far apphed
for endorsement of capacities on their
registration certificates. These appli-
cation contain relevant data which
help in determining the capacities that
should be endorsed These cases are
vet to be examined i1n detail and hence
information called for in parts (b) &
(c} of the question cannot be fur-
nishd at this staege.

Formation of 100 per cent Forelgn
Drug Companies inty Single Company

3288 SIHRlI K S. CHAVDA, will
the Minister of CHEMICALS AND
FERTILIZERS he pleased to stale
whether Government have taken any
decisions on the proposals of 100 per
cent foreign drug companies for forma-
tion of a single company of their
assoclated companies and it so, the
particulars thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETH]): There are 16 drug companies
with 100 per cent forcign eguity. M/s.
May & Baker Limifed have applied to
Reserve Bank of India to approve the
amslgamation of their company with
M/s. May and Baker (I) Pvt. Limited.
It is-understood that this application
is still pending with Reserve Bank of
India
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Complaint regarding Government Offi-
¢ials who joined Drug Companies

3291. SHRI NANUBHAI N. PATEL:
Will the Minster of CHEMICALS
AND FERTILIZERS be pleased to
state; 1

{a) whether Government have re-
ceived complaints that several high
officials of Government, Ministry of
Chemicals have joined drug manuface
turing concerns, after their retlrement
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from Government gervice; and their
appointment in those fi‘ms wag & sort
of reward for showing them favours
during the period they were in service;

(b) the names and other particu-
lars like firms, salaries and perquisites
of retired Government officials who
have joined drug manufacturing com-
panieg during the last three years;

(c) whether the retired Government
officials joined their new assignments
with the approval of Government; and

(d) what action Government pro-
pose to take against these officers and
the companies?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C
SETHI): (a) to (d). No complaints of
this nature have been received in Min
of C. & F, However, the employment
of retired civil servants in private
companies is governed by regulations
under which such retired civil servants
are required to obtan prior per-
mission of Govt If they accept such
employment within a period of two
years from the date of retirement, The
cases are considered by the appropri-
ate cadre autworities  Statistics of
retired persons working in different
companies are not being maintained.

New Formula regarding Manufacturing
of Bulk Drugyg

3292. SHRI NANUBHAI N. PATEL:
Wili the Minister of CHEMICALS AND
FERTILIZERS be pleased fo state,

(a) whether a new formula about
parting with 66 per cent production of
bulk drugs has been initiated for
Indian firms, if so, the salient features
thereof; and

(b) bag this new formula not come
as another hindrance in the way of
progresr ~f Indian drug manufactusing
units?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. G
SETHY): (a) No; Sir.

Writhen AMIWET L3
{b) Dees not atize.
Suggestions for Mid Beg Lightering of

COrnde at Uechin Refinery

3283, SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM be
pleased to state;

(a) whether his Ministry made any
suggestion of mid-sea lightering of
crude at Cochin for the use of Cochin
Refinery; and

(b) if so, what are the suggestions
and how far ig it feagible?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). Govt{ have a proposal for
an integrateq crude lighterage pro-
gramme on all India basis for the use
of all refineries including Cochin Re-
fineries Ltd. As the implementation
of the proposal depends upon various
factors, it may take some time before
a final decision is taken in the matter.

Review of Uneconomic Rallway Lines
Survey Report

3204. SHRI SHYAM SUNDER
MOHAPATRA  Will the Minister of
RAILWAYS bhe npleased to  state
whether it 1s proposed to review the
Report of the Committee on unecono-
mic railway lines gurvey in the light
of new data available during the
period when the report was submitted
and now?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): It is not proposed to
review the Report of the Committee as
such, but the performance and func.
tioning of uneconomic railway lines is
subjected to review from time to time.

Lang for Howrsh Sheakhala Rallway
Line
3205. SHRI 8. N. SINGH DEO: Wil

the Mumister of RAILWAYS he pleas-
d to state:
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(a) whether West Bengal Govern-
ment had agreed to provide land for
Howrsh-Sheakhala Railway Line;

(b) whether the land has been made
available;

{¢) the particulars of the work done
wapto the date on this line; and

(d) whepn will the work be complet-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Steps have been taken to acquire
the land.

(c) Final Location Survey for the
fine has been completed and con-struc-
tion work will be taken up with the
limited funds which are available after
the land is acouirel

(d) The work is likely to be com-
pleted in about 3 years after its being
started,

Remodelling of Sealdah Station

3206. SHRI S_ N. SINGH DEO: will
the Mimster of RAILWAYS be pleased
%o state:

(a) whether Sealdah Station js be-
ing remodelled;

(b) it so, the work done upto date;
and

(¢) when will the work be complet-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
work of remodelling Sealdah Station
was taken up in 1980-81, in three
phases of which two phaseg involving
yard remodelling ang provision of
route relay inter-locking cebin have
already been completed. All the
works in the third phase i.e. construc-
tion of RMS, Pay and Cash Office,
, Taising ang paving of platformsg etc.
have alsp Been completed and brought
inty use exvept the work of construc-
tion of new station building which
%has been substantielly completed.
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(¢) The enmtire work is likely to be
completed dquring 1977-78.

Re-Constitution of Natlonal Rallway
Users Consulative Committee

3298. SHRI S, M. SIDDAYYA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the National Railway
Users Consultative Commitiee has
been reconstituted; and

(b) if so, the nameg of its members?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) A statement g.ving the infor-
matwon 18 laxd on the Table of the
House ([Placed in Library. See No.
LT-10778/76.1

Complaints regarding overcharging of
Drug Priceg

3299. SHRI ARJUN SETHI. will
the Ministey of CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) whether any complaints have
been received by Government that
drugs are not easily available angd are
being sold to consumers by retailers at
prices much higher than labelled by

the manufacturers under one pretext
or the other; and

(b) if so, whether Government pro-
pose to take steps 30 as to make the

drugs available to the comsumers at
fixed prices?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). No complants
of acute or general shortage of drugs
have been received, However, com-
plaints of shortage of some individual
preparations are received from the
State Drug Controllers from time to
time. In order to ensure adeguate
supply of drugs, periodical meetings
are held in the Ministry to review the
reports of  shortages/availability.
Whenever instances of shortages come
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to the notice of the Government, the
matter ig taken up with the manu-
facturers concerned and they wure
advised to meet guch yrequirements on
an emergent basix

The prices of drugs are statutorily
controlled under the Drug (Prices
Control) Order, 1870 which, inter alia,
provides that no retailer shall sell
any formulation to a customer at a
price exceeding the retail price of that
formulation approved by the Central
Government. The relevant provisions
of the Drug (Prices Control) Order,
1970 have been amended by & notifica-
tion dated the 7th March, 1975 to pro-
vide that no retaile; shall sell any
formulation to a customer at a wvrice
exceeding the retail price indicated in
the lList approved by the Central Gov-
ernment or the price displayed on the
label of the container of the formula.
tion whichever is less. These provi-
sions have already come into effect
from the 1st May, 1975.

Consequent 1o the increase in excise
duty on certain patent or proprietary
medicines, medicinal preparation con-
taining aleohol, narcotics and narco-
tic drugs with effect from 18th March,
1976 the manufacTiers have been
allowed to revise the existing retail
prices to the extent of additional ale-
ment of duty of excise levied by the
concerned excise authorities Manu-
facturers have been asked to effective-
ly ensure through their dealers, whole-
salers or retailers that the new price
is exhibited on the outer packings of
medicines and medicinal preparations
by affixing stickers indicating the new
price as published in the revised
price-hst before the lots are actually
released for sale to the consumers.

Acquisition of a New Drilling ship for
Bombay High

3300. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of PETRO-
LEUM be pleased to state'

(a) whether Qovermment propose
$o acquire one more new drilling ship
for Bombay High; and

MAY 4, 1078
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(b) if so, the facty thereol?

THE DEPUTY MINISTER IN THE.
MINISTRY OF PETROLEUM (SBRI
ZIAUR RAHMAN ANSARI): (a) No,
Sir.

(b) Does not arise.
Curb on Dividents of Forelgn Drug
Companies

3301. SHRI RAM BHAGAT PAS-
WAN: Will the Mimister of CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government propose
to put curb on dividends declared by
foreign drugs companies in the coun-
try; and

(b) if so0, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI) {(a) and (b) The Com-
panies (Temporary Restrictions on
Dividends) Act, 1974 which was
enacted from 6.7-74 for a per.od ot 2
yearg 1s applicable inter alia to com-
pames registered under the Companies
Act, 1956. This Act was later amend-
ed in January 1975 enabling companieg
to declare dividends 1n excess of the
restrichions placed i the aforesaid
Act while payment of excess @ vidends
could be made n two equal annual
nstalments with interest at the rate
of 89¢ per annum The life of the Act
was however not extended

Pact with Saudj Arabia for Import of
Crude

3302. SHRI P. GANGA REDDY:
Will the Mimisier of PETROLEUM be
pleased to state*

(a) whether a pact with Saudé
Arabia for the import of crude hes
recently been renewed;

(b) it so, the quantum of crude pro-
posed to be imported from that coun-
{ry; and

(c) the mode of payment therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). A contract has been signed
between Indiean Oil Corporation and
the PETROMIN of Saudi Arabia for
the Supply of 1.1 million tonnes of
crude oil during 1876. There is an
accepted convention not to disclose the
commercial terms on which Indian Oil
Corporation makes its purchases from
foreign countries,

Rall Track Defect Detection Device

3303. SHRI PROBODH CHANDRA:
Will the Minister of RAILWAYS he
pleased to state:

(a) whether a rail track defect det-
ection device hag been geveloped; and

(b) if 8o, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAJILWAYS (SHRI
BUTA SINGH): (a) Yes. Track
Recording cars, Track Defect Measur-
ing Trollies and Ra Flaw Detectors
have been developed for use on the
Ind:an Railways.

(b) Track Recording Cars, with
electronic/mechanical  devices, now
being indigenously manufactured, are
run periodically on the important
routes of the Indian Railways to
measure and record measurements of
gauge, cross level, unevenness, twist.
and alignment of the track, under
vehicle loads Recently. Track Defect
Measuring Trollies of simple design
have been develoved and are being
tried on the Indian Railways, to assist
the fleld staff to take measurements of
track during routine inspections. Rail
Flaw Detectors are being used to test
rails, to detect defects which are not
visible to the eve. These are now
being developed indigenously by M/s.
Electronies Corporation of India Limi-
ted, & public sector undertaking and a
prototype equipment is under test.

Common Civil Code

3304, SHRI N. E, HORO: Will the
Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose {0-
enact a common civil code for all
citizeng in terms of the provisions of
the Constitution;

(v) if so, the time by which 1t will
be done; and

(c) whether there has been any
opposition from any community in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) No, Sir.

(b) Does not arise.

(¢) Yes. Sir.

Reorganisation of Indian Drugs and:
Pharmaceuticalg Ltd,

3305. SHRI R, S. PANDEY: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased {o sta‘e:

(a) whether Government propuse to
reorganise the Indian Drugs and
Pharmaceuticals Ltd.; ang

(b) if so, the salient features there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI p. C.
SETHI): (a) and (b). Indisn Drugs
and Pharmaceutical have submitted
certain proposals for restructuring of
capital conversion of short term loans
into long term loans, grant of .nora-
torium on loan repayment ete, These
are gtill under examination.

n———
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1200 his.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (BHRI K RAGHU RAMA-
IAH) 1 would like to make an an-
nouncemeni regarding the discussion
on the Demands for Grants relating to
the Mimstry of Agriculture and Irriga.
tion Normally the discussion should
be gver by 4 O'clock tomorrow Ves-
terday, only three speakers could
speak From my party I have sup-
phed a hist of 32 Members today and
I have got a supplementarv list of
50 Members 1 have dscu sed this
with the leaders of the Opposition
who were there and it was agreed
that we could sit upto 730 pm today

MR SPEAKER 1 think, it 1s the
pleasure of the House that we may «if
upto 730 today

1202 hrs
PAPERS LAID ON THE TABLE

MR SPEAKER Now papers to be
Jaid on the Table

Dr V A Seyid Muhammad

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHR] (BEDA-
BRATA BARUA) He 15 not present
May I have the permission to lay the
papers on his behail”

MR SPEAKER No

NOTIFICATIONS UNDER CusTOoMs  ACT,
CENTRAL Excise RuLes, anp Ceum
SALES Tax AcT

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB RUMAR MUKHERJEE)*
I beg to lay on the Table—

MAY 4, 199
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(1) A copy sach of the foliowing
Naotifiontions J(Hindi and English
versions) under section 189 of the
Customg Act, 1963:—

(i) GBR 883 publishd in Gazetle
of India dated the 24th April,
1978 together with an expla-
natory memorandum.

(n) GSR 584 published in Gazette
of India dated the 24th Apnl,
1978 together with an explana-
tory memorandum

(m1) G SR 585 published in Gazette
of India dated the 24th April,
1978 together with an explana-
tory memorandum

(iv) GSR 586 published in Gaczette
of India datedg the 24th Apnl,
1976 {ogether with an explana-
tory memorandum

{Placed i Library See No LT-
10767/76]

(2) A copy of Notification No GSR
587, (Hind, and English versions) pub-
lhshed 1n Gasette of India dated the
24th April 1978 1ssued under the Cen-
{ral Excise Rules, 1844 together with
an explanatory memorandum {Placed
mn Library See No LT.10768/76]

(3) A copy of the Delh: Sales Tax
(Third Amendment) Rules 1976 (Hind:
and Enghsh versions) published in No-
tification No F 4/25/76-Fin () in Delm
Gazette dated the 24th April 1978,
under section 72 ot the Delhi Sales Tax
Act, 1075 [Placed 1 Ltbrary See
No LT-10768/76)

ReEPORTS OF MONOPOLIES AND RESTRIC.
TIVE TRADE PRAcTICks COMMISSION
AND TWO STATEMENTS

SHR1 BEDABRATA BARUA 1
beg to lay on the Table—

(1) A copy each of the following Re-
porig of the Monopolies and Restrictive
Trade Practices Commussion under sec-
tion 62 of the Monopolies gnd Restrie-
tive Trade Practices Act, 1960 —

() Report under section 22(3Xb)
of the said Act in the case of
M/s, Ballarpur Paper and



131 Additional Emoluments VAISAKHA 14, 1898 (SAKA) Compulsory 122

Straw Board Mifly Limited,
New Delhi and the Order dat-
ed the 28th February, 1976 of
the Central’ Government there-
on.

(ii) Report under section 22(3)(b)
of the sald Act in the case of
M/s. Rallis India  Limited.
Bombay and the Order dated
the 9th February, 1876 of the
Central Government thereon.

(2) Two stalements explaining the
reasons for not laying simultaneously
the Hindi versions of the Repourts and
Orders of the Government thereon men-
tioned above.

{Placed in Library. See No, LT-
10770/761.

RamLways Rep, Tarrrr (FounTH AM-
ENDMENT) RuLEs, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): I beg to lay on the
Table a copy of the Railways Red Tarift
(Fourth Amendment) Rules, 1976
(Hindi and English versions) publish-
ed 1n Notification No, G.S.R. 601 in Ga-
zette of India dated the 24th April,
1976, issued under section 47 of the
Indian Railways Act, 1880 [Placed
in Library. See No LT-10771/76).

1204 hrs.

ADDITIONAL EMOLUMENTS (COM-
PULSORY DEPOSIT) AMENDMENT
BILL*

THE MINISMER OF FINANCE
(SHR1 C. SUBRAMANIAM): Sir, I beg
to move for leave to introduce a Bill to
amend the Additional Emoluments
(Compulsory Deposit) Act, 1974.

MR. SPEAKER: Motion moved:

“That leave be granted fo intro-
duce g Bill to amend the Additional

———

Depogit) Amdt. Bill

Emoluments (Compulsory Deposit)
Act, 1974,

SHRI 8. M. BANERJEE (Kanpur,:
Mr, Speaker, Sir, I rise fo oppuse the
Additional Emolumenis (Compusory
Deposit) Amendment Bill, 1976. If you
kindly read thea Stmtement of Objects
and Reasons, it says:

“The Additional Emoluments
(Compulsory Deposil) Act, 1974, 18
one of the legislative measures which
wag enacted with a view to protect-
ing the real incomes of industrial.
workers and salaried employess who
were worst hit by the rise 1n prices.
Ii provided, amorigst others, for the
impounding of one-half of the in-
crease 1n dearnesg allowan'e. lhe
objective of arresting the pri e sp: af
has been substantially achieved ..%

“But the need for controliing the
expansion in money supply to ccnso-
lidate the gains towards gtabil:ty con.
tinues. The Bill, therefore, proposes
that the period for deductions of ad-
ditional dearness alldwance, which
is due to cease on the 8h day of July,
1976, should be continued for one
year more....”

And fhen it says:

“While the additiomal dearness gl-
lowance deducted upto June 1976 will
be repaid in the manner provideq in
the Act, the deductions made f-cm
July 1976 will be repaid :n five equal
annual jnstalments by crediung cach
such instalment to the provident
fund account of the emplcyce *

We were told in this House that this
measure was taken to arrest the prices
and to contain the inflation which was
prevailing in the country. The prices
have no doubt not increased. In cer-
tain items, the prices have come down;
(Interruptions) but since the month of
April 1976, the priceg of all the commo-
dities bave arisen. I would request the

*Published in Gazette of India
dateg the 4th May, 1976.

Extraordinary, Part II, Section 2,
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[Shri s M. Banerjee] '
thon, Minister Shri Subramaniam or
Mrs. Sushila Rohtagi or anybody else
%o go to the market and purchase
‘only the vegetables. I am not
‘talking about anything else. Let
them purchase only vegetables.
‘The price of each vagetable has
:gone up. The price of ‘Postman’
has gone up from Rs. 1650 to
™Rs. 17.85. The price of mustard oil
which came down to Rs. 7.50 has gone
wp again; and it appears that there is
a tendency for tH€ price of every item
10 go up. Under these circumstances,
the question whether we should im-
:pound the dearness allowance for an-
other year, is a matier for the Govern-
-ment to think about. I say this only
‘because of what had happened in this
‘House recently. The MPs were unable
‘to make Doth ends meet. So, Rs, 500/-
were sanctioned to them; and herd) the
employees who want their full dearness
allowance are not getting it. The cost
of living index is being manipulateq in
-such a way that there"is no fear of
any rise of dearness allowance in
future. I am sure about it. The hon.
Minister ig sifting here; he promised
‘before the Standing Commitiee of the
JCM that it was under consideration.
Mrs, Sushila Rohatgi, while replying
‘to the Supplementary Demands had
said that it was under consideration.
‘There were two questiong raised.
'The first was about the sixth
instalment of dearness allowance
‘to Central Government employees,
-and the second was about rais-
ing the emoluments of pensioners.
Something has been done to the pen-
sioners. But we do not know anylhing
as to what has happened to the 6&th
instalment of the dearness allowance.
‘Government says that if protects the
-salary of the wage-earners. 1 am not
-an economist; the hon. Minisier is. He
wijl bear me out that tfie real wages of
‘the workers have fallen beyond expec-

tations. There is a fall in real wages.
Any trade unionist will bear me out—
-whether belonging to my group or the
-other group—that the real wages of the
working classes have gone down,

MR. SPEAKER: Ig there any official
-survey or report about it, indicating as

_Amdt, Bill o
tohawmuehhvemudmmgm .
down? .. .

smuaM mxmm it m
could kindly give me tihe, I wilf go to
the Library and get the information.

MR. SPEAKER: Is there any report,
about the real wages going down?

SHRI 8. M. BANERJEE Prices
have gone up. It is an admitted fact.

MR, SPEAKER: When you say that
the real wages have gone down, ig it
based on those reports? I am only ask-
ing whether it ig your imprsssion or
it is an admitteqd fact.

SHRI S. M, BANERJEE: This was
the impression of all the economists
who were members of various commis-
sions. They say that the real wages
have come down. If you consider the
consumer price index-©4nd if you con-
sider what the Reserve Bank have
written—you will find that the real
wages have gone down. Moreover, the
purchasing capacity has gone down.
One reason why the prices have fallen
is to lack of purchasing capacity.

SHRI B. V. NAIK (Kanara): When
pricegs go down, fhe real wages go up.
You are making a mistake regarding
money wages and real wages,

SHRI S. M, BANERJEE: That is an
artificial thing. It is a jugglery of sta-
tistics.

I am not g statistician, nor an
economist.

SHRI B. V. NAIK:
of the politician.

SHR] S. M. BANERJEE: According
to all reports, wages have come down.
50 per cent uf the workers are living
below starvation level. This is the re.
port of many commissions. At this
time, are we to impound the dearness
allowance further, when the Govern-
ment knows that dearness allowance
is not going to be increased any
more? These employees are not go-
ing to get any more dearness allow-
ance, unless their DA is merged with
pay. Whatever dearnesg allowance
they are getting at present, 50 per
cent of it is being impounded; it is
not! for the future. So, I oppose it.

It is a jugglery
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When this measures wag brought for
the first time, we accepted it in all sin-
<erity ang honesty. We explained to
the Ceniral Government employzes and
the other salaried people that they
should tighten their belt in the interest
of the couniry. Though we are in the
opposition, we still explained to the
workers in the JCM and the Standing
«Committee of the JCM tha{ they
should agree to the arrears heing de-
posited in the provident fund and 50
wper cent of the DA going to ithe com-
pulsory deposit account. Now, when
the gtipulated period is ovexy dnstead of
getting the sixth instalment, they are
getting this Bill. So, I woulg request
the hon. Minisler to kindly withdraw
%he Bill.

We are not opposing it merely fur
the sake of opposition. We are sup-
porting many Thifigs done by this Gov-
ernment. This Tneasure 15 going to
give a handle to the reactionary forces
to tell the Government servants and
the salaried people that the Govern-
ment are trying {o extract theiwr pound
of flesh from their employees. Let the
bhon Minister not forget that the Gov-
ernment employees and other sularied
people are paying income-tax. berause
they cannot conceal their income On
ihe other hand, those who have der-
lared something, are safe, because they
Thave declared some blackmoney, may
be Rs. 2 lakhg or 3 lakhs They huve
got a certificate and nobody is going to
touch them. But thege Central Gov.
ernment employees ang the salaried
people are being to put to difficust, by
thig Bill.

So many assurances were given in
this House, that this partffular mea-
Bure is going to be 1n forcé ynly for a
limiled period; I do not know what that
“particular period is. Let them say m
this House that this measure 18 going
to remain indefinitely. Then I can ap-
preciate at Jeast their honesty and sin-
cerity. Let it not come in doses year
by year. I oppose this because it is a
breach of faith. It will not contain
inflation. When they are not able to
wcontrol the prices, if they say that
{here should be no dearness allowance,

Deposit) Amdt. Bill
1 am sorry I am unable to support that
proposal. So, we oppose this lock, stock
and barrel.

SHRI C. SUBRAMANIAM: Sir, I
am sure you would not expect me to
reply to all the points raiseg by the
hon. Member. I appreciate his interest
in the welfare of the working class.
But I want to tell him that we are
equally, if not more, interested in the
welfare of not only the working class
but the community as a whole. My
humble judgment :8, because of these
varioug measureg that have heen trken,
not only the workers have been bene-
fited but the whole nation has been
benefited. It is only from that point of
view that we are extending this Rill
for another year,

Regarding the various poini{g that
have been raised by the hon Member,
they would be dealt with in detail when
we take the Bill for consideration. So,
I do not think there is any point in
opposing the introduction of the Bill
at this stage

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bilf to amend the Additional Emo-
luments (Compulsory Deposit) Act,
1974.”

The Lok Sebha Dirided:
Division No. 4] {12,18 nhrs.
Ayes

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ambesh, Shn

Anand Singh, Shn

Arvind Netam, Shr
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri
Balakrishniah, Shri T.
Banerjee, Shrimat: Miukul
Barua, Shri Bedabrata
Basumatari, Shri D. :
Bhagat, Shri H, K. L.
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Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Brahmanandji, Shri Bwami
Brij Raj Singh-Kotah, Shri
Buts Singh, Shri
Chakleshwar Singh, Shri
Chandrika Prasad, Shri
Chaudhari, Shri Amarsinh
Chavan, Shri Yeshwantrao
Chellahami, Shri A. M.
Daga, Shri M. C.

Dalip Singh, Shri

Damani, Shri S, R.
Darbara Singh, Shri
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K
Deo, Shri S. N. Singh
Deshmukh, Shri Shivaji Rao S,
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Dube, Shri J. P.

Dumada, shr: L. K
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gaekwad, Shri Fatesinghrao
Giil, 8hri Mohinder Singh
Godara, Shri Mani Ram
Gomango, Shri Giridhar
Gowda, Shri Pampan

Hari Singh, Shri

Jadeja, Shri D P
Jamilurrahman, Shry Md.
Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kader, Shri 8. A.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D

Kaul, Shriratj Sheila

(Compuliory Degposit)
Amdt. Bill

Kavde, Shri B, R

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kulkarni, Shri Raja

Kureel, Shri B. N

Kushok Bakula, Shri
Lakkappa, Shri K,

Lambodar Baliyar, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Maharaj Singh, Shri

Majhi, Shri Gajadhar
Malaviya, Shri K, D
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Manhar, Shr1 Bhagatram
Mishra, Shri Bibhuti

Mishra, Shri Jagannafl
Munsi, Shnt Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Naik Shri B. V.

Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri § T.

Pant, Shri K. C.

Parashar, Prof. Narain Changd
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M

Patel, Shri Natwarlal

Patil, 8hri C. A.

Patll, Shri Krishnarao

Patil, Shri 8. B.

Patnaik, Shri Banamali
Pradhan, Shri Dhan Shah
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaft
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(Compulsory Deposit)
Amdt. Bill

Raghu Ramaiah, Shri K.
Ral, Shri S. K.

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri
Ramshikar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimat!’B, Radhabai A.
Rao, Shri Jagannatb

Rao, Dr. K. L.

Rao, Shri M. 8. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. Ankineedu Pragada
Rao, Shri Pattabhi Rama
Ravi, Shri Vayalar

Reddy, Shri P, Ganga
Reddy, Shri P, Narasimha
Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, ShrT Bishwanath
Samanta, shri S. C.
Sangliana, Shri

Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sethi, Shri Arjun
Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Dayal Singh, Shri

Shankaranand, Shri B,
Sharma, Shri A. P.

Sharma, Shri Madhoram
Shasiri, Shri Sheopujan
Shenoy, Shri P. R.
Shinde, Shri Annasaheb P.
Shukla, Shri Vidya Charan

Siddayya. Shrl S. M.
Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Subramaniam, Shri C.
, Sudarsanam, Shri M.

D.G. Min. of Ap»
and Irrgn.

Surendra Pal Singh, 3hri

Suryanarayana, Shri K.

Tayyab Hussain, Shri

Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tulsiram, Shri V.

Verma, Shri Sukhdeo Prasad

Vikaf, Shri Ram Chandra

Yadav, Shri Karan Singh

NOES

Banerjee, Shri S. M.
Bhattacharyya, Shri §. P.
Chandrappan, Shri C, K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Deshpande, Shrimati Roza
Gupta, Shri Indrajit
Kathamuthu, Shri M.
Krishnan, Shrimati Parvathi
Mehta, Shri P. M.
Muruganantham  Shri S. A.
Parmar, Shri Bhaljibhai
Patel, Kumari Maniben
Reddy, Shri B. N.
Saha, Shri Ajit Kumar
Sen, Dr. Ranen

MR_SPEAKER: The result of
the division is: Ayes—I154, Noes—16.

The motion was adopted.

SHRI C. SUBRAMANIAM: I in-
introducet the Bill.

RS

1220 hrs.

DEMANDS FOR GRANTS, 1976-17—
contd.

MINISTRY OF AGRICULTURE AND
IRRIGATION—cONtd,

MR. SPEAKER: The House will now
take up further discussion and voting
the Demands for Grants under the
control of the Ministry of Agriculture
and Irrigation. I think there are a
large number of speakers. I propose
to give ten minutes to each of the

fintroduced with the recommendations of the President.

S11LSe5,



31 DG Min, of

[Mr. Speaker]

speakers. I would request the hon,
Members to confine their remarks te
ten minutes.

DR. K. L. RAO (Vijayawada): Mr.
Speaker, Sir, ] wag mentioning yester-
day that the balance between food pro.
duction ang the requirement of the
nation has been achieved this year.
This balance is due to two factors.
One factor 15 checking the growth of
population and the other factor is com-
pensating for the vagaries of monsoons,
We have also submitted that the
growth of population can be taken
care of by our normal irrigation pro-
gramme at the moment, that is to say,
by having additional one million hec.
tares every year. Ag far as the other
factor 15 concerned, we have got to
plan for, that is to say, to compensgate
for the vagaries of monsoons. In some
areas, we get good rainfall and good
produce from the land and in other
areas, we do not get them. The defi-
ciency is of the order of an average of
four mllion tonnes g year.

Therefore, we have got to take up a
programme called “The monsoon com-
pensation programme”, that 15 to say,
we must take steps to produce food
immediately and in an accelerated
manner in three to four years. This
can be done by taking up areas where
there is plenty of water, both cn the
surface and underground, where the
cost of works is very low, where the
lands are fertile, where there is already
some work done and where there is no
difficulty in carrying out the above

If you examine the whole country
you will find that the areas which are
best suited for thig programme will be
the areas to the north of the Canga In
the State of U.P. Here, we have got
many rivers. There they have got
plenty of rainfall] especially in the
monsoon months, excellent under-
ground water ang the cost of the pro-
jectls 1s less, Whereas in the rest of the
ecountry, it is something like Rs, 2500
por acre, cost of the project In Uttar
Pradesh in these areas will be around
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Rs. 1000 per acre. Also, you will find
& number of works already constructed
partly. For example, a barrage is al-
ready there in most of the cases.
Therefore, if we take up a package pro-
gramme in these areas, we can easily
produce the necessary amount of food-
grains to meet the raquirement. For
example, ecompare the vroduction of
rice in Tamil Nadu and U.P. In Tamil
Nadu, the land under rice is 2.8 mil-
lion hectares and the food produced is
5.5 million tonnes, that is to say, one
hectare produceg two tonnes, whereas
in Uttar Pradesh, the cultiveteq land
under rice 1g 4.5 million hectares and
it produces 3.8 million tonnes, that i8
to say, one hectare produces less than
one tonne

As 1 submitted, these require a care.
ful study. Tamil Nadu with less land
18 able to produce more food than U.P.
with a larger amount of land under
cultivation of rice. The reason is that
the percentage of irrigation under rice
in U P 1g 16 whereas in Tamil Nadu,
it 1s 90 per cent. So. we should see
immediately all that 1 required in U.P.
If you introduce irrigation in thig area,
you will be able tio produce 4 to 5 mil-
lion tonnes of rice immediately to
wipe out the deficiency due to the
vagaries of monsoons.

These are extremely valuable points
which have got to be examined and I
hope the hon Minister will study in
depth and take necessary Steps also, As
1 said, the cost comes to very much
less; it is Rs. 400-50p crores in four
years. Therefore, it is very important
that we should take up a special mon-
soon compensation programme with the
result that all the ghortages that occur
in bag years can be made up by pre-
duction in UP. Some people may B&aY,
this will bring an extra assistance to
U.P. It is not. It is & national effort.
Instead of borrowing and spending
money in foreign exchange for im-
porting foodgrains—as in the lost few
years, we have been importing food-
grains at the rate of Rs. 300 ecrores
a year—instead of doing that, it is
much better to grow foodgrains in
India jtself.
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Social justice can be achieved by
adjusting the normal irrigation pro-
gramme. We have got a large rumber
of drought areas. We should make
suficient provision of irrigation m
those areas. For example, there is a
stretch of\ drought areas along the
river Ganga. There are drought areas,
like, Palamu, Rewa, Mirzapur, Shoha-
bad, Gaya and so on. We should take
up the irrigation projects in those
drought areas under the normal irriga.
tion programme. The diversion of
Tilaya waters to Gaya district will
completely eliminate the chronic dro-
ught conditiong there. It ig hanging
fire for a number of years. It is sur-
prising that the diversion of 1/4
million acre ft, in a river of 10 million
acres ft. is giving the trouble. It
seems, a lot of discussion is going on
which is not necessary. It should be
done. The normal irrigation program-
me should include all the drought
areas. What I suggest {s that in ad-
dition to normal programme we should
have a monsoon compensation pro-
gramme, ag I said earlier, separately in
order to produce in three or four years
4-5 million tonneg which will wipe out
the effect of vagaries c¢f monsoons.
Once you do that, you need nct import
{oodgrains from outside.

"In India, we have got a large popu-
lation. It is the second largest country
in the world. We have got an obliga-
tion to the world. We should watch
fooq production in the next 20 years.
At the end of the Century, it is stated,
the population of the world will be-
come double. What happens to food
production then? One hag got to watch
it. We have got a special responsibility
because we have a large population to
support. It is being suggested that
there ghould be a global programme.
Now, countries like Venezuela and
Nigeria which are ofl-producing count-
ries and rich countries are not pro-
ducing foodgrains ang they are only
importing from outside. At the same
time, they have got a good supply of
river waters and a good soil. I had
been there two months back. There is
a river called Orinoco which is as large
as the Ganga and the Brahamaputra
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combined. They have not cultivated
even one acre of land in the valley of
that river. They are importing food.
grajins because they have got plenty of
oll and they have become very rich.
That is wrong. That policy must be
changed. The countries which
have got water resources and
good soil must produce their own
food so that at the end of the
next 20 years, ai the end of the
Cantury, the position in the matter of
food production is stablished to be able
to meet the growing population of the
world.

There are some countries like Arab
countries where water and good soil,
are scarce. Those countries have to
depend upon the surplus foodgrains of
other countries. But the countries
which have got a good supply of river
waters and good soil must produce
their own food. That is very impor-
tant, India comes under that category.
It has got good water potential and
good soil. Therefore, it should be pos-
sible for India to become self-sufficient
in foodgrains at the end nf the Century
to meet the needs of the population
at that time. That is the responsibility
we shoulq be able fo take. I hope, the
hon. Minister of Agriculture and Irri-
gation will take this stand in the F.A.O.
Conference discussions that we will be
able to do that provideq the rest of
the world also does it.

Now, I woulg like to make a few
suggestions very bYriefly to the hon.
Minister, Minor irrigation is in the
agriculture gector. It should be shifteg
to irrigation sector. The idea of bring-
ing irrigation to agriculture is to
have a coordinated action to provide
irrigation facilities. Minor irrigation
means tapping water from under-
ground and that involves a large
number of technical ang highly com-
plicateg machinery and so on which,
in course of time, are being improved.
Therefore, I submit, minor iriigation
should be shifted from agriculture sec-
for to irrigation sector covering right
from the big projects to very small
ones as well

Then, our financial constraints have
been more rigorous because we have
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taken up projects which are hanging
on for more than 20 years. For exams
ple ¢he Gandak Project is a very good
one: it is an extremely good one and
it that is not successful, nothing would
be successful jin thig country, It is in
an grea where there is fertile ground-
water and there ig the excellent river
Gandak where a barrage is also con-
structed, but we are not getting the
fruits thereof yet.

Similarly, the same thing applieg to
Kosi. That means that we should re-
quest the concerned State Gobvern-
ments and probably take action our-
selves in fhe matter to see that the
projectg for which a considerable
amount of money has been given and
spent give benefits early in the inte.
rests of the nation, because we are
more interested in the nation becoming
self-sufficient as early as possible—
because we cannot drain away our
resources, whatever hittle we have,
year after year. In these respects I
think the Centire and the hon. Mini-
ster will have to keep a watch on the
various projects,

Likewise, I don't know why the
Rajasthan Canal has been hanging on
for years and years. T am glad to nnte
that the Hon. Minister has, this year,
allotted an extra amount of money for
some of these projects and 18 also see-
ing to it that these projects are
completed. Hereafter, our policy should
be that no project in this country
should take more than 10 years. We
should plan our financial adjustment
and the project itself should be so
adjusted that no project goes
beyond ten years. It any project
which will have extensive beue.
fits is likely to spill over ten years,
it shoyld be taken up in the second
stage, but the first stage should be
complete in itself, both ag regards ex-
penditure and its benefits to the nation.

Then, we are thinking of collecting
betterment levy. In some places we
did it and in many projects we did not
succeed. 1 don’t know whether Cent-
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val legislation wil give sn tmpatup to
see thut this bettermemt levy i col-
lected at lemst for flve to ten years.

Then, again, our deslgng ang our
constructions, particularly the canal
systems, have not improved, They
have been following old rules where a
lot of safety factory are involved; and
really the structures need not be s0
massive. In this respect, new theories
are coming up—for examrle, reinforced
concrete. This ig a method wherein
the concreie which we will have to put
in now the structures will be much
less than what we (o In at the moment,
These new techmgues will have to be
incorporated anq the Engineerg shou!d
be requested to achieve economy to the
extent possible,

Another point I wish to make is that
the Engineers who adopt new innova-
tiong should not be punished it
any mishap occurs, Of course,
mishaps should not occur, but
when you want a man to go out of
the usual way ang adopt some
new methods by which we can
achieve economy, he has to be <up-
ported. Why I am s3)ing this is te-
cause it is very usual in our country
to go on troubling the Engineers for
every little thing. I know that in the
case of the Matatila dam for a very
simple occurrence they harasseq the
Engineers and there was a Committee
going into it for a long time, I sub-
mit that thig policy should go and the
Engineers should be given a suffcient
amount of encouragement. We have
the best Enginears 1n this country, es-
pecially in the field of Irrigation If
only we give them sufficient encourage-
ment and protectisn I am sure they will
achieve enormoug economy. What 1 am
interested in is to see that the project
cost is less than what it is. Irrigation
per acre, which was costing about
Rs. 250 before is to-day costing about
Rs. 25M0/. tn many cases except in
particularly favourable aress like UP.
and Bihar. What 1 am submitting 18
that there must be every encourage-
ment for Engineeis and sufficient pro-
tection glso.

Finally, in this country we have got
human resources and we value this
very much. But in actual practice, we
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are not using thay human resource we
are employing many cuntractorg and so
on with the resuit that the cost is going
up and the work is going slow ete. I
submit that, in this respect, we must
observe what is besng done in other
countries, particularly China, where the
human resourcegs have been very well
exploited ang very well used, I Lap-
pened to be there when I saw 13 lakha
of people workiug They have got
some intermediate technelog/— that 1s
to say, it is not regular machines like
draglines and 80 on, but they have
wheel-barrowg »tc. In Thina nob(dy
carries earth on the head. In our
country we carry 82l on the head and
this 18 a very nefficient method of
domng it. We shruld conduct time sna.-
motion studies fo increase the efficiency
of our working, and introduce new
methods and easier methods
of handling In that case, we can
really use our human regources to the
best advantage of the country In this
country also I have seen this i;n the
construction of he Kosi embapkment.
In the beginning there was g lot cf
enthusiasm among the people and they
went voluntanly to those areas where
there used to be tigers and where the
lang wag very inhosmtable, the work
was started on a voluntary tasis and
they did very well, ! ut later on, some
complieations set in and the voluntary
work collapsed. We should not bhe
afraig of failures Failure is the stop
ping-stone for succets I would submug
ihat there must be methuds to utibse
the human resources, mavbe, on a regu-
lar basis For every Indian, there may
be compulsory service for six n:onths
to one year, there 18 nothing wiong
We should thing over this problem and
see how to utilise the human re-
sources.

Finally, I would submit, that it
strong foundations in the matter of
faod and energy are fruly land, then
we have a great future, and our suc-
ceeding generationg will feel happy
ang be prouq of us.

e wv fey (wene) : wow

s pfren tw et owl ey It
§ 1 sreww ¥ g b oo 8
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fomer Ay gD w1 50 wfawn
TET W AR AATR | R CHWI RTTW
Y ¥y &, agr dseT w27 & Fw @Y
Ty {1 #Y SrewT Ay, IA v dew

LA

it atr fe ok o0 ot wwahaw
%) ;. ag wAd dew § 7

Mo 9t fag : %3 fedw 7t qay
2 few gome § oF wfew ¥ o
¥t § w' Twd quifas fear w7 am-
Wt w1 50 yfawe ot W) -
e dugt & wwr wrar @1 W dw%
gl §, W dvw R}, gAY WA
el S dem dar §, s Ao B
fawk wi wxwr g gr ot
towr wfter gy & wyr & e fears

MAY ¢, 1978
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¥ o dvew wriwr oft @ M
)

- «oft woeleny vw ;. wgat & o
wragur § ooy waw  ff oy §
fie wod s wT w1

Yo fie fug : age W @ @R
¥ 1 firar w2 g & ¥ § S iw §
ot v @ wawa ot ot )1 |fw
frarr & qmr #fvzw wrdww Al @
qrar 8

et O der wow ¥, SAw qU
g I8 aff fea orw o o gy
frars gron §, gawy A wal ) wear
sy gy daqr qgx 1 AT Fpara
a1 e T ofY A & X Faady
¥ma fram 5 qoX am # Mady
wrfed, a2 IneY A faady § o

aft WY gArt ¥ ¥ fafea-dq
FAl &1 wm wH ¥ WA e
¥ g5t &) frara 1 250 w3
frze T 981 W7 wa 400 TN
forzm fas ot & 1 fafom d9 gov ey
eIt Aw & am vy §, fwary &1 wadr
&= &Y qO Fwa Ay fra ardt ¥

A FRT UG AN K] WOF
a8, X7 T F GO wAIQ 5
g gdwaa g ST AN R
& o % gfrafadty & ofd wiw 57
Wy fr  feady Seersr o any
Oft {1 faaft gt & wrez 9w
wrevna o e Ot wifed ww wf
TR e gAY ¥ 3, 4 arw droy
& wrx ot g Fedt AR g¢ ot ugw
o § 1 wrez e Tewwa & qak §
FoeY waTer ¥ ) ywe § o fearr
! yuwt s e Wl wewr §,
fewd yob ow  dfwew s @
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sl & fgdy ddem wrlwe o o
T v § ot wwe AN & fak o
e 3 wifgd )

gfreeae & TR & i ¥ waY
Two g 1w F ¢ | faarf & g
fagar wfigw oefy ex 5w 1 2 7%,
qF FATET INIEA X wEAT ¥y A
ot Y a3t =wrg &Y, Afe wav oy
Ia&? faa avh, wig arfow s fwar @
faely wite adres & fudr oY femra da1-
AT FTAE | TTATE Ao BN
Nas

gigd @ ¥ 6 2 fafeaw
gwe i ®Y ol ¥ a1 T
TAT W1 QT | HX L wE AT W E
o A= ww qar o §, Afe
Aremw T ud aw ga 40 Sfrod AT
AETAAE) T AT T
oo WY qa v wowr S qafi
21 BN FE AN, IEN 1974~
75 ¥ wrgaw g w7 o111 ®#Qw
%Y &4 g7 ¥ 9T 1975-76 X 105
®q® §1% &1 Nfasa faar mr qrv
vigdl qaadim A 7 glas w3
¥ 772 w0 s9qT  vAT WA AT )
A ag 28 Whywa &1 A & gen, oF
;A X 14 9@EEET | B WA A
e aa ¥ gn 7o Nfawr A qFw
EAd, agw fear 75,80 wfhmw ww
wge widy 1 Afw  forn gaa
wEye oA wifed, | e Tl %t
9T |

=l wrr——anir ofer deavite
BT AT PO WTERR W W7 oK Y
ut fuq cata wr wEa AT w1 AT
o wg 120 wqT i § WA
q wol & 75-76 ¥ 16 wqY W
76-77 & 19 wOy vEi 1 35 ¥O¥
Wit anelt T v § (Wl W g

VAISAKHA 14, 1808 (5AKA)
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wfre et Fw Aff §, g Savaw AW T
Lol

XN gardy wdr adt wfzar § I
foare ¥ 1 gawy g7 faat & fooen
frar &1 3u® ol wfy welt wdrea
# aark T =g § wif it o
Tax fedt @ Ferqza wa @ 9 3
8 %o w1 e w1 fear {1 Wfww
% ox arg 7 w4\ o7 f a@ A
3 fagr § faas ama @ 57 &
I A F L AR T AT QA K
ara sma WIT T4 & Qi A1 GaAr
wrat f 7. 2 fafafaw aws gz ara
W1 qrdl q7 SR A | 2 fefafus oxz
gz fasat #Y ¥ frat w¥7 a1l o7 oy
wrat 3. 5 fAfas ose gz qag wt
AT 5347 &Y gLavar &1 fyer war 1 ww
gA%r A w1 & 3 § af wwm
wET | FifE AT T TF WKL 0
ot ag sfar fua @ &, 307 3
saret frar @1 &, 9A%F a1z ot Sawr
qT4T AT &7 AT TATAT T ATY WA
g =wifer %0 1 AATREEY 2w
T 1 weAe gad fuavan afg®

ot W TR - g AT SR
FEATE 90 WX FAT W
xga a1 ?

site @ Fag : 34 AT HT ZTHFTH
wifgd + § a3 T € &
qute ¥ 1965 ¥ Ow AL AR
far g€ o 1 AN oo¥ orE 9@ W
form 1 wad qaft vy forari, 1 ®7-
I WY AF OF WOF G IEET 24T,
gan &y fespr g0 . . (wwAR¥)
Qo dro & qr® ardy ¥ Wy A
W genre Y i s § ) go WMo
¥ a8 wgy Ay §
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[t o feg]

& g v @1 O 5 1965 R dve
qoE AT A 97 t{astfﬁr gar§
oy | I T T TE A 6w
¥t fir w7 @ aAW ¥ w9 A wES
&1 § axat §, femar ardY st wrfed,
WTERRpeE T & AW F A TF A
9% qg¥ fir 65 Sfang ¥ A &% U
YT TR ®T GTAT ELATAT & {RAAT
wufgd | FTAT TAAGHE L CA ]
gy fegara ama f& feaem aeey
qrex g R gavew §, feeer
qatg # & fewer quda e ?
farar Frs w1 f0 7 71 §, ATFLIUST
TE A1 90 TRz fagar afEgd a1 )
90 W7 65 % a/¥ ¥ #Ev AT Wieq
911 50 TTHE a1 A v e 4
AT WIHTT TP ARA X TG WA |
§ argm fr 9f7 welt wgRa 1@ &
et meigvo 73 fw fes g 9
wray sar fwar

& graty w 9 & q0F F 7 I
a1 #3 gR sAAr gAr & §
WIT TWIY A7 T qdaT g gur ¥
o gTATRT A wrey st Wiy frar @)
waTv 78 g1 § Fs gt & Qe
¥ TAAINT &g AT g1 oAQT
dfsq wre umatfas =8 & frord
¥ T radwe wdr wedr warfe w6,
TOF 98 6497 fear § fw femdt uw
T THTEA ETATAT H AT |+ 1970~
71 ¥ TWEA AP 9T 47 A 51
EWTT A EWT 1 71~72 ¥ 45 W@
45 TATC 7 1 W4T | IHA wE
o 72-73 ® 40 A® 77
EHTT 2 Y 74T AT 7374 § WE WY
38 ATY ISENTC 29 WYAT) 74-715
#33me 40qMIHAP AT ) Y
e of o fid 7§ qiw

MAY 4, 1076
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areif ¥ goarar & e of @ Savare
30 Sferery ww g o€ ) Wyt 1870-71
# 47 arer 51 gaTC TN A AWF 74~75
# 33w g0 gL S Gr k1 waw
wTeor %€ g qwl § 1 fawelt O
TRy g Ay fasly + ot #1 &7 e
w4 firay | sEEY ey O v
& fent | feamr My dr ol Al 2
e ardy frpamr W W frar Wik
ST w faady & of srowr 4 4R
WIGTT T QY wTaT & 4

wr fomimgss gom a1, =T
Nt fomdargame 8w aa1 91 wax
qofas dar a1 fr forr Wt 3w
Tt § T a7 Law, fETyT dead
a1 g7 ¥ ead § w41 w27 W
Fawie qrd ¥ ary Har | W TAd
|IT 1 A7, &9 w19 9 ®1 67 7F g,
A AT Y § A9 § T AGY 0
CIER IR G T RSt
w1g 9T 2 1 w9 & 5 g peaTar
7 30 gfwm Gorare a9 @1 7 g
QA" ¥ gAY A AT 74 A
A A 93 &7 83 WG 2 g1 1 9% %
|rq Wi AT §, frcrAr & Wt geav
ad w1 ¥4 &, afey a4y w7 fraa
wav g frawr 749§ 83 AT 2
qarar 1A Wi g ¥ 47 Wie
TAR 33 g ok | A AT sqrEr
& 7€ gwra ¥ e ofar S o T
w1 gfraron « goar & 7+ 938 wfawy
Qs Ay 1 9 s esfay g
for avdt grarar ) w8 AT &1 -
forlt & amgen fir oo st o arew sa™y
fear wTa | s A WHAR WIS wAX A WE,
wifed 8t 39 agaar Wfer 9 duwr
foqt war, ek QT IwT @ >,
T Al Y wew 3 wwa s off
feat war 1 gy e gw fis whcqray
T ina R ary, v W
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Yy AwarA ot Wi wfedr wmax
g hwar gur fF xAe ey ¥ &,
w7 fod Y oo wiw 9w A
Y oY feqfy wqez gy wrdt, ghcaron
# qiy wrelt ¥ Qv fady ), ww fx
qury § aq) §, e ghaarom ¥ qeft
=1 oY

F& a0 & wo g & wraey
% wgar AT § 1 gwI A F @Ay
¥ age @ AQward 1, w0 Aw
FE A3 1 T o A ¥ afy
1 TR AvA - F AN &
afed, ofme ey & afvd, gév
I A F7 | afrrs FPHY
fawar & g wfed @, 3T A
AL qiw arAT drse § 700 FUS
sq7 gk fol w7 ofr ¥, Sfew & vt
Bagmawatgw, . .

o} aofta® T - ¥ o 97
5a W K A

St fiefoy swarwemr @Y 2/
9% 6 W famar @ar aifeq, -ﬁ:rrJf
t

adl gar &

wroe o, T A ), Forra At
%[ ¥ {5 q6ar 1 9@ PR &
A gawr § wifgandt S a9y §—
BITET FIT H{ IAFT STH! 719 fzar ov
qear § 1 e oI oY SRl gwe
FRT B F A @ gf @ AW
% Y o §, Sfem 7 a5 & Aw
7t &, §dw WvE {1 Saw
Emaamdmafi §, wei 2
ang | ey o wdw ¥ fo
It wrax § orfe @y wmd ar w4
:\;mmm#n’tﬁﬂm&a

'
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Wt ¥ 2 gt we R T wTH Z)AT
wtfiad, forit Ot &Y 1T T A A
¥ &Y #Y oy § 1 AR o) SR A
aGE ATW agw wEAT § 1 wgA A TR
S o) & wet 7T A §, e o
faer «ff & =ek, «fi & agw 3
a1 & " g ¥, foma eI
aTars £ T &1 FeT AR wd we-
Ay § 5 g7 s Y e ovvq Doy
faga fo «wi w9 fag =% 62
Zare AT Y I 7T F AE

oY $to QR0 faamd (dTENS)
qere Wit waY g § gy v of A1
gfa warerg &1 aavf [T AZAE-ITA
el & gveem Bt A A &t q AW
#7195 fwar § o) w507 Aew-
fsrrar wr &Y v &, agw o= wTw
Y 0 AT g AT F A F A
9T QEGTE F7 aET | A9 X 79-
forlr Wt wwraz A7 =wan g fw gard
aw % ot fra form an § &, 70
OF ¥ I G HE BAAT TE € T AT
R IRy qaeA fear §, oF aw
& Q0 T FEREAT FT FG EH GHT
¢ 79 vomaw gw ¥ 3e TR
gur &, Sfww fog ot 9% ol W
IR R W, XM AT W I
qm e

T E OF AT TR AEA f
wrdir piw wefy off aa foedr fawi
marerisr 7 & & ITHY I T A@EA A
wodrgw fadfl @—mven a@gr &
forer wraar Al &) @ R, SEY W
wrer pfr gy W § 1 R & o,
wgT ¥ w& Wi 97 Faeae A
WO AET % E-WR gAnt & ol AW
o §, Tl e ot 4, ani Free
sroen i g .
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W T gER et
tfw&ﬁwmnﬁm
s AN

it @5 g frardt . Hhew ¥
‘wﬁwi—wmrﬂa ST AT
e

T ITE WAET OF FAT ¥ TN
B W, Riww & 5w W% 9T qow
T feqden N axw wwwr s
dftaar war § 1 Q% R,
Toa® ar & & a1z § qawEm, @}
3—Femd 1 o @ s § ©@ WA
1 &9 AAT 9T A @1 47, W A
wréo Hro Yo Wive & wravy § FH AT
wg ft 7T 7g w1 ar 7 wfgem #
ot gl ®) gEEAr g s
fae? qiga & 9 77T 37 AT TEIAT
q1 W &g &7 s qewEar wga g
TEE ;T OF WA X AEEr w7
7oy A WY g g ) 9w H ge faawr
Tear | 5@ 9T q@ WAAG AETATIRT
A FE T agnl o G ofiw &)
WW! ﬁ%mrspsfa’urwr,
wRwq fad 4, Jwq IF IvET v
e # 9% faar faas faeg qr &<
off ¥ wAE Wi ) IEN AR =w®
FRAN SR F1 A TE AT HiwA
AR Wk o | 9] ]I W S
qr | W WE X N T ¥y 47 4T
TR WA o ¥ TG SO0 W ING
T a1 1 IF w91 8 ko o
o Yo ¥ &t tarfaw 3 wrzr o
vk af e At wH @ §
% W X &SPt 1 v wvdw
3 wraer wey ored & fok arsr A § 0
wive o b Qo oaff Wl €

| e avg W e o W

MAY 4, 1078 e

g ﬁr !w wih irwh ii' ﬂﬁtﬁ ‘
arm ey erfe @ wrfe o Qo mrto &

W ee¥ R W rralwerd §
¥ro Wro, TEM wrrgw wT 57 &nifow
TR BT W 4% v fear qr e gak

mrfm«ﬂg' #Y frem "wfs T

# gl ® wArgw & woaT

T 2k ¥ 9% SRy ward o faer

W Wio o wr oy fawi 1w

qfawr g5 ey & fawirf o 3a%) o

o w7 fomd %) wed sATF

oft wig warr art ¥ gy fr @y gwivaged

& 1T T8 wws € w7 ¥ oAAT 6

o w7 "1 AwSi w g1 wifww

fear 1 qf & gwrag g7 %7, A

AT i 1y AN & waiwy § gesr 9fa-

e Af FC aFar qr (gaiws &

TRITTET wHE # {rE W 4,

A7 AT aFr w7 3 fw wgh w@w

398 §F IO ¥ WY F qwA

w21 § foa® w9 qas s fr w

T1ar i€ qr a1 wWAAT wigTay qQf

J AT w7 9% 1w A1 |

w9 ¥ 9qd odE & a7 93 4%
forar & 5 .

“The claim that Sharbati Soncra
has high lysine conient is not suvs.
tantiated"”

fro & o 53 a7 foar § -

“The lysine content of Sharbad
Sonora could not he as high as that
of milk.”

7% fag s & fod fo o amf»
AT A ArgE wT qa i
ot §, wadt ¥ e 's&w 52 9T
ﬁmtfm . a

""Almmechmmmmt .
tholnlmmuntotsmrbaam-



149 DG Mis. of

is higher than that of Sonora 64, va-
rious laboratories in the world repeat-
ed this anslysis,. The CYMMAT m
Mexico which s the internalional
maize and wheat Improvment centre
grew this wheat in Mexico and found
that it did mot have higher lysine
content as compared to Sonora, 64.
“This fact was brought to notice of
Indian agricultural scientista at the
All-India Wheat Workshop held at
Indore in 1069, It was then resolved
in thig riteeting that the lysine con-
1ent ghould be verified in the National
Institute of Nutrition, Hyderabad and
Nutrition Research Laboratory, My-
sore. It is very surprising and in.
deed regrettable that no wheat of
this variety was sent during the past
3 years to these laboratories for ana-
lysis.”

grawasmga &
12.58 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

TR 770 § fasga w6 g war
2 fw of wzawrs &1 ¥ wrag N W@
war afi TEW TR w8 AT Aew ®Y
I A SR e N €

1971 & wrfo we wWite wWifo
& 33 {xfasi 7 9 amw w1 wfgz
43 % 718 fwar g1 {5 of) =aniags
o5t Amifaw arar w2 7R &1 IR mWR
FER wrfo T wrTo wrEe ® §AT HAT
% o *€Y war * w3 W@

Let dogs bark, the caravan will pass,

1T I WAT HY S a ¥ w90q & |
AR N FA% gadq ¥ g 376 wWwiF
Wt g, & wrs © fewdqe o wwd
W | Wy qRTIRET 0L & R
FIAX q1~—es g § 1 & FEIEH
wft g wdifE Iud avq = AQT |
R vad wAw WY § fe <¥ W
& ATy W) AW wT o wWE X

VAISAKHA 14, 1888 (SAKA)
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wreT-gar %7 it Ao dvo To WITo
¥ 4% wa 9T wmA & a % fo
®qw Ao 10 X foar § ¢

“At the IARI, some of us met
cross-sections of scientists, junior,
mid-senior and senior, and we found
to our great regret that, in the mind
of most of them there was u sense
of disappointment, dissatisfaction,
frustration and even fear.”

A% A 77 9 # P & oy
forar zo1 &, 78 W &4 1 oA fAn

&

“(i) The Head of the Diwvision does
not give facilities for work He
favours those who work for him

(if) There is no academic atmos-
phere as there i1s no free discussion
on research projects and resulls ob-
taned.

(1) Senior scientists insert their
names in research papers even
though they do not do the actual
work.”

1300 hrs,

§=F aIX TR J og fAar

“We fee] that most of these comp-
laints are genuine and they should be
remedied.”

ug f9E 1 ovF griw a4 w0 §
T i wEAmEYr ¥ T ¥ 99 %)
fradz fwar & a1 qma s} ¥4 €,
9z 97 3§ | T ¥re wE w IEVA
O} §F FHE A AT Fo 41 9 foar
%:

“Persons not qualified in a par-

ticular discipline are appointed in
that discipline.”

MR. DEPUTY-SPEAKER: In view
of the large number of gpeakers, I

think. .
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ot $re o fourd : & frelt Wi
arz 9T Aff arar g, ooy g8 W
Wit aag difeg )
MR  DEPUTY.SPEAKER: Please
listen to what I am saying.

SHRI D. N TIWARY  Since the
time-imit has been extended, please
allow me five more minutes,

MR DEPUTY-SPEAKER- Kindly
follow what I am saying. In view of
the large number of speakers, I think
1t wag announced that each Member of
the Congresg Party should be given ten
minutes. This 1s what I wanted to
say.

SHRI D. N TIWARY: I have got it
and, therefore, I am requesting you .

o foyfa fas (g ) wig &
wfge & forar gon ¥ 6 drow wfen
®t wrqdT &fra faa svft @ AR Fve
vz ¥ g A faar 37w fF wg
10fgrz T vg & o i 10 W
o F g A 1ofRAw T R A
Wy ST 97 &3 g% &, wAla =
Fifqg | NEETOF I aF G
& Ia% sutar ARy ifew |

MR DEPUTY-SPEAKER: My sense
of social justice says that since there
are 32 speakers from the Congress
Parly and the Muuster for Parliamen-.
tary Affairs has promised some more,
all those Members should get a chance.
Anyway, let um continue It is not
my pleasure to fight with Members 1
am doing a difficult job. I just want
you to appreciate that Please conti-
nue.

ot Mo g0 fow® o ag &
Y W WH T TINT A@T § | WSS

-

q s arfmar § w &
WTEH WA 9§ W g §

“While the inquiry was in progress
leading newspapers of the Capital
and the All India Radio reported
about some multiple cropping pet-
terng developed in the IARI which

could provide jubs for 179 miltion
people.”

“Thig information also appeared in
Septamber 1, 1972 issue of ‘Nature' a
journal publisheq from London. The
data given are not based on any ex-
tengive experimental work carried on
in the country., The data have been
taken from experiments carmed out
only in IARIL Hence such an an.
nouncement on the radio and in
newspapers based on insufficient
data only gives false hopes to the
people of the country.”

T 9BT AT AL FFA WP

“Such things are intended to provoke
discussion.”

ot ware ¥ o wmieew § o
mfrr T 7% a® T qveETT Wi
9 ot frd ag v w4 ovg
w7 4% ¢ fr TR O 1 &aifas weer-
=17 Y w8 qured fear s ) 9 %
wfiTqg A1 Argfezw §, gER WY
favrom &+ & gasy w7 7 w1 wv
¢ ? Wy gy faooom wr € ¥
JHY WITH FEAT H AT AF WT IR
TAET WY B T FG P Qo JEEw
AT E T AR AN @ AT AT O
ArHAT ATAT AT | gfeAw qevAdy g
ZgE, WIEATAAC & IH 0T § TZIHRT
o qIVE 97 WA ANIAE 1T DA
T 9T 47 1 9q g off Y g A
*T GAT 9WT AT Mo € B WA 9T ¥
gear o | § warw wd Wi ofw welr
¥ wydw v g fr o e F ot
97 ) w7w I37 &7 w0 o LomTTo
FTanfwist Tga € | WAk 7 off
foqr Jogr XA E 1 @ o
197273 ¥ fea¥e wrdt §, ou¥ o
s g forar §1—2fad #% wa dwrar
aray §, €8 arw © fovar wrar & o

“The ICAR InQuiry Commitiee was
set up by the Government of India

in June, 1872, under the Chairman.
ship of Dr. P. B. QGajendragadkar,
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retired Chief Justice of India. The
termy of reference prescribed for the
Inquiry Committes included the fol-

lowing:

A g wT A wdy, 9ET FT FIVU w4
q1, 395 Ay foaar wwr | FAw Y A
fadh wé:

() To review the recruitment snd
personnel policies of the Indian
Counci] of Agricultural Re-
search, its Institutes and Cen-
tres angd to suggest measures
for their improvement

(i) To consider other relevant mat.
ters which, in the opinion of
the Committee would help it
to make effective recommen-
dations.”

W& 9 w1 § AW w5 far
/I

% wrawt gars Al 5t fagdy
faat aefi & & g wzr wmA &
w7 78 famar § o gus ga=rgd fw
P M AT § 1 TR JiAAET
fomgres 3n § &fwa qaaT 80 @@
@ famar | ag aw $ifwd 36 grem
¥ Afgfees % w7 w00 ?

g5 ¥ o & i wgar g
§1 e femdle wow o @
tu R §F W & Hew e
r 2 &, wro agre w7F &, IEF
fqd woe dgar nigy v few &2
5 g, fomd a0 & ) «® ¥
fagre ¥ st wifewd & aga ot
&1 wgt ¥ &€ are e A ot e
TR Tyt wifegs wi9Y, Sfew o 99
T e W vy § e ar
s femry o o dur adt fear wran
21 X ool wg e fagre & &) s@at
T § e AWaT o IR O
Fifwd )
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SHRI BHALJIBHAI PARMAR (Do-
had): Mr. Deputy-Speaker, Sir, I am
glad that J am given the opportunity to
speak on the Demands on Grantg of
the Ministry of Agriculture and Irmga-
tion. In the report, the year 1975-76
has been characlerised by easy avail-
ability of foodgrains apnd steady dec-
line in their prices. The total produc—
tion of foodgrains during the year 1475~
76 may be expected to be around the
target of 114 million tonnes fixed for
this year. This is a rosy picture for
our advance in agriculture. We thus
expect to be self.sufficient on the foocd
front. But still we are depending on
imports of foodgrains During 1975,
the total import of foodgrains into
India amounted to 74.7 lakh tonnes as
against 48.74 lakh $onnes in 1974 and
36.14 lakh tonnes n 1973. [ think this
is also due to the population explosion
in our country for which Dr. Karan
Singh, the Health and Family Planning
Minister, hag decided {o come to the
rescue of the Department of food by
introducing vigorous steps in family
planning. This will aisoc help to a
large extent in decreasing our food im-
ports in future.

In my State of Gujarat, the food
position during this year seems to be

‘very easy as Gujarat has reached the

target of 50,000 tonnes of wheat this
year. Gujarat is also trying to procure
1,00,000 tonnes of wheat this year.
The agricultural crop production
for the rabi ang kharif crops
is estimated to be 47 lakh ton-
nes. This is, so to say, the highest
record of good crop in Gujarat. The
State of Gujarat is now under Presi.
dent’s rule. The Government of Gujae
rat should see that the prices of daily
necessities do not increase and that the
price of groundnut should be maintain-
ed properly by keeping stocks in the
State and not allowing the same fo be
moved out. The agriculturisls of Guja-
rat should be allowed to keep 25 quin-
fals of corn of one kind and not 10
quintals as js fixeq by the State Gov-
ernment,

‘The landless people should be given
title deeds at an early dute after
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[Shri Bhaljibha; Parmar]

granting them jands for cultivation.
There should not be delay in the
same as delay will deny them the
opportunity of cultivating the land
during the coming kharif season.

The, prices of differen{ foodstufts
s0ld in hotels and restaurants must be
decreased as the prices of food com-
modities are going down and there is a
downward trend,

Inter-State water disputes must be
solved seriously as most of the 1ivers
in India are inter.State in character.
The Mmistry should continue to seitle
the water disputes amicably by nego-
tiations through the good offices of the
Cenire, leading o fruitful results, I
appreciate the view taken by the Uninn
Mimister of Agriculture and Irrigation
and the representativegs of the four
Statles of Madhya Pradesh, Maharash-
tra., Rajasthan and Gujarat pending
the decision of the Tribunal, in sllow-
ing Gujarat to go ahead with the cons-
truction of the Karjan, Heran, Rami
and Subhi projects

In Gujarat, there are drinking water
difficulties in 950 villages. Most of
them are in the Saurashtra region ang
some are in the Broach district. It is
estimated that 3,200 tubewells are re-
quired to be constructed which would
require a loan of Bs. 38 crores. The
Central Government should help by
giving special grants to the State for
this purpose The Government of Gu-
jarat intend to proceed with the Panam
river dam, command areas, check dams
irrigation tanks etc. Priorify should be
given for the comstruction of Kotar
bunding etc., specially in iribal areas
for preservatian of waler and irrigation
purposes,

Due publicity should be given to the
drought prone areas programmes. The
stralegy is to improve the economy of
these areas through 8 package of
infra-structural ang farm development
sctivities with the objective of pptimal
utilisation of land in accordance with
the human and livestock regources of
the areas concerned,
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Nufriton programmes would have &
better impact on health of rural mas.
ses. We have to pay heed 10 the
health of the rural masses, as also
urban areas. So I say that nutrition
programmes must be well organised
in the rural areas so that poor people
could take advantage of it, especially
the tfibal people who are backward
economically. They do not get jobg or
regular employment. They are mov-
ing from place to place and so their
problems should be attended to by the
government,

@t vore foy (o)
fecdi =i wrgw, ag 0w agw @
wgfras arar wog & W gArdy formd
wi-sreq §, twmfemw oft o
fate wvt & fir gm qfwere &Y i
agrET X ey § 1 g® IH AE oo
¢ fr fazw =i § g8 o w1 AW
T ¢ ot Fe qfeerT ¥ qoar
qer &1

i F gH oy o ww fira,
Tend ww gt oA oy faefl, faort
gifes ¢ a7 ¥3 g, Tl der
% g% | o ag gl S A § fw
Nfeform ov o¢ a7 wew gwr fo
ww v g, 2fufad w§ SR ag
& odwea & gAY AQTAT PAT o
g Y vig Y § ) gwd g Ay ¥
e ¥ e garer qifvreerT wvt agr
ga% fod veTe gmraTR W R
g

O 4 /1Y g¢ <t 8T W W)
o, R g faend R o
fir 2 e w77 Y o, wwr o Al
guT | wEY Xwy fE e et
o dmfare g £ ogi
e wrx v fa wnw age
¥ o A & gafad
fe gt gt ot o 3T Wk
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oY w7Y Y, v wf o v arfed )
qawr ootz 114 fefeas e & 3y

gz wura § fr fog wfre ¥ g s <=
g1 §, T atardz R @

viw 3¢ § % we ag andE
g w & fer g s won wfgy
gy faqoew v dee gf &, gt
¥ ®5 gArs TAMT ST 4 W qwEr
g AN HMA H RO W
g% ¥ @ § 1 v g Srewnw A
g 9T @] Fr wifgd, oy dur-
T Wi I g AfE g w4 ¥ A
WA ATEL & TAMAT 9 | 7 AR
e oI ¢ 1 T WS wW T
FT WETH ¥ | HHC ¥ &G a9
e faar &1 a8 diF § {5 T ww
fer & s G wfgd ) g9
IwigE AR E At AR ww F iw
gasA ¥ Mgmamamam g s
i oz #¢ 5 oo aoas oy A )

ux N & ag g g § &
g/ a9 R feaavet ¥ fema & foraell
AT g Y &, wiaw K X H
A gmT ziele 4, INQ W WA 93
1 dmenwnag e og wiv sar gt
w3Migh ag & & &t avie
R g

T ag § {5 ot v fafed ¢
oy 7 fufems 27 & wnar = & 1 awe
Ry EAREITwIE &
¥ T WX § v fr gl W
nHE g ) ST duEr qm gery I
o, g A A ¥ g wr & F Afew
e o WAr At Iak fqy dmr f
180 ¥ o mad ofy €iw ¢
fe o7 39w o< A A o
Rl ? Sag ey @ wr fie
T Sud P e gd § ) W e T
wir ot aw & forg dqrelt & 1 Afew
TR fag ow d et Wy wp & fe
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qT G NAT W T e ¥ av oy
TH wa I W o g FTT WY 1
& gak far awe =W Qo fgy
15 fafeas =a w1 15 fafewgw v
¥ fay wu® o <Re ffed §i@
wfgd | o wT W= WX Eag N
facger S ¥, o< A Y F9 T
W WOR A # qEER & gAY
wedl 1 §few @t g g ge
WAT TART FATIVRT GEEAT &) AF
@in |14 § 5 ok e = fafady
qgR TR ¥ W sEr A e &
fedn & o e wd fwd ot
N 72 97 i w9 § & A fr woay
e #3fedt aw v g1 wmed
" &% & %9 15 fefemw o & -
fadt &rw &1 @ afegr | a7 g
g W1t 7T & fA ABN MmO T
G (aww TWA TFAE | WA FH W
MNfedrigiww & s o s g
9T Mfggell wree iy @1 ggw fay
6 AT AT A AT | ATEY § T
15 fufam == & 99 sooim Fo0r
wifga |

e drema ool o af 3,
e vE A g i gt §
Ty wrga ¥ faegw e v §
TE ¥ qzy wrgaT £ ffaww &Y g0 g
sqre & wfgs wEifs o gw W
framzn & 7w § A g o fomr Y
sarer a7 wd frar s &% R of
w47 Y ATT W WX TS 0
v iy 1 i g liem, e fifeaw
gffawe ¥ g firar o smgr gdites
#) et W Y Ses i e frae
it Feard wff 2or 1 wwlRq wem A e
e ¥ T §ar ww quw g
amy 1 & Mm% wg § v gofte ¥T
fagrs % ardfc g Awdrw & f 25 92,
30 gz 7T urq o frerw wed €1
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wgt w1 o WET WreRE Wz §, aedw
AET § IE T AAT ¥ A gW
¥ o wr adr 3 fn gurly derarz agy
AT A7 THAY § v g werer wrgw
AT Y gL ¥ AMY Y wEwT Ay 9
gedl &1 3% 6 T § v Ay R
ZnizR wTgT & fAq @ Wi e ot
wit w5 § f gn wo¥ N worer dur
4T A [AE @ gw W o wwrRr
g fem gq & B & v saner fer
FFM

A G Fq s X 79
fawttxd 2 § 1 aga 7 yaw W
& &1 wET § fag, a5¥w & fg
w7 58 A3 & fag agm e o
feia & famfen 3R € § 1 & o
AT 7Y e WF T ww )
Hfyw & ag s wew g B oo
9T g Agfiw ¥ o W FAAy
owe ¥ 3 N wifew AR gad
&Y IpAE TS § forTey wrad & 2% aga
Tt agfear g wwf §4

TF Fi% agn wooT frar ¢ I9R
forg fomd, of 7 O At g T ww B,
ag I & qz< femqem Wy ag @ %
F%1 79 fwar § S S8 94 favar &1
IE TAAET H; ANE A 7T EY TR & 90
7 feeqze foad A ¥ 9F gn @)
wf fafrdl & aga aft ar 7 7
9 41 50 7 150 EY AT @ ¥ ¥
afew v o Hfw FT A T P
2 &1 & o g ag wiw g fr o
2z fegaa & wgr =0 &) ol
qmes w77 §7 o g, wAT # 8,
qwrg w g, ghaor f ), frdmw
1 gY, oy gl trawes §, ward) e
sraoe § 1 fedy & g Tar o 5 w9
afmrww i ankge &1
gufag & wear § e o W e
feefivrr wrc Ao Tl g
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T ot wra g 1wt e §, Wy
g wranh ¥ wl B v o
WX T i wad ww fed foed
wAR & are 9¢ U qgw Wi § e
frgi ffadt grrdr Fradr € qody off
IEF) FRIFE ®G & fog wa Sow
w1 47 Y% & A7 &a7 Swmar a1 @
¥ 1w A BT o2y Y W @ Y
Y w8 7, gfamw ot agar o
wA9 % gacfiaen AT §Y gEAr
qr ) a1 ¥ Fgar g fr foefi aefi o §
dadr fed ¥ ag moaay qaew, Sfew
TTH) WY § TR el § il e
AT Wfeq =R ag gz w7 ar
Y7 et &1 gV 1 9N ¥ 79w FT oA
¥ ¥ AW § e g

QRAAT F FWg A FEI HRY
fefaform wr | s1% 97 oW /7
TRATFRE T agA ag af 4
e staee frag g aar | 3 A
o7 g% 1 wfagar o w1 w0
FHT AT T T7 H4T FTHFA NG R
FLERLEE ECA KR CEnE TR A S
ERA THAWA 97 qE & fraT &, AW ET OF
7¢ wreed® &1 §, 20 rATERE NIATH ®
% 31 6 wTHE varaEr UStRET &
& MT 34 ara w) wifew A § fr wm
T T 1 HAV BN T AT I AT
& o® ¥ TN, Tt & w1 o)
B T T EEHT F, TR AT
fir e o o oft TR A gk €, & ww
¥ w1 A ) IE 417 AT G &
s § 6 G- ) XY 100 Hrad
frraf gy wral §, w Ay Haw
80 WAy, HogmalrarA e ay &
¢ TG Y I ¥ 65 WA A
gIE ARH T Q% Y X« QT Wy
g @ § ofe xad NY Fmz afirdy
v uTy g o Aad—are ferr
w1t O qeflw A wrar § A ey
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Taw dar ¥ qpm §, Ak AW 5
qrre oy aff fre § 1 &% wrgar g e g
rait W {avar< ot @ o, fefe
qedt wr g Qq Y o For Fsrr
waet gafeg TR T a8 A IAR
o ey ¥ fady, el qfere &7 ¥
wed ¥ falr §3 a4 4% | wrx Idew
crrly wE ¥, ee gaR A &
fdy wedr § i g8 THTH IFVA A
Wt % T ot fire | w57 it .
1y 30 3 7% WTG HTHZ 8 3T o7 917 §Y
QA Wy art 1 NF qarfr 2t qT
fForar vt | 7R Frara FY &Y A, g
weoqrd ®Y Y HraaT g '

WI9H 105 % (3 IR {7 ol §—-
&x , R w1 frra Agi & WO T
wrs 4T WAy iy, few =6 e
g I8 1 w1 Y 77 Paras wr
& % et gAY AATH ArRE # FT4T E,
& gue a7 &1 fod ez faat smAr 7
ANy gETARrS & ot ara & fea
waqe fem anar & 1 9AE WA &Y
WA FT REY aAHET FITAT WG TRo
#ro wrfe & wrany " =i,
Hfe wa a6 w9 FAT FT LT ENR
w3 grq # Al 7T, TR AT w7
ug wsE! W17 & §J TR HFE X AIA
fafasr weagy feqidiz &) WITRT &H
T F §0A B Fiforw F T 7Y
w1 furd o waag § i Fawra &1 gara
% 3 Frama agr oot wrfe?

I ST IR FIAT HIEAT ——UTT
¥ dosfan srdw w0 W Tf2d, ww
T forAar #% T @8, 370 %990

o Wl T T FAATEA—
vet-wat w0 fear wr aFar ¥, 97 9
frarefeid 1
611 LS8,
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sft wrarer fog : QR $9 vaTET TR
fear o o gt ww g 1

it ol O : sra P Y W
afadr

oty fag ;. & e wg Ay
R | FAE FT—T Fraar @
& T &, IuE Aww F) wrfom ey
wrfgX | & AT 3 ag W wE FT—
RATH & AR R ATHE F qgT Aol we
s et § 1 & o w12 hoaren Ay
1 78 F 0 §, de2 dare 7 off Tl
firar & | sraATR A W F 2w
w2 foar § 1 oY qee g T d ol
wgi TgN Wad Qe ur, g ag dav
grram g1, fecdt wfite wrge, @
a1 awT # ¥ qarAd Wy @
@1 A FWA wgfeas w Hifad—
Fo w & ¢ fonnd & a1t # wgav
Mg 1 Fs AT 3. s
ind i wiAfea g &, forit R
1. 6 T FeEwe &1 qaw fear o v
g & o i WA | AR @
# fers-as &1 AfgyaT AT ATar g
a7 oies T, A uF o @,
Ffew A9 AT A AT AR T @
§—urar UFE, OF UFT, 37 qAF—
THR T ZIU, 77 TOAFAF gl g
o gz 7gA € 5 17 gFy adfw o
wgamsTARE gfe g, dr far Y o
wFE, T CFT I & ¥ A 77 w40
wom, &% o IR A5 Gar w8 B
FFifF a7 OFT T qraT 10 wgT
§ i 1 gRfay & Fe g v o
wrid % fa¥ gam s fgaw
Fed 2 | s dm g ey
1wy g § W AT IR AWt T
i fua @ ? a1 gAeT W
Wt A I 9¥ § oIk oy aw
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fipar famet worg } Af Jwx ot oY
*frx fivandl oY o fra s | o & Al
afew Q9% 3 ) eufad fwaT dew W
g fearam w1 Wi ITT WA
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To W & K & Fad 34y 100w AT
¥ips v qear § afw gadr adf ¥
fie TaaY qrewe wra glicowt st ATRAY
22 ¥T 4F | T w6 A ane g
ot fo wfrT goly af ¥ Fraw
e RAO A R | f5T T W
¥ AT QAT wr TCAT wreq &
T2 Qar faam) O Try weny fell
aNT

€Ik ane-ay o A et §,
uriweyirr § s M ddid v &
& fag wa dfwewx sy W
wolke €ifY Forady @it e firy
ar Wt s @ ¥ 100, 150 %0
g fisr wik |

W X FZTH TIA B vAy ray,
o\ &% w1 it Srar Qfod arfe oif
& ofy s | Foralt ot ) v W
® qu Afed g e 9 O
WA 1 Faad) ez g v, wa 39
ax gAY, faqdl st iy | gafe
WY T 9 N Aifad arfe
Taewrd, 3 T o< gfavon & &t 6
qrfY ¥ | ST WTT T WTR T AT &Y
TOET WgT B WgATT T ¥ w2zE
a%, o & oY e § ) Wi eEd
T IR WEAT | §RG W R,
waah & aff g€ + naw wodt am
an e v 9y T

M RET & Eq & v e
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ol fegle fuw ( eftgrdy ) -
arsqer off, ¥ wie sarory o wgawt
w1 gwdw v gt ofr of o
¥ fow fex dfweg wr e fgar ot
fawr feely ¥ .o wk ) xor & arpw
g fig woraey oy g § fr wle vt
wige g, o o g @ wdife o
e 114 fufgan an war dar gar
19 wama % fogy af ¥ xa |@faee
}, xufng @ f g o vy s
|yt wfgg fpwar & 1 g AT waar
fe wefia Y wefvg ol waar o |
38 W findy sfex B wsafr 3 wanr
A | el B 2wl e T
awfe @ argdr A g sfiq g fr
gy § xafwg | Nt o Ay
g it

ot wudfran Ox : ag A1 9 fra-
gl sgfer &)

oft feqfn fira : 78 30 gadee
e 1 AfFaE g b e o
saRlz R AT g # Y
Qo rke & o Wio ¥ wery vwr wr ¥
firar oY gfe ® ¥ 7 s Fmr
am | #heq w7 e &7 wawlr
A g AR A g ) Ak
T g

#§ 3 wa o wadwr o fead
ot | agy ot gfy & genT o fnx
® a1 ¥ o At wr Aar Ay 3
fRaa A RN rawar s §
o o ge Efe § %9 & fag o
fzy A wdwr waw gar wifgy
ufw fravdt & s = @ w1 afwa
N Fwg fare oy arht §, 39 & et
¥ wow =y onff far & 1 ol o
Hia¥ oy wmyy gl § Her fcamr W
A ft fux Iw ¥ wq foedr §
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wft ¥ oy % o0 wq Tftzwr
faw w1 4 1 & e B agd T
fo& ww ¥ 105 or7 wdffem {7 v
w7y § i 3w F A T 0T YW
w0 war § 1 w8 o et S dwrd W
wAA g 1A g g yag Wi aqr g |
At ff form wamg & o 7 § Awr
wsa ww frat 1 Q% 26§ R
RNEA F T A ¥ 26 H ww
ORI AM AT E g Fare &
WA iy A F ¥ am
aqr A7 Igiq fgmma =AM &7 @A
Fo godi miga 1 wfgm ) s e
¥ Y F A owregwr wmar g, T
g R & 6 oW sw & e A
wrwen A af ¥ gafas § ag wger
a.ga g fx w1 gR T Iy arga wAvM
WfF fFaAl & §9 g FT 5% )
fieq. agr b w7 § o Fmar
F1gaM1 95 ©1 39 ¥ iy worew 1
afsiq g fomar afgg )

m™ 4 § e & o §F
AT | TeF T A, ag i
FH AP EAATERT IR Ty
q9gaT 47 A a7 AfE 1 W qwe
N qag W A weh @, o mww
§ w9 BrRr gar & 1 afrs g F
rardi g e d e g
darer o A g AR @ #T oA
zzadi g @ namEfF o
i agr s e @ W A
¥ ol wanw ¥ wfdt X s
¢ 1 gafaTerdiw & a= fsaTwrg )
Hw ) ag & wize = for a0 g ey
& 9% T o) o o= fomr gy W
¥ oy v fe g D A aA
¥ WG APy ay & 1 T o
¥ & w1} 3w W oelt @ & g W
W I 72w § wrg Afer duw wor-
oo Rl ¥ & 1 ey & Wt o & o
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fr & ww w2 agt ¥ v oy W
wfengat § 1 v R T A g AR
&t gardr szt g7 g s o

wift o fogid faedfi 2 fr 3 o
25 4% Tate gwe T § Afww A 4%
TReft gf A s, 10w
w17 15 TG 9 diaT gar | Ew 9y
g1 fr oF w1 w20 & Oz @,
40 14 fimyr o iz 40 44wy
a1 fwa x1 05 w1 [P W
g 28 A 4 ¥ar AF 50
ol @ war & aet wE¥ 20 4%
e ¥ g7 &Y wa 30 §AT g0 w1, Frey
W 40 ¥ 60 AT FY AT W ARy
deoT oA iTmAEY
4 277X FTT 100 Frady srasardy
s izawm Az
Tt 8 TIC TE AT A7 A 24 T
mry AT 15 Wy WA ey
qg 34 TAT YA g | TATH 37. 50
g wfr owe qF ®1 NS §, e
% 25 %9q ot T H 21 WY AHT &0
%" A7g ¥ feam a7 o« agy s
g § )

w1 fr gz rd § fF wieE
1 oW fraw § A1 wfy ¥ & &
war & ag foaw grar & o1 feam &
I #r Gerae w feaar feeem 0
wa o g% dfge fema &1 & v
wfefadi & 13 fr ferdi o o &
WA Wi 39 & e wramr AT 3 0
o ww il g @ v K aw wgm
oF ST AR ShwT I g
o\z ferdt & qig =g fear g

wan gz g fs §mEs Az N E,
wafaw & Ty, O 5 Fwiad
o @ & ey sww wf A
fam wrar w1 Wik €€ qaw A
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A q1 dfew wrw ag gl AN
gheadt Bt & st §, IWwITE W
ww & v & widw 9w a7 Wk
ar Ay R T e & ag Ry
O W g ¥ fafzde w A}
Y frafer ¥ Kb wrw s st
¢ fis gn Wafox & &t @@ O oA
T A A § 1 s T FowreR
¥ ¥ 9 F w5 @ AA AW
art faddr ) gifed ¥ dar s
2 fs fdr dv ) v 8 /TR
agy amar ifed Wi oy i fafewr S
¥ ag gt Y, 9 wdh ofed

wit AR Tz g & 5 S
fopwf &Y I £ orft &1 Bt
wer 7t 7 37 fear &fs 15
uwe Wifeawr o1 AN § Iw § Ferlzrd
T ity W v ag & froam
s 7 v & fA7 g
AT AT | W ¥ adEm §F Wz
wgrr g g fe dr Perrsw wv
X aw sy § fagn Tsw d ifaar
w1 frrrd a3 & womr 91 W7 fagre
waidz & fgat o wga® w1 @A
wsar frwre adt &

¥ aft wrem ¥ g0 g fa
fome Sre @y & fag o A ¥w
WGz TS ¥T g €T wAaE
T® w1 FgA g fwag A1 w€r
GakeE § T4 ¥ T w0 oSLM A
Afsx & umr & wegrr g fs Fmrd
fodly avz & WY g1, S% g wifgd
afe o 9/ e o) afm fare
LR W AT W@ fed & g
FE 1 oxam dwe N A ¥
Ty §or o ¥ QW W 9w
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@ v, oy weh wx A7 ofee
W oar Tsroft & o &lew Pomrd
dw wfr feqr amar &) fedy &
am & Wi wr adr, fet g9 Rl
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aaive ¢ ffer g7 wy g
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ghrar afr arfc 8 A gAY o
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Tt avg wary qfar TENEE
wr ¥4 mvew wArx LfF & "R
& wrx Aw AT Ay gu 1 vAr g
w W owwE Qi w1 TEARTEE
woar wBd 8, wa Doy s Ty
g wwwr T qR owd T A
afl R w501 N ofeamz FEETE,
&% X ox FRAT LA ¥ T ¥ @
& ov  Wd At whmi warE
wiger g% fs w1 sfad 31

N AT drw e e E
wrw ¥R w Twqre g wfed
guar CwqW & g fadr difen
¥ oxIm gy A & Y ey w71 2
fie a7 goger &), WA ) A&
q T OHR L WA AA H A AE
9 %1 a7y qETT LW AEAT B0
w7 ¥EA ART QWIS T WA
¥ xa IR ¥ 55 ) wT AW @
o &7 AEER AT | A FEY
w1 afar g d fy &g 9T AT
v fgmiag wny @ wAr AT
w1 3av fagre sy wAT 8 %A
fal W@ F1 7 FET I TF W
fad ¥=fm Wy w1 TG TN
AT AMGA | AT qAW FRT ATHR
TP G T 77 A% TS FT AT

gt WY & yw W@ & diwT A
¥ ot § wenm wew g 0 e
¥ afvr wr # oel NsT)
7% wfr aw § fo wdw & Sifaw
FTyqT NGRd v R g9
fewed & 1 wred 7y wT Qe To Qo
W yo o¥ wrfadi w 2 far g,
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| Y g £Y v Aty o
o foasee fefgwe S w4,
TF W gAT AW 9T g1 N
ware, o foard Wi § 1 o foprd
Y W T WAL AT R TF WG,
&Y st w1 A §, I ¥ 1 e AL
w, s® A wftw weAr i §y wop
W AW A AERT qEH F oA
#i®T ag o QAo wo &  fary
wm forr &, TR A wdE@ fAedm
agr 1 fagre wadwr & gmadw &
w A fefgw afasz 7@ 38 =
FFAT &, T T qg WY AN ZA7 91
ant wg qfw gare & T[T § Afeqr
/T TN T § AL s ebred
- ¥ qq gt a1, 9% fafaest St
#1 &z & g A 9fzd s seay
7 & 7 welt fam A 9w,
a1 A7 97 T F | SAFT A4
& woft faaam gt s, faaera
g & faawa gt Y &

& 9% faier § faen w7
] oIt w7 a5 @R am
frig Al g1 zm & far gm w1
WA W EY AT AT AFT & 1 W
g4 o femd ) S #@ (%
qFE TIW LA §AE FAY AT 7Y
&1 7@ wrw AR E ford fad
& ¥ owy fw frerd far
IR | SN B f® oF-Ow wEH
w1 e sE-IE@ §9 w2,
FgT IS WEFNRTIT FXE, w20
weard, | wa & v ¥ w70 WA
g fe 9& @R W fred §1 A5
& o weigw a0 e ¥ T ag
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): Sir, it is very gratifying to
observe that the working of the
Minisiry of Agriculture ang Irrigation
has been appreciated. The ministry
has been functioning under the very
able and mature guidancoe of Babuji.
It is a happy augury for the country
that we have attained self-cufficiency
and we are loking forward to building
up a sizeable buffer stock. The present
trends in the country are that we shall
as early as possible bring prosperity
to the millions of our people. That
prosperity cannot be separateq from
the prosperity of the farmers—small
and marginal—and agricultural lab-
ourers who form about 80 per cent of
our population who live in villages.
It is but right that large number of
hon, Members including Sardar Dar-
bara Singh could have referred to the
schemes that are operating in the
country for the development of small
and marginal farmers. These schcmes
are aimed at bringing about prosperity
among our small and marginal farmers
and agricultural labourers. The main
emphasis is on increasing food pro-
duction ang on improving their lot.
During the Fifth Five Year Plan, a
sum of Rs. 200 crores hag been set
aside for the development of 160
small farmers development agencies
and the main thrust would be on
development of minor irrigation to
promote crop husbandry programme.
A large number of hon, Members have
very cotrectly emphasiseq the need
for development of minor irrigation.
Sir, we hope, during these five years,
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these minar irrigation schemes would
be in gperation and we hope to bring
over five million hectares of land
under minor irrigation. That is the
main emphasis of the small farmers
development agencies.

Sir, we have so far jdentifieq 75 lakn
small and marginal farmers and agri-
cultural labourers. These personsg are
eligible to benefit from the gmall far-
merg development agency schemes.
These schemes contain an element of
subsidy. For instance, a small farmer
or a marginal farmer wishes to have a
tubewell and the tubewell costs about
Rs, 10,000. 25 per cent in the case of
small farmer and 33 per cent in the
case of marginal farmer, would be
given as subsidy to him. Similarly, we
are giving milch cattles to agricultural
labourers ang marginal farmers, There
again an element of subsidy of 33.13
per cent is given. I have visited some
areas and found that these schemes
are very popular and the people arc
taking full advantage of them.

The House would be glag to learn
that so far 2.87 lakh people have taken
advantage of the minor irrigation
schemes; 1.53 lakh people have bene-
fiteq from the dairy industry; 10,000
have benefitey from the pouliry pro-
jects; 23 lakhs of people have benefit-
ed from improved agricultura] scheme
and so far, we have succeeded in dis-
bursing Rs. 110 crores as term loars
among small and marginal farmers and
agricultural labourers. Similarly, my
hon. frienq Shri Parmar and others
spoke about the importance of dcve-
loping drought prone areas which
have scanty rainfall. People in those
areas gre rather economically back-
ward and, therefore, we have sclected
74 projects or districts in those drought
prone aress and schemes are function-
ing there. In these projects also, we
are laying emphasis on improving
minor irrigation, dry land levelop-
ment, cattle /sheep development, poul-
try and dairy afforestation etc. Seri-
culture, in certsin aress, hag proved
highly popular and successful; and
smal] and marginal farmers are taking
to it. T have seen one farmer in the
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Kolur region having one scre of land;
and he js making as much as Rs. 15,000
by the sale of mulberry leaves to
other farmers or agricultural labour-
ers who are growing silk-worm. It is
highly populer; and we have helped
such small farmers to improve their
irrigation. In the drought-prone aress
‘we are also geiting assistance from
the International Development Agency
(LD.A); ang $85 million will be given
to us by the Worlg Bank for six pro-
jects in Anantapur in AP, Bijapur in
Karnataka, Ahmednagar, Sholapur in
Maharashtra, Jodhpur and Nagaur in
Rajasthan, These are all special pro-
jects in these arems, agpart from the
other schemes that I have spoken
about, 74 in all.

We then have the tribal people. You
are 8o much interested in them, Sir,
and You &re so much linked with the
tribal population. Those tribal people
are also receiving very special atten-
tion ot the Government. We have 8
pilot projects for the development of
the selected, sensitive backward tribal
belts; and in each project, wis will be
spending Rs. 1.50 to Rs. 2 crores in
helping them to improve their agri-
culture, to improve their animal hus-
bandry, horticulture and fisheries—all
these pilot projects arq being operateq
for the tribal areas. I am glad to say
that the tribals are reacting very fav-
ourably and cooperating with ug in im-
proving their lot. We are trying to
ensure that the other people who were
so far exploiting the tribals are pre=
vented from doing 80 and from en=
croachipg on the land of the tribals.

We then have got the hill areas;
right from Kashmir to Ledo in Assam,
there are hill aress; and these areas
are inhabited by very hardy and hard-
working people; ang it is essential
that they should not be ignored, For
the development of these hill areas,
we have taken up 8 pilot projects, ons
of them ig in Tehri Garhwal, ths other
is in Manipur and yet another ig in
Tehri-Garhwal. These ate the 3 pro-
jects in which we are ecarrying out
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cultivation. Huge aress of forest lands
are burnt out every year; ang every
year, g new fleld is crested by the
burning of jungles ang forests; and
next year, the ‘Jhoomias’ move to
some other place; this iz lesding to
irrepairable damage to our forests
anq is doing a lot of harm. We have
established an agricultural research
compliex in the eastern region with its
headquarters at Shillong and with
branches in each of the States in the
eastern region, Mizoram, Meghalaya
Nagaland, 3l these areag are covered
There we are carrying out vesy in-
teresting experiments to find out whe-
ther we can stabilise agriculture in
those areas ang whether we can find
out a way by which the tribal people
would take to established agriculture,
rather than shifting cultivation, and
we expect we will suucceed in this
work.

Shri D. N. Tiwary is not unfor-
tunately present here. He made alle-
gations against one of our top-most
scientistg in the country, a person who
is renowned all over the world and
one who is respected for his knowle-
dge. I have tried to explain the situs-
tion earlier during the Question Hour
and during short duration discussions
in the House, Apparently, Shri Tiwary
has not for given either him or me.

ot ae ¥ (rfige) - Al
off, & ow e, g g et
wERT it frr AR A vy R ¥—
¥® 7o fomew agfieee §, W o
M § e wwT wivm X 5
forar & ? o wew gmet & A
o wwt v & o9, W
wawed @y ¥ way ferer w7 7

oft TOTATE Wt ¢ TT TR TWET
8w am vy & {—wier awwt
i yorfew §, vy & op wogan
‘*
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The Inguiry Committee appointed by
the Government of India to review
the recruitment and other procedures
in the Indian Council of Agricultural
Research went into this problem care-
fully and arrived at the following
comclusions;

“It is obvious that the protein
content of wheat, as probably of
other cereals, is highly variable, de-
pending upon the goil, climatie con-
ditions and also the fertilizer use,
and variation i  well.reflected in
the published results. However, in
spite of the wariation, Sharbati
Sonara gseems to be clearly superior
to Sanora——64 and Kalyan Sona in
respect of protein content.”

So, the allegation hag ben completely
belied by the finding of Inquiry Com-
mittee,

oft ey ol : oy 7w ? W
o gl off, & o frem ? X

frega gt sm g R &1
TEHT FHET T WIS g, F AT &
wgr §, g Ty ?

oft e &t 2 & frard ot
# arer T oy TTgreqr

1 quite agree with my hon. friends
that no useful purpose woulg be serv-
ed by continuing this controversy.
Thig article was published in a British
journal known ag New Scientist by
one Mr Henlon. In his article of
November 7, 1974, he said: “Top Food
Scientist publishes false data”. He
based his statement on an F.A.0O. offi-
cer, Dr E. Bennett, who saiq that all
claimg relating to Sharbati Sonara had
been demonstrated to be false One of
the leading British scientists, Sir
Joseph Hutchinson, F.R.S,, and some
scientific journsls strongly objected to
this article as unethical, and said:

“This allegation was based on
racialism. A scientist from the first
world cannot iolerate seeing a scien-
tist from the third world coming up
to the same level”
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This view hag heep upheld by our
revered Prime Minister, during* her
recent speech, when she said:

“India and Indian science must be
prepared for more onslaughts, At-
tempts will be made to discredit
leading figures in our science as they
are being made to denigrate leading
figureg in our politics.”

SHRI D. N. TIWARY: I want to
know what reply you have got to the
report of Gajendragadkar who said
that this has not been proved by vari-
ous laboratories here also. It hag to
be sent to laboratories, it was never
sent. Why?

SHRI SHAHNAWAZ KHAN: Un-
fortunately, you were not here. I
read the finding of the Enquiry Com-
mittee.

SHRI D. N. TIWARY: I have seen
the report.

SHRI SHAHNAWAZ KHAN: I am
also reading from the same report.
The Central Varieties Release Com-
mittee, a committee consisting of lead-
ing scientists of the country, has also
upheld this claim that the protein con-
tent of Sharbati Sonara is superior to
other varieties I would not like to
take more time of the House on this.

I would like to enlighten the House
on the excellent research that has
been carrieg out by our scientists.
They have done excellent work on rice
in evolving blast—resistant varieties
and brown plant hopper resistant
varities. Also, in wheat, which has
beag affected by rust in a very serious
manner, we have succeeded in evolv-
ing rust-resistant varieties of wheat.
Also, our Ministry of Health were
very keen on developing a plant, a
tuber kmown as Dios corea. This
creeper has a tuber growing under-
neath which is used for family plan-
ning, and our Institute has now evolv-
ed very useful varieties, and we will
be able to meet the requirements of
the country in this drug
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SHRI 8. M, BANERJEE (Kanpur):
He says it is for a family planning.
How will it be used?

SHR] SHAHNAWAZ KHAN: A
chemical diosogenin is extracted from
the tuber and used in the manufacture
of a contraceptive pill,

Shri D. D. Desaj is an expert on oil-
seeds, and he has been insisting that
some improvement in groundnut
shoulq be made. He is aware that we
have evolved a variety of bunch type
groundnut which has g period of dor-
mancy, and that has a great effect
from the agricultural point of view.

Some pecple also said that we should
take advantage of research angd varie-
ties which are available in other parts
of the world. We fully appreciate that
view and are always ready to take
help from others

‘We have also evolved a new varicty
of hybrid cotton. There are five varie-
ties of cotton such as Suvin, Sujata,
Hybnd 4, Varalaxmi ang@ MCU3. Our
varieties have become so popular that
1 am happy to inform you that even
our friends from Pakistan woulg like
to inport and we would like to co-
operate with them

In the matter of cattle breeding, we
have also made good progress As
Babuji was saying today, hybrig cow
15 replaced by buffalo, I hope if the
hon. Members find some time to visit
Karnal and Pusa Institutes, they
will come to know that we have
cows which are producing as much as
38 litres of milk per day. We milk
thlam four times a day. As fer as
buffalos are concerned, some research
has been done on them Now, we
have started a progeny testing of
buffalos and the House would he
happy to know that other countries
want our buffalos. We had a gelega-
tion from Irag and they wanted to
import a large number of Indian
‘buffalos. Other countries like Bulga-
i1 bave also taken buffalos and
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particularly the Murrah vatlety is in
great demand.

As far ay sheep is conterned, we are
also carrying on a lot of experiments
on sheep breeding. Recently the
House is aware that for the first time
in thejr history the Soviet Union ex-
porteq 250 Karakul sheep outside the
Soviet territory. This ig the first time
that thig sheep has ever been exporte-
ed. The House would be happy to
know that we had 200 females and 50
maleg and they have given Jambs. 150
sheep have given birth to 161 lambs.
They are multiplying very fast in the
desert of Bikaner. We are improving
both the quality of wool ag well as
mutton from our sheep (In-
terruptions.) There we are
gomng in for  artificial insemination.
This country has a tremendous scope
for development of fishery, We have
our Fishery Research Institute at
Barrackpore Recently I was there
and I was happy to see that in sunder-
bans ang in those areas, they had
proved that it was possible to produce
nine ions of fish per hectare in a year.
Thilere is a tremendous scope for deve-
lopment of fishery particularly in the
eastern repion where there is pleaty
of water There this fish breeding is
profitable angd it grows very very fast.
There 15 one particular type of fish
calleg “Grass Carp”. We have im-
ported that from China and that fish,
given proper living conditions, grows
to g size of 5§ Kg in one year. There
13 tremendous scope and our scientists
have cvolved new methods known as
induced fish breeding. Pitutary glang
extraction given as injection to the
fish induces fish to lay large number
of eggs. This way it is possible to
multiply fish seed hundreds of times.
We are encouraging our small margi-
nal farmers, the State Governments
and the cooperatives, also the coopera-
tiveg of ex-soldiers, to come forward
and take part in the development of
fishery, cattle breeding, and, we hope,
our countrymen will take full advant.
age of this.

About sugar, I would just lke to
say a few words. ..
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BSHRI M, RAM GOPAL REDDY
(Nizamabad);: The production has
gone down, -

SHRI SHAHNAWAZ KHAN: Yes, I
admit, due to adverse factors, thy pro-
duction has gone down this year. As
against 48 lakh tonnes of production
last year, we feel, the production this
year may only be about 43 lakh ton-
nes. Thig is due to variouy conditions
connecteq with weather, heavy rain-
fall and water-logging in certain areas.
Although the area under cane was
more, the actual supply to sugar mills
was less. We feel that much more
sugarcane was diverted 1o crushers
this year than in previous years. The
position is that we are Loping to
achieve g capacity of 70 lakh tonnes
for licensing by the end of the Fifth
Plan. That is our target.

Now, 259 sugar mills are installeq in
the country out of which 103 are in
the cooperative sector. Then, out of
all the licences issued 96 new factorieg
are at different stages of implementa-
tion. Almost al] Stati>s have applied
ang obtained licences. We hope that
with this new policy of encourage~
ment and concessions which have been
allowed, the new factories will come
up in the shortest possible time. Ma«
harashtra hag stil to implement licence
for 22 sugar mills; Andhra Pradesh—
20 sugar mills; U.P.—23 sugar milols;
Tamil Nadu—8; Karnataka—8; Gujara
—8; Haryana—2; Madhya Pradesh—1;
Assam-—4:; Pondicherry—1 and RMani-
pur—1. The total is 86 mulls. We
hope, when these mills come up, we
wil] attain the target that we have
fixeq for the Fifth Plan.

The House will be glag to know that
this year the position of payment of
cane dues to farmerg is very much
better than what it was last year. 1
am grateful to the State Govern-
ments which have taken strong sbeps
to ensure that farmerg get their dues
in thme. They have enacted legisla-
tion. Not only they have enacted
legislation but they bave given effect
to it. One of the lesding sugar mill
swners in Ultar Pradesh who had de-
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faulteqd in paying sugarcane dues to
farmerg is now in jail. The State
Governments are taking strong mea~
sures and they have enacteg legisla-
tion to ensure that if any sugarcane
payment is gelayed, they will have to
pay interest ranging from 12--15 per
cent. I hope, this will have the de-
sired effect.
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*SHRI M. KATHAMUTHU (Maga-~
pattinam): Mr. Chairman, Sir, on ac-
count of paucity of time I would con-
fine my remarks only to two or three
essentia] issues concerning the Minis-
try of Agriculture. I would lLike to
stresg the importance of land reforms
in the agricultural policy of our Gov-
ernment I need not say that the
1ssue of land reforms is under the ad-
ministrative control of the Ministry of
Agriculture. In the Annual Report of
this Minustry it is stated: “the Jland
reform constitutes an important aspect
of the programme for overall trins-
formation of the rura] society The
national poliey of tenancy reforms
aims at umformity within the broad
framework of conferment of owner-
ship lights on the temants” As I
stated at  the outset, the mperative
necessity of land reforms ;n the
scheme of things has been recogn.sed
i the Annual Report The 20-poimnt
economic programme alco Jays preat
imporiance  on land reforms. When
we see that the same degree of m-
poriance to lang refmms 1z net given
i actual practice, in the proce:s of
implementing this national agricultu-
ral policy, we are constrained to feel
that only a sense of complacency has
been exlubited in the Annual Tieport
by the Government. The gap between

widening.

My hon. friend, Shri Sarju Pande,
pointed out yesierday that in Uttar
Pradesh pattas have been given to the
landless, but they have not got the
physical possession of the land The
actunl ownership of land hag not yet
been vested on {he landless in many
States. I am sorry to say that the ex.
isting land laws also do not provide
for the conferment of ownership of land
{0 the cultivating tenants. In Bihar,

*The original spewch was gelivered in Tamil,
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Tamil Nadu and some other States
there iz no law gt all for enforcing
conferment of ownership. In Andhra
Pradesh, Haryana and Rajasthan, there
is a Jaw envisaging that the cultivating
tenants can purchase the land. For
me this seems to be an Utopian dream.
Wil} it ever be possible for the landless
1o purchase 1and? Ajg has already been
done in Kerala, where the law for con-
ferring the ownership of land to the
landless has been effectively implement.
ed, the Central Government should
persuade other Stateg to enact such »
legislation forthwith Unless thig s
done immediately, no significant pre-
gress can be made in land reforms.

Sir, another disturbing feature is {hat
lands can be resumed for personal
cultivation, the evitable consequence
of which is forcible eviction of the
tenanis. In Assam, Andhra Pradesh,
West Bengal and in some other States,
the landlords can resume the land for
personal cultivation. Only recently
the Tamil Nadu has banned, the
resumption of land for personal cyltiva-
tion. Yet, 1 can quote inslances galore
of the evicltion taking place even in
Tamil Nadu and other States If the
cultivating tenants are evicted uncere-
moniously in this fashion, how are we
going to confer upon them the owner-
ship of land? The Tamil Nadu Iniebt-
ed Agriculturists (Temporary Relici)
Ordinance Number 2 of 1976 wag pro-
claimed after the dissofution of the
Tami} Nadu Legislative Assembly and
the imposition of President’s rule. For
the fasal: upto June 50, 1975 {hig relief
should be there. Since there is no
provision in the Act, we expect mcre
evictions to take place. On the one
hand the fenanis are being ovicted and
on the other we talk about conferment
of ownership. I demand that a ban
should be imposed throughouf the
country prohibiting the resumption of
lang for personal cultivation. It should
also be ensured that the policy of con-
ferring ownership of land fo the tenants
is uniformly implemented throughout
the country.
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According to the national guidelines,
the tenants are o hand over annually
to the landowners one-fifth or one-
fourth of the produce fowards rent. 1
am sorry that this is also not being im-
plemenied uniformly throughout the
country. In Andhra Pradesh, Haryana,
Punjab, and Tamil Nadu, more than
their entitled share is extracied by the
landowners. When the national guide-
lineg are being flouted in this manner,
1 suggest that the Government at the
Centre should take effective steps for
the implementation of national guide-
lines in respect of giving protaction to
the cultivating tenants.

Sir, land records and proper registru.
tion constitute the basis for any kind of
land reforms. In many Slates even
today proper registration is not being
done and ihe land records are not be-
ing maintained at all. When the
question of incorporating the Tamil
Nadu Land Ceiling Act in the 9th
Schedule of the Constitution is being
debated, no steps have been taken to
ensure that this Act is in consonance
with the national guidelines. The
Annuat Report of the Ministry does not
refer to any action taken in the matter
of amending gll the State Land Ceiling
Laws 1o be in conformity with the
national  guidelines. The foremost
duty of the Central Government, in
particular the Ministty of Agriculture,
is uniform implementation of naticnal
guidelines by the States.

It is high time that some attentinn
is paid fo vast areas of land helonging
to religious trusts and other trusts. In
Tam:il Nady alone 4.5 lakh acrey of
land belong to the religious trusts. It
will be just an eve-wash if we talk of
land reforms without touching the land
belonging to the religious trusts and
other trusts. In fact, the Government
will not get enough surplus land for
distribution if they do not do some-
thing “about the land belonging to the
religious trusts and  other trusts
Similarly, I have to point out tha!
binami transactions continue merrily.
I am afraid that probably it has gone
beyond control. The Government must
forthwith come with a heavy hand on
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such bingmi transactions. The Minis-
try of Agriculture should lock into
these aspects if land reforms are to be-
come a resounding success in our
country. Sir, in the matter of land
reforms, the cooperation of {he people
15 a must and in order to ensure it the
Government must formulate proposals
for seiting up peoples’ committees
throughout the country.

Bir, I have o point out that the far-
merg are not getting remunerative
prices either for commercial crops or
for foodgrains, You know thal
modern scientific agriculture demands
greater use of chemical fertilisers even
at forhidding prices. Though the Gov-
ernment have recently reduced the
prices of chemical fertilisers, it is not
8 much as to permit the purge of the
farmers. A viable approach has to
be adopted in regard to fixation of re-
munerative prices for the agriculiural
products. The argumentg that high
prices for foodgrains would have
adverse effect, the consumer price of
foodgraing would go up-the inflationary
tendencies would get further filhp etc.
do not hold much water under the
present circumstances. By portray-
ing such a frightening picture, the just
demands of the farmers for remunera-
tive prices cannot be neglected. It
must be borne in mind that agriculture,
like any other industry, is also an
economic activity,

1 would like to say that the procure-
ment of foodgraing varies from State to
State. It should be uniform through.
out the country. There is no meaning
in declaring support prices where mono-
poly purchases are resorted, and where
the farmers cannot sell their produce
enywhere. Uplo January 30, 1976
there wag one procurement price in
Tamil Nadu. After the dismissal of
the Tamil Nedu D.M.K. Ministry and
after the dissolution of the Assembly,
it was declared that the procurement
would be stopped. After agitation by
the people, support price wag announe-
ed. In this process The small fanners
have suffered seriously. Instead of

MAY 4, 1076

Agr. & Irrgn, 220

rt price. remunerative procure-
:fnptonﬂce should be announced. The
mathodology of the Agricultural Prices
Commission fixing prices requires
modification and in fact a thorough
review should be undertaken in this
matter. This js essential if the Go-
vernment want to end the unseemly
controversy between the urban and
rural areas,

The hon. Minister thig afternoon
stateg that the sugarcane production
this would be just abouf 43 lakh
tonnes as compared to 48 lakh {onnes
last year. He also stated that this
seemsg {0 be inexplicable when more
area has been brought under sugarcane
cultivation. It that ig s0, where has
the sugarcane gone? T have to point
out that in northern Stateg more area
has been brought under sugarcane cul-
taivation, In southern States the pro-
duction of sugarcane has come down,
mainly because of unremunerative
prices to the producers In facrt 1mm
Tamil Nadu, the price given to sugar-
cane is very much less. Naturally
ibe sugarcane cultivators have Ileft
sugarcane cultivation. The same pesi-
tion obtains in cotiton and chilly The
sugarcane price varies from Stlate {0
State., The Central Government must
bestow their personal atiention in this
important matier concerning the vital
economic activity of the nation.

Though the minimum wages o {ke
agricultural labour have been announc-
cd, they have nnt got the henefit yet
I understand there ig interference
from Police in many places. I demand
that the Ministry of Agriculture should
look info thig matter seriously and
sincerely,

In conclusion, I would reming this
House that the hon, Finance Minister
himselt slated in his budget speech
that the credit facilities being extend-
ed by the financial institutiong have 20
far been availed of by the hig farmers.
In the Annua} Report of the Ministry
of Agriculture a Teference has Teer
made fo this fact. The insttiutionalised
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eredit being given now is not suffi-
clent for the small farmers. The Go-
vemment mus{ ensure that the small
farmerg get adequate credit facilities
at the appropriate time,

With ihese words I conclude my
speech,

! qwiw T wn§ (FgET) -
qqIn aga, & 9 aANT & Fnit
1 @947 T U, WA qrAy Al
Y wifa # i 00 yrevof vy a=hi-
AT AT IAF qRATHT & G G ¢
ey Al TF IeAT AgrANTE FT
wart ¥ g, P, o0 wamra 8 o1 &t
q& 2w ¥ amw & Ay § 91 qfy-
Feaaar & Teafir 7 7€) 4 30 Feufy
1 @ fav ) wiw /% 3w ¥ aafy
ey & gearfeg A g0 whor §, faai
e, afygr asge wify wfaw §,
T oY o7 HE W I F T 60
FAT FAA1 97 7847 § W7 7 vy v
& wifigw § 1 wa & el & oo o7
fawar Fremr o & Fr w7 & &Y 7
folar | it & AR I T
syfe dar g 7 4, 37 wqf wa g
waren gy wE § ) 1 gl wifew wrdww
¥ gt I & fewrraegdt § onr
qur favarw a1 81 T § f g7 3w
gyexr ¢t fafa ®1 & gygm 1%
arar. § W o frare ) a5
amy ¥ s ganrt vt g
qr At & & fadusT & garrae
B § 1 g ferw feami § gy
fiemmat ¥, aftmge wagd & ag waar
e ot § s ¥ fa qF g o
wfasrd fonds o 3w & g
e §, T Wi awa ¥ A
B Yy wewror @ A § ) ww wwpw
g o wrwr woft §, W yow A ]
Furely sy wre o W gt & g
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wearew T &, WA qrAA R agedi w1 0
TET G , QAT FTAWT TF AL
wsfasd miwn & @it Of a2y
T &, W W w1 P W) &
§ & @ T @ W W FNES
wfas @3 Bdraem 1 ¥ @&
Tia v § e Fgav aga g—IR
ag qfr w1 87 22, farew A I
&Y, I awgde ¥ am gy @ Fene
feardl & wivs frem &7 a@ @,
QA WY WEART Aoy Y Tadrfas deqmi
¥ uR quErdt gfgsthat 8 fqr
s, S o aww
dama & gafwy whefal ®
e fr P s ST EA AT &
] FEAT AR § WX g wrawt B Ay
T 309X 3% € iy g Eiw A g,
& e g {5 waft @ © 9 3Ry
& gaahy w1 9g7 g% & Sfew ade X
e & far oY sronr FEw gEr
30 7 aF W AR T T W OF
g1 | wam o, A ¥ e ada
1A grf 39% g0 dafTw wewd ¥
fazr? & wrok Fwr g fv owmfeRs
¥ sfry gfm N wafq § s F77 0
F2 # 1 § | afiw & TWa B IR
frnmr g 1 fec Y g A owN
FAAT wrad § | anfh A Il
[l & A g & IaE @I I
qf wWRE # fr worie wfaw adm 9
FT qaT 1 37T 10 4 & i AR
W, TR O T A A w0 E, A
g Q¥ wfwens Y 3§ W fafeai
¥ T 7 i B zreee e ge §
& AT YT A § 1 TE T
T & Ay TOR F7n 6 9679 ] |
fagre & s w1 Y 7 1w QT
i Y & fom o @ A & W

N weewr wrfaw W dRARTT
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[s qude s =)

w W & o & §, feq wr qimw goX
Ifrrdt & & grwrn fpe s
g & o e e @i g R E
gud ¥ (WE a% vEr) W §
et wifas o G aA
A If o § vw afiw A gw wrer
¥X a9 § 1 0T T WIEEA F AT
gfaae & aferda wx w% ¥ @
= # s Al A% & fad fam
A T qGS § AT 4TI WE B
gz ¥ & dwsenr wA W de-
waenr Mfaw ade w6 o 37 & fod
AT T F2 ¥ Gy § f1e 37 qfedit
¥ e # g apd § o oF @
Trg el uee afm fem wwdt 3 )
I 3% 1% Y AR G Favd g
& gaar faweray 77 qad |

avrafa wgiem, 78w  wsigd
fe framl & sare & g2 aga frey
S @ § I gee qada & ag @A
w9 ¢ fx ofo & g, aaw F g &
freraz wrft ¥ W @9 i 6@
A & 1 Qa7 wfE oevfe
TR & g ¥ A opfa ¥ g #
e A & 1w Ffo senfea e
¥y ¥ afg 7 R Afwa g awe
%7 g54 £ foq mama ¥ e awmi
® G T § I T T AT
Feqq, foad femrm 1 @ ¥ amw
w3 ¥ gravagar @At # e &
wT & wFdr 5o fed 1 o A
Bar At #47 O g7 frew & 2w #
fafraaar & feafa o weft § gamr
T I FANTH 9F qFaC )

qF T §aN ¥ g sl fw oo
fipgrt &Y Fwima A §, & oY fowm
g, Tv avw g § fx fweer o feufer
i gt A oft §, SwEw o wwe
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7¥ 7gr § 1 Afar & wod Fral & wpry
wrgar § f Fag ww ¥ e gl &
I ara A Afoee wege W wH ¥
forer wrvw @4 ¥ & ) &6 ¥ i
ag & @ § ) or 39 =fe § faae
ara &) & fwa gz A A v F
or T8 =afwr § fav & arg adiT § wie
e ag v § o on O el §
faa® mie arfie o) &, e & v
&1 3few O W A faw & o s
T & A T o Fearr oY wp @Y
& €, gy affgs vt o @ivE WY
garA & fad sk g fpar & 7 war
w7% foar afT w9 84 § fager
g<r afeai o6 €Y 0 91 @ wivd) H
T § 1 dar ofmv wio Y Gfge
Hage ®1 &1 fadem | sw T W wIEew
#1 §7 #W & fa¥ ey W9 aw W@
frar § 7 gg W # 9% QeI E Y
fraay Y FFwR T § | e afass
AAG A WG 17 A% W oA
=A@ F74 & | W Ty Aeif o
ICE iRl SRR CUR R R
Fdr mE § A W fasand ot F e
TRITT TCTFAH g 7T § | 7w wfve
TAGT AT ATI-ZTET § FFT W1A TF WA
g o gy & frar & fawar @
s oF Gy dY Wivd ¥ e ¥ AR
F g1 #B0 ¥ d@1, 74, TR, WA
&t g7 & 97 § o~ fewd o
W g7 & Braw @i @ o fred
frafr wror @& wla ¥ wda femry €
Wt TuE §, I g T8 g 6
¥ f& 3enr W 3% T fad oW
faa feafa ¥ oF fpar war §, sa
wrfeq for ot feafa ¥ woge w <@
*Y ST B | W A AT FgY AT
fe fear & ang et gt § A

3 & qw vg oea § fe o vw
e g X Wk & ok wrew ot
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By Sewmmgfoweams
sAT weedt oY wy & feare at ¥
gi, W = d ad & g ar Wy W
fodY a0 & i, IR LT T @A
T =fgg

g3 wofi f & fiesoh wiaw
FAHY & T X ¥ g3 wERrS A
feafr &, GF &t & fei & i
ofaw wATe &Y v 1, fae o wiom ®
afzafas & o€ § dfwa w9 wavasan
T\ g % § & o qrefew &5 w4w
A& & 0 g, faw & uqi 3 Few
war @ W 58 F1ew 9w o7 qfRami
% @ié g8 T §, a7 af.7 I 3
¥ WC 1 XA TR T IAFT A AL G
o § o geTw . "W yfqe z
nq&T *Y T 107 F MR w4 <
¢ mwife gz fry asdi % § afaw
difa A v g # faeifa € 2
g gafag Az 3 A@E
T I wfee f& nyg v 0, foq
%1 3g af= fmf & offm wwT oo
107 ¥ QW T %, | AT S A 77
t & 2w 107 99% &7 qad feg
@t f& gagd &1 47 7 A¥ T
ga foow magd 9w fagrr ®
w107 yfem & gru &fwr
aRgd 9 T w0 faaifor wagd
A & fd T 9T @ R 1 yfew
qfram & ¥ & wwe e wagd
Y G T § 1 T 107 A G
FREY 7 AW At 9w Wfgw A
fe dfagy wogd o & ooy o
5 ¥ WAT § 6 TR 9Ar var § fr
P T wEEU W qET qFW A AT
whvfamag v @ s
sy ot wr s A g

wa & orly o wt s Fasri o
W H W W § 1 o W et
611 LS8,
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d wer & f &d) & o Fawrd &7 91T
wad wedr 7 § | a4 fra smg AT
ot waw 7 BT, @t ag W@ feuta
al #19F $57 F7 HhAT § | Wl TATL
TG Kl ol Wie A4TH T F AT
uf, gise o7 ofr & qar ft
ud =y feara fasm eNdi 5 o &
Fatat | & yAsr omg fagre & =1
gEE GiT F T ¥ WIAT WTgAT § |
7 § s, TERY, WnT ST GATH | AT
q7 21 a&f A €7 ZIaq &1 K a2 §
e §ow 771 T 41 7y fgar €
g5 AT #3747 4% § f wiom T
TG A A AT R AT R, W
VST ¥ | WM goT? a1 a1 G & 1
S o oY WX §-1 7 faur AT
el 9T fqaT &7 &1 a2 & | gwi?
Fa« feete feegr ) A samdr & X H
FIH oWl & § o7 & S FeaTE |
ARG ARG FT T4 N IAFTaT
TG | 7ET A AT & FRATT Fratd A
B Galy

oF sta & w17 wgAr WEA g 0
o ¥1 &Y & fv ot Faamg v & wmad
g7 ¥ feur § afpq aga & wwdg
wewgi X afedt & o= H1 oy Awafe
&R ®Y wiq A § | T wwfE gAYy
STfEY | TR oo ¥ & oF SITET AT
mﬁﬂ‘:’tﬁ’aﬂﬁol’{ﬂowiﬁﬁ
ward & st g T oW fosar
TEAAT W F wAT o AT L 4 &
BT ¥ G WiTq ST & gelAn of
gt ¢ fv dmar s AR fegre o
¥ sgafe o v¢0 & 1 W@ &@m
gu® aat & fag 3, 99 fs mar diw
qarar fady, WX gan a1 F daer aed
1 wifge awr W9 W IR
ATHIAT TR F AR AT FT AT
wfge
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[ quew werr wai)

TWE qarar 54 et Wi
qEerx Fowarme st wmar W fagre
LT WIHT WO ATHTC 8 a8 goar
2 1 ¥ oY ot way, warer faar gary
Tl & fag § e gad wiefe qx
Far¥ oYY wifeq anfie agr & ol *
Fearf *Y gfaeg fawr && 1 ww &
qRe ¥ ga caraawl) Q1A wEd § a
g aaft g€ Wiy w1 QA WY eer
& g 1 gAET gF ST 9g § fr ew
QIAT SETET &EF | IERA A &
foaq faarf & s wraes § | &80
foygme o qerd fea@aT &1
g AL A A {1 €9 o § Al
HAY A FT 64TT WIFAT FAT NgaAT
# fir fagre & gadre FT Qramdt w1
) warer vy w47 foet & 9@F dT R
§, whrey ot g ¥e7 g9 TwadTa Fhaar
¥ wRT L FNF) swaeqi w

SHRI K. SURYANARAYANA
(Eluru) Mr. Chairman, Sir, I was very
glad to hear that sufficient funds have
been provided for agricultural deve-
lopment, particularly on the irrigation
side. The Andhra Governmeni had
requested several times for the comple
tion of the Nagarjunasagar Project
It was originally estimated to cost Rs
91.12 crores; now the figure is expected
10 be Rs. 312.47 crores. Work oh the
project was inaugurated by Pandu
Jawaharlal Nehru {n 1955. It started
an 1965 but thereafier the allocations
came down sharply, From Ras 20
crore in 1965-88 it came down fo Rs.
5.3 crores in 1973.74.

Work on the Nagarjunasagar Dsm
having been completed, water Is now
available to irrigate the Jull ayacut of
21.5¢ Iakh acres. The canal excavation
has however been partly completed up.
to mile 88/3 and block 12 on the right
side. A tota] of 10.71 lakh acreg has
been covered with irrigation facilities.
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The expeditious execation of
works to cover the balance of 11
acres depends on the availability of
creased funds. Bui for lack of
we cannot complete it now. The Gov-
ernment of Andhra Pradesh has appeal.
ed to the centre several times for
funds. It is not Andhra Pradesh o1
Guntur or the Krishna district only
which ig concerned with this. This
should be treated as a national profect
just as Bhakra.Nangal or Damodar
Valley project or Neyveli, Agriculture
is the only industiry of Andhra Pradesh.
We have no other industry. Govern.
ment are prepared to spend crores and
crores on importing foodgrains but Gov
ernment are not considering the invest.
ment of a few crores here which wil
produce food for the entire country,
not only for Andhra Pradesh.

EsEf

Concrete proposals were sent {o the
Government of India in February 1875
for sanction of additional financial
assistance, if necessary by securing
foreign aid, as the additional invest-
men{ on the project by the Centre
would result in tremendous economi~
advantage to the country. Now ¥
heard that the Government have sane-
tioned only Rs 3.5 crores {for
Nagarjunasagar and Rs 15 crores for
Pochampad; the additional benefits as
a result of which would come to 5,000
hectares 1n the case of Nagarjunasagar
and 10,000 hectares n the case of
Pochampad.

We always say thal the farmer is the
hackbone of the economy of the country
that the farming industry is ‘he basic
and key industry of the country. But
this 18 the fate of projects which have
a direct bearing on agriculture and
farming. The Minister has not given
a proper answer.

As regards sugarcane, the hasic aues-
tion is about the cane price. That is
the only industry owmned by the farmers
now Unless the cane price Is fixed
satisfactorily, the farmers will suffer
This qQuestion has been ralsed many
timeg for two or three years, There is
no reply ag to on wha* basis they have
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fixed the price, Severa] time, we
have discussed the matter with the
concerned officers in the Agricultuce
Ministry. Generslly, they have agreed
on the calculations, but nothing actual-
1y happened.

Recently, fortunately or unfortunate-
ly, we have construcied one Coopera-
tive Sugar factory at Bhimadola in my
constituency. Now the loss has gone
up. We constructed the factory within
a cost of R8s, 3 crores (Interruntion).

SHR] ANNASAHEB P. SHINDE-
Very unfortunate.

SHRI K. SURYANARAYANA: Be-
cause we have not pushed up the price
we have not colluded with the rianu-
facturers, whereas in the same year, for
the same capacity with the same
machinery Government have invested

Bs. 4} crores. The incentive is not
there to my factory.

AN. HON. MEMBER: Sampath
Committee.

SHRI K, SURYANARAYANA: We
do not consider the Sampath Commit.
tee. I am asking Shri Shinde and Shn
Jagjivan Ram, not Sampath, They
are responsible to us. Sampath j5 cnly
a calculator. Government has to con-
sider all these things; after all Secre.
tary will give only the figures. T do
not want to blame only the officers.
Things are going on like this. Unless
the cane grower is assured of a reason.-
able price, there will be difficulty and
hardship. There have been several
changes in pricing policy of sugar
industry. On what basis? Why? In
1963-64 it was Rs, 4.69 to Rs. 6.46 per
quintal. I have no time to quote all the
figures; in 1970-71 it was Rs. 7.37 to
Rs 9.22 and later on it was from Rs.
8.52 to Rs. 12.80. How can we go on
like this? Our factory managing direc-
tor is a deputy collector, not a private
man; we have borrowed several lakhs
of rupees as loans from the Industrial
Finance Corporation; the State and the
Cenirsl Governments are standing sure_
ty fer 50:50; we have invested about
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Rs, 71 lakhs and the Andhra Govern-
ment through the NCI, Rs. 65 lakhs
The managing director cannot face the
general body. There is loss. For
what reagons? Not due to malpractices.
The whole thing is controlied by the
government. It ig the first new factory
which, in the first year crushed 70.000
tonnes. It is the policy. That is the
dificuity. Thig year the farmers have
gone to private factories and khandsari
manufacturers in the district. Who
can pay more in time. This factory
is losing. Last year the fiscal Joss
was Rupees five lakhs and depreciation
losg was Rs. 25 lakhs; total Rs. 30 lakhs;
this year Rs. 32.83 lakhs. The manag-
ing director, a deputy collector, is un-
able to face it: he wants {o go on leave
or {ransfer. What is this government
doing? Mr. Shahnawaz Khan is
sympathising with us but could not do
anything. I appeal to the Cabinet
through Mr. Shinde arid other Minis-
ters. 1 have approached the Pnme
Minister and Shri Jagjivan Ram atout
how the things are happening like this
Is it happening because it is a co-opera-
tive? The position will be different if
it is a private factory. I am now pre-
pared to declare the co-operative
factory to be a private or public
tactory. Government also may join.
How can we manage like this? We
have got our own methods to manage
those things if it is private. The ques-
tion is whether it should be nationalis-
ed or should there be partial decontrol
or control. How can we maintain 35
per cent free sale? [ have got the
figures. The government has calculat-
ed on the price for free sale which is
Rs. 319.7 in Punjab, Rs. 325 in Haryana.
In Andhra they say it is Rs. 515 for free
sale Sugar. I understand from the
managing director that they have
sold only at Rs, 275 in my factory, The
government officers have gone on the
basis of presumption only. It is cut-
ting the throat of the farmer now.
They say that the growers arc geiting
a share of the profits from the free saie.
How many factories in U.P,, Bihar, or
other states gave the share of their
profifs to the cane suppliers of free
sale? What £ the amount? What
does each factory in Indla get from the
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free sale proceeds? What is the ro-
covery? In my stafe also a fifteen year
old factory shows recovery at Rs. 85
or Rs. 9. There is no check on the
factory. The Government only de.
pend on their figures.

Coming to irrigation, the Godavary
barrage in Andhra Pradesh wag cons-
tructed in 1847—{853 by one Mr, Cotton
agent of the British Bast India Com-
pany. Because he constructeq it, he
wag called back; during those days
they did not allow to develop our
country. The Godavari apicut at
Dowlaiswaram in East Godavari
and West Godavari Districts was
constructed in the years 1847 fto
1853 to serve the area of 4 lakh
acres. By 1936, the ayacut under
the system rose to 10 lakh acres. The
anicut is more than a fentury old. The
struclures of the anicut were adjudged
as being beyond the scope of renova-
tion. So on the recommendsations of
an Expert Committee the construction
of a new Barrage to protect the ex-
isting ayacut to save the 10 lakh acres
bad been considered. In view of the
importance and urgency of the work,
the International Development Agency
wag requested for financial assistance.

Now, in my own village, Polunuruy, I
have asked the small farmers +to
contribute towards share capital of
sugar co-operative factory and they
have agreeq to do so. There
are about 10 Harijans and 10
or 15 small farmers in the village.
These small farmers took loan from
the banks and the co-operative
societies. They also took taccavi loan
from the Government. These small
farmers own one to two acres ¢f land.
Due to failure of monsoon, these far-
mers are not able {o repay the loans
taken from the Government, Com-
mercial Banks and the Co-operative
societies. Their property is being
attached. Their land is being attached,
The produce, that is, paddy, grown in
1he small landg is being attached. The
paddy procured from the farmers is
sold to tha neighbouring villagers. The
Food Corporation of India will udd Rs.

MAY 4, 1076

Agr. & Tregn, 233

30.0 per bag of paddy thus procured
from these farmers and gell If in the
neighbouring areas. In my district,
that is, West Godavari, the delta areas
comprise three talukg and the interior
dry areas consist of five taluks. The
farmers living in the dry areas will
generally go to the delta areas during
the trangplanfation and harvesting
periods in the season. These people
will work in the delta areas, in the
fields. But, unfortungtely the paddy
produced by these people is not sold to
them at a reasonable price. The Food
Corporation of India sells the very
same paddy produced by them at a
higher price.

Another point is that there is no
moratorium for the loans given by the
co-operative banks and the commercial
banks. Unless moratorium is declared
in the case of Joans iaken by the small
farmers owning one or two acres of
land—because there was crop failure —
fhese small farmers cannot survive,

MR. CHAIRMAN: Mr Suryanaraya-
na, it is not my duty to ring the bell
off and on. Your time ig over, Pleasc
sif down.

| ATY TR WFTET | T 2 faae
FW5 & wwda weegi ) fAAT | A
fawe ¥ €% o # w&) sur 7 1 WX
RAfT 686 7% fraT QR M ¥ o
HRG A1

ot ag v wigoy (S
wdrarM g fRe @A

wanf wiew : S¥AE X ORI
T AR Qi g

oft are o wfpeare : gfy farwrr
o ¢ fear Fwtry oy wieti w7 waday
s e & wfy wal s mer
gk gt i gfe famr ofix
feark fewra & udi wiawfali o
gk Xt §f e ¥ & Qo wrw o W
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fort wrar ot wearret % wid i wy
gt & wiCww exrwardt iR ¥ fear
Ruwag §rararwi ¥ ofr vy we §
TN AT F Trq A Ad ARG
€ wre W wedi % ww w@
At Awg? § gant 3N wagdl faady g,
¥AR gg iy &4 § & arq feq oy
¥ ¥ &% A6 Uol TT WL qrAT AY
famwr i

e g safes w1dwn ¥ v
g MR BT Ed AR AWM A AT Y
¥aA AT & wf ¥ wrar ot 1§
Heq X9 F) (T FEAT «TATE 1 WAV
fagTt & 0% arafg wgea a1 2 Y o
LTIV AT | UIATA T T I o
w0 UFo W(7 UA Ty F #1f whrwre
gt & 1 & new KA ¥ o1¥ # wyar sy
g fw oa gur? wwr A3 Y ey AT 4
w& 327 97 Faar #97 &Y, agd T 1T
F) " Ao Frders e A affaan
afy ff w7 sawt wo wiuwre faq
7o 7 faar sfufaar war wiafadi &
fafax =gt & WA § A=
wfufgar vz, fRzd w1 T, wwn,
At wnfe sravaw aegan & faao &
#1d F) AT FIAT E | TG W@ R
wIWf A s1aeT w1 S F7A § WeT
YA T4 wd @ wA whawT
fey ¢ mediem w4 wfafr $
y14A 4o Frerd o woar & 1 ufafs
Ha fowrd T < gar wonrey & f feelt
mw & g fendy aita §, wff ¢
Tl ot &7 &Y 7 it wf § W
fodfy adr 97 wera Fewr At A
wife 1+ wiafy $ o ITw e v
L 4

™ et { IgE AN g
& 1 e e ofy wfefy el awaedY
wf et & Wik ¥ Faoke wolt
wre fiht wredt ¥ qed sfier ¥ wfa
T gy ¥ vt &, oY Juey gt fear
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arar & 1 afle guk ot it o T sraeqy
gt wrd, ft wag rd aga TR @ Q
vt §, 67 wa-vhrey e off
& wadr

wdyr ¥ qfafiAl W oiw gwy
XA 8% ¥ frwwrg fear &, Afwa difernr
®T{A BT AT F F IR AGT 7
Tftx wx «vg §, wdife fax At & are
IR 4F, IR @A A & vy afcarg
& At & ATA B § ) g4frg Tt
aff fasr ot WY | Tod grerd quw
wfa A 51 A7 aes I Rk Far <@
T O GFAT & 1 Tl wET 94 QA
IA ZIA § FTI0 For g0 W& o
aar & 1 $469a wfn &7 avv 37 A
#t aft fua awar &, o7 ag1 faacf Y
QAT SqITAT HE AY

agt A Bt g draar W
wered &, - qerR At @
AT & A Jwwr we§ IITT 437 Fr
qrar & 1 34 fR3 s i @ Al
TR YL T 791 A S, A I F FWE@H
% qrfr &t <rer S gaar | fRL I
qrft w1 o/ wifs & zrer fawre #¢
A Fi ATAT ST ywwT & 1 T §
ayr 3 fagr o & 0 /bt
e ¥ o2& TN & qF Y I qrdt
W YR 9 qu?, 9HE W T4l
® SRR A AR A oadwm oo
fwardt Y ag atrq ot fw ¥ adff Y
Hax W 321 g |

1961 & dewa & qurfaw  gant
wnay fa¥ § soo WAt arT
¢ o ¥ wigre mam 20w
T i & 1 8 fgene warar § fw gt
T AT T E AT T Wd el
FE AW & qEw A AW, &
% § O T §W T | TG W7
o W ¥ 8 A gy T W feng
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[ i ] wedt W fomy | o & WA ¥
Y T 80,000 TN m:m wfiow dar q&m““:'qg ?::mm &'.

grar | fo weat & aAR aier of §,
aaryyfy Tak wrd § wet vy o @

I9ET v § fynd ¥ gaegr 5@
FEr A gy Fgrdft aGlx
T oy I T Wi

= wiwm ¥ gaw ¥ 72 AN
afedi & aw frarz g 2q & 1 w9
¥ woaeq ¥ wwslar @9 & wrow Aoy
s2w, Wiv fedawe ST A1 w76t 9
Fr warl § | gay Shwrag, qET
TaqwsE &1 o ft fred & ag A 10w
SITAT T IFT TIW T |
©12 faarii w1 St & =wor 7Y fwwr
a7 7T & | BiET ayr FIX AT KT AT
e ¥ AE gy € I o) g
gemwadi g @) dv ezt i fw
4 24 Wy F dR § aET wa 4
2 g5y & | Far {5 A7 wft wgrm WY
oY ferar 2, #1€ Y exaeqr A i fin
FEREY A Y F-qmifer TAm-
feqt & qr% AT, FTY, OF FHT R HT
% @ fagr Ay 1 T §F qw P
4 87 oi¥ 78 g & 1 B ferm,
s myifx &1 YT 4T FIF A /T
P AT $7 wrg et & of &, S
wpit #1 &1, ) /Y w9y w7 e
¥ e ux mfw aY #fec fafez
fafrwa w2 & sy 1 Frarer ¥ forar faan
vy fim waw sufier & Wt o fa ot
g 500 TIF § WX g0 fag Tuwr
o e g

Y ITEY 200 TAY AT aqww § aY
a5 7! fym wrg, Tt Foare & gead
war & o gawt ¥y wd w%, e A
qwar wTE 1 Y ued e ¥ ey
fifly w Fedwre apdin fewrdc T ot
e T § 20 3% &y i @ ww
agr WX e ae vy e se e

arar & 1 s wn e & Qi ddEY
PG oY FTHITF FTT A ¥ OWIE,
7 gt aXEre ¥ wrEeET f W N
&t ¥t ownre & ggwret § wo woar
¥ ag IT® ¥y wom afew § oA
¥fFT wra® ¥ w8 R ¥ oW A
Wy AT ¥ agey W oG fy
wgwrQ afufaar & wrean & Car fsur
g faqd w0ar § mw fAE @
FHTE 19 gTAME &F AT A A gFY
w7 wrarE & g% v 9% e
g wra & wErd afefn g
dg & WA Iy T E
gaTT WY wreadfer femdde @y @,
g7 2 § 5 gaw v wdt WY @
it ZrefY & W AT FeAv O, A AP -
T8 FYar g7 v ) geT 75 § I
&Y SaY zfgur @ § 1 A faaar
AU AFT { {rar ag vy ¥ @F ¥ § fqar
AR adEt FY 27 ey v Ty dwer
Arfas sutst 9T wqar fEar | 4% @
8—10 Sfama wrAT 9T W foar
W 375 25 wfwra grerar o fran
Tafd Fmmrfer AEwd & A R
FAET AT Arfed | AT OF AT AN
ofr faar & 9z a5l A% wwly
AT AT B 1w & FT ¥ T6T qft-
¥dq ®en wifgh fe 91 W graay
o¥ 7% ¥ ufgw avy a% qwefy «f
w¥ fear wrw fored gadd ) Sty
e Qe o Iad wid, qrfefede
¢ Wi Qi wr gqi g @ 4%
@ faur & WY qOeTT WY 3w AT

wifg |

LRWUWE O o Aoy gey fw
v i § fe agt Y frelt



237 DG Mim. of

fawrf grewnd ¥ty aowe & are
¥t gf Ik wox fole s 23X W
s ¥ 1 xT west % wiw # wWon)
amare Rar § )

ot wawt fry wywd' (Fafrar) ¢
auryfy wgRE, § wrgw) geae {|T
g o amod 99 o7 s aTaEy @
g fear | qatT w Ja g3 oW
§ fr my o WY 59 daw ¥ Sufegq
g1 % 30 wra v fagre & q &
frdea s&am | &Y Wt g9 ¥ famre
X grar & § 1 a9 qf7 gare
FHT A a1 fear §, s ¥ wAw &
fae aga dvre AT WY darx
g mar ¢ #fea & oot qavs, war
g # 1T S % weev sgh ary
S F®T FQHG AT A, A WIS WY
et A § wia sfo wwgx
o 7 § 3w A ¥ fah fs os o
FY FrAN a1 fFaTT @, TRI Y Fadedy
HEA FIETAT ATEY, FEA X @vE w9
frava A=Y A WX A7 g feafy o
oY 3gi & 1 Ty gfeq afasrd aad
wifge & IR € AT 54 ¥ fa/d
Xfex wres 9T ¥ mfuwfat & 7g-
g fegr famd @ r fasd
wrar 0

X & g7 Aagd wr gw=d )
% vt Jrg R %7 QT §, 9o whawT
ate ¥ qra WY wTOEr gAaw wAgd
s sy Y gar @ 1 wagd ¥ oA
¥ oaqrmd xecan 7k § 1 § IENIE WY
@ ¥ fo gara Wy & dra qar wrdww
¥ ok S ¥ wy e Wt )
¥fwr v ¥ wwewr o g w
¢ Tt & faw owfl
W e Tad wror TR o ¥
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W gEr A Qrarar o+ qgi aw e
Y Wt gEay § wrform g%y fam
N ofrdse @ w@ ¥ fag o
srweay wifed a8 A OF ¥ I A
X § afy wgfaed oz sfsmiat
T8 qrd AT § o agdr o 4 g
frd £7 93 a5 9T ® sy v
=rfgq |

T fage a &t 57 wr §
fs dzs agz, ofvat av aEe
AT T AT g0 978 Famre =y
w7 afeat § A% wAT w7 Aww X
TeT et oY 7Y €1 ’r @ A R
TF T gAA T 91, Wy o7 § 57 @
g B 97 7% J9ra X qa@Er 78 #7%
# aq a5 3o fagre Y arg 71 fgam
T afedt ) aumH 77 amfr § IwET
gxiwte fagrr & fag wowg 2t 31
we% qgT 7 faard o awar g gar
s A fmamHr fafrag g e
qreT At & wreo fourd Y @war
FT TR AEY §1 2@ & wiw I fawrw
1 FH FBY FY T W TET &b
W ¥ 397 WGHT A A WfEy 4
gra F2r W ur 5 91 faerd e
Qe g1 Wy I9q fawrd # waw Wiz
ITH TG ST IAET IGHAT WA | TAT
TV FIT WA 74 F¢ faom ¥ o
FTH ISA a1 A g1 4%AT & | AW
quTa @ fF e fife o o s R
femr ¥ waw o, aifF §© =7
% |
16.30 hrs.

[SHRI VASANT SATHE in the Chair)

s wre ST afrfy aarf §—
7% UF WoOT $aW § FfeT N T
YW THo To WIX THo dlo ® Y
wfnifae Ofay | s droaml ¥
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fear =19 @ W §—wray wigwrd
®Na a1 g4 ® AR T GEF FIX-ATT
feqaiqd, aresfawm qy qad af
o qAN, fqE AT wiaer JE)
feafs 10 76T

Ag1 A% AfA0T F7 HT AT F—
3y & Faaet araraard & 93467 wdl a7
g At i vgr g wgr & 5
46 g @2av qfa ¥ faard « gl
arey w¢ &y v ?, 461 afz Iq
a0 qfa &1 ayma foar g & g
35 afrar wias a8 21 30 "5AY
7 afg ga 35 wfraq & & g ghaar
# g7 F7 48 AV Y 4fw ¥ fqard
N gfqy sraeay 3 7 fraqr qaw
AR 4T FIAT 997 957 & )
I A1 F2Y F—Aq woTH T B
ar g4 A2 3, IT AZTT 7 AT ANF
oY & A I AT 1 wAF ATA-
#ig qgear 7 fagre &7 w9t @ @,
wgr 51 A0 ot feafr 34 Foaqam
¢ fr mre 3@ a0 qI69 A aqEeqy
Hifai 1 17 w19 Aga ov & warfer
Q@R AT A A AL ag A A+ N
feaiat w1 ag faawa €olr 1 39 77w
STTRT WS WA A0 7 fgh

I ST & W4T § HT
a&7 AraRId gafv w1 & o7 g0 dx
# g 77 w41 wrewled v g1 g )
Afgs 1% A &t gw w1 W A
W ar 2ifgT 1 @A S F ssAnr
fadY d—— ag %4 w1eEr Nfagr A
fadY & a9 a7 A &, Tofa ¥ oY
uresT ATq fRar &, I4ET w44 A 0
T gvet T g€ &, TN WAcRAHT
wil s e, afew g s Arferdy
w) g WA A e wfygdy
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wior g4 wrg frdaor ¥ wry W
wT g §—Tugrz i arg A el woardy
T8 1 wrrad vy Y g % iy wyr—
R I & foredr weady g ¢ waer
56 Sfamer dqa fagre & gor & o
q2AT W1 wat W weR guE «T &
fagre 3% arg faqaor adt oY qeur
5o fr fagre & &gd aeit afqt w0y,
faqer sy Aot ¥ &, wrew wrq
I gy & fa¥ fafag fecy £
qraardi v Frp fear orar wiled
arfe 34T oty fagam § wroww,
4¥T gydw Fourf § @ ww, 94
faady *1 Jeqras foar @1 Ha 1 59
AT F AT W F2 TS qfgdr o

& w7 g v wfugar &
w7l ¥ sreAT wrah, W O FTH ®
v giaarfrgr v @ fads ady wgar
+ifed af+¥ f4=7 = 97 go FAfear
xArsy, A FR fqorr A wLT A}
W TATAR FAT 47 FATLT HIT g4
®qs o Ao, veqfae g & S
w1 Af, A ga faqrar w1 A §,
3y fasaret v § ot wiu qu
¥ty Y wrE wewdy £ vy ¥, Faas)
F9T R AT gAY 1AL HEER o1 AR
SFATX ART AT A &y ¥, weq wgeqt A oY
gart 3= feyr &, gasr Jar oon
Hai | HATIIT Ty HIATEY F ATE A~
FHT ORI ¥ Fgr F—arfr 7 TR
faara srut—~g7 ag § AT Hgrat
avv, gudl g7g A, adrr w1 foar
& ot owqda ¥ s wqfv
g7 % A7% fadte sarv feur wtar
“1fgd 1

WX §9 FIA wewd o GT §
faasl g7 oT% ¥ wew § 1 vy
T 4T WAl w e # wr oy
. Trgdt ¥ AT aw W Iy wT AN
X figr i g rare v f, frqd i
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frgra vt A€ wrw Al¥ agwar, afer
TG FIT AR & GO E
weft &3 sreare ®F wyIAT wiewy garg
¥ ufad dw woagdi #r wgaw
whifr war€ ot wifed, @ wagdi
& fY sqare wagdy ang £ # fao
% waa I3747 e wrfgd o

A4t HLET7 q w47 frr anat g,
IART T W Tgred, arfw e fagre
B F5z A FAAT A7 Ha 1 «rp fadaw
& " ¥ g T Aifv garey,
i ag g &1 w% fw feust s
K At ¥ &R £r fafaw a4
qidr drwardi & faafud &, 946
I ¥ L & A4 THoTToTRo
¥t wrifua Bifory AT TTF FedT ¥
nfvar & wdi fagraq w0 caFeqq
Fifa7 |

ga & "z fagdam & fyafad &
qd w1 & fF f3a77 &1 3gr afv g2
8, yudr fada wgramm A oWy b
TAIH BT 4 1 T ATT W wT4ET Ag-
W dr A arfga fa s A AT
wgrAr A F 3HET /AT WA ¥ wuq1
gwt & f =t | agifs gereT w4
¥ fw wig faqam & 21d & wgv 72
AT B XH4T WIGR( 34TA TEAT
=1fgd |

faeitd WY G2TATT F FaT 9T 2
TR WY AT BT I BT W R
Ffwa wrewr o o1 surA TRAT Wikl
fie feardi WY o qweta 7 g1 i
®} Jarare ®1 qFw W O R | WA
w21 & e g 7IE Tz T WL OF
w7 B Ay 7w wfi G i afe fowm
RN APT TE | AfeT e @Y wraw
ay W swxeqq w9 wifgd fr s
¥ w7t 3 A X st § S wf o,
T, Yrarg e ag vun) shaa wrar
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# oY e xrey w fud foargd darame
R R fpdra wY wedr ¥ o aw
Lis CRI

T 1 watw § 1 fagr ¥ v
® wiua ¥ 7Y gfidas w7 wr
TH ArT FA A wy Gyr A ford
T W wyT oF fafiwg 2T 4T aa
€1 wd farqd Fwyrdi w1 @ gare fua
we | A fudi & rsfdwewr A
fuafud ¥ 256 Two Grore o wI¢FT
g v &, zefed Fdr fudi &
TIEIGETI BT WA G OF TEG Hiy
YT wE F | WINET T4 9T E4TA BAT
wifgd 1| #4ifF w1w o w5 § OF Fidr
fudi &1 wefiugTw fEar sron o
Tafed g4 ware Y yq Ay o
aEEraFTr FifaT we fagrr w1 g
A wATEA

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, I rise to
support the Demands presenteq by the
hon, Mimster of Agriculture. Babuiji
hag earned a name for himself, and
the people of this great country are
grateful to hum, because whichever
may be the department that he has
supervised and guided, he ha; risen
to new heights and the country has
risen to new heights during his
tenure.

Just as in emergency the trains are
running on time, fortunately, the rains
have also come on time, which is a
sign of good luck for the country.

I would start by referring to one
of the major recommendations of the
Swaran Singh Committee, which is
proposing certain cnostitutional am-
endments from our party side. I am
happy to learn that they have pro-
poseq agriculture to be put in the
Concurrent List. This is a major
break-through because, henceforward,
the Central Government is also ex-
pected to share the burden of . the
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rumel development end also solvg the
problem of agriculture, because it is
& major occupation in thig country.

I will straightway come tp rural
development. It is a sign of the
awarenegs ip the intellectual circles of
the problems in the rural areas that
the Indian Science Congress, meeting
ut Waltair from 38pq to 7th January,
adopted for discussion the theme of
“rural development” and made cer-
tain major recommendations. The
Science Congress, which wag address-
ed by the hon. Prime Minister, was
unanimous in calling for the consti-
tution of a national agency for rural
development, because so far little has
been done in this direction. Although
schemes of far-reaching importance
were initiateq on the birth-day of
Gandhiji in 1958, known as the Com-
munity Development Programme, they
have not been able to cut much ice.
In this connection, I will refer to a
speech made by the hon. Finance
Minister, the gtrategy for rura) deve-
lopment, jssued to us by Shri C.
Subramanjam.

I would like briefly to read from
one of the paragraphs in this booklet,
which is very wvaluable because it
gives us a hindsight into what has

happened.

“It would be fair to say, how-
ever, that in essence the programme
of development have often been
markeg by a fragmented and com-
partmentalised approach in formu-
lation on the one hand, and a ‘top-
down', inflexible, one way system
ol implementation, on the other.
The Community Development/Pan-
chayati Raj Programme attempted
to break new ground, and to free
planning from the limitations of a
bureaucratic  administration by
building up local initiative and
stimulating popular participation.
But its was, by and large,
limited, The two major stumbling
blotks here were the weight of the
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calenial traditions of gevernmentsd
administration ang lack of 3 gound

I would stress that these causes should
be eliminated first. Today we are
hearing the heartening news that the
business commurity s coming for
ward to adopt villages, that the uni-
versities and medical colleges are be-
ing asked to adopt villages, but we
must understand why the com-
munity development programme has
faileq for so many years. One of
the reasons, as Shri Subramaniam
has pointed out here, is the bureau-
cratic system of administration which
has the weight of colonial administra-
tion behind it.

You Mr Chairman, Sir, have been
very kind in presenting to our Con-
gress Parhiamentary Party Executive
a programme of action by the party
because unless the people take it
upon themselves that yural develop-
ment 1s the yuga dharma or the call
of the times, nothing can be done

Files have been there for hundreds
of years Files come and go. And
one scientist from Karnatakg went so
far as to carry out research ag to
how many days a fille takes in ulti~
mately pgetting processed. He came
to the conclusion, if I am not wrong,
that 289 days ere required for any
sensible processiag of a file which
does not necessarily result in a deci~
ston, A decision may or may not be
there. Thig heavy delay in this gsysiem
of decision-making hag resulteq In
crughing initiative of the rural popu-
lation and rural development, and the
Indian Science Congress has come 1o
this conclusion.

At the Indian Science Congress, the
Prime Minister referred to Dr. Swami-
nathan’s speech in which he hed
pointed gut the anomaly of Indix
having the third lagest stock of
scientista ang yet being regarded m
under-developed. 1t {3 in fact under-
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developed. Why is it 207 Because
the intellectuml community 4¢ our
country, the scientists have jlived in
the universities and have bothered
little to look beyond the universities
and go to the farmers,

In this connection, I would congra-
tulate Babuji on one very interesting
thing which has happened this year.
An award hag been given to a person
who weg responsible for making a
very fine achievement, but not in a
laboratory. 1 will read out from a
briet note:

“Shri Chandra Shekhar Lohmi, a
retired Hesdmaster of a primary
school in Naukachhiatal, Nainital,
U. P, hag recently been awarded
by the Indian Council of Agricultu-
ral Research for controlling this
weed (Lantana Camara) by using
the Lantana bug. He also proved
that this bug did not cause any
harm to cercal, horticultural and
other crops and flowering plants and
forests. This outstanding work will
go a long way in encouraging
scientists and others to use biolo-
gical control methods of controlling
various weeds.”

No pesticide was involved. He thought
of a certain insect which would eat
the worms that were destroying
crops. This is the way in which the
the native wisdom of India has con-
quered the laboretory wisdom. I call
it a major break-through in our
scientific outlook towards agriculture
today becauge in the far-flung areas
of India there are people with a lot
of experience, but because they can-
not produce a degree or w certificate,
nobody listens to them. Even a B.D.O.
will pefuse to listen it they suggest
some herb or some new method of
cultivation, because, whether in the
fleld of academic research in the uni-
versities or creative literature or agri-
culture, we have refused to recognise
the native wisdam of India. Unless
it Iy testified by the laboratory, mes-
welghed
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do not recognise it. So, I congratu-
late the Indian Council of Agricultu-
ral Regearch that it has done a good
thing, and I hope that this will not
be the only and the jast recognition
of its kind, that the native wisdom
of India would be appreciated. Let
the sclentists throughout the country
and the agricultural universities,
schoolg and colleges as also the exten-
sion officers follow this wisdom in
the fleld to see what rural develop-
ment requireg from them.

Rural development ig a noble task,
but I must admit that so far, we
have not thought in terms of practical
proposition. For example I say that
the Community Development Pro-
gramme was launched on 2nd October
1952, but nobody thought of providing
even the limited telecomrhunication
facilities like a telephone for a block
development office. The community
development block headquarter were
recognised as a category station for
the provision of PCO (Public Call
Office) only on 19th July, 1974 that
is after about 22 years of programm-
ing for community development.

Similarly, the local initiative
through Panchayat samitis, hag not
been allowed to grow, because the
officers felt, sometimes politicians also
felt, that if the panchayats marched
up, if they showed some genius, if
they showed some ability, this kind
of approach would out-wit them and
they hag to be discarded and ulti-
mately dropped. I must stress the
fact that people’s initiative right from
the Panchayat Raj institutions and
upto the level of Parliament, the
peoples’ representatives and those non-
laboratory methods, must be encour-
aged if we have to make sny head-
way. I would rather giress the fact
so much highlighted by the Indian
Sclence Congress. It says, “Resource
and telent utilisation at present is
heavily oriented in favour of urban
sreas.” I will only read this line and
ask: Why is it oriented in favour of
urban areas Because our scientists
refused to go to the villages, because
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rural climate does not suit them? So,
it we treat the block headquarter as
this focal points for rural develop-
ment, we must give all the facilities,
we must have primary health centre,
telephones, metalled roads, and model
High schools. Then, of course, I think,
people will be able to go there. And
it Education und Agriculture, both
these subjects, become concurrent sub-
jects, then the Central Government
will have to shoulder its responsibility.
1 must stress the concept of integrated
development or what is called inte-
grated rural development, because un-
less al] the Ministries join—the Minis-
try of Industry has to play a role,
the Ministry of Education hag also to
play a role—it is not possible to pro-
mote rural development.

Along time back, there was a
talk of a model high school for each
community development block. That
has been discarded because of paucity
of funds. But if we have to lift India
up to the new heights expected by
Gandhiji and hoped for by our national
leaders like Jawaharlal Nehru and
aspired to by the national leaders
like Shrimati Indira Gandhi and
Babuji, we must face the facts clear-
ly that there must be a focal point
of reference and that model point of
reference for rural development can
only be the village block or the head-
quarters of the cammunity development
blocks There are 5026 blocks in the
country. Let us concentrate on focal
points in each of these blocks in the
farflung areas in the country and the
result would be there.

As far as forests are concerned,
these days, forests are forgotten, but
we must not think that forests have
been forgotten ip India traditionally.
Lorq Buddha was the famous Indian
saint who stressed the need to culti-
vate these and the western scholars
are quoting now Lord Buddha in
favour of forests He said,

“Let every one of my desciple and
every one of the adherents of my
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faith, whether a layman or a monk
plant a tree in every five years of
his lte”

I have seen in Nepal how at tnhe
time of celebretion of Buddha Poor-
nima and at the advent ¢f rains,
they just plant a tree and this is
regarded as a token of worship. And
we, who have been worshipping trees
ang people, must protect the plants.
I must stress the fact that although
75 million hectereg of land are avail-
able in India for cultivation, out of
this total area of land, only 22.7 per
cent ig available for forest trees.

I am thankful to my Chief Minister,
Dr Parmar who has written a very
inspiring article in the Tribune pub-
lisheq on the 15th of April. He has
brought out certain latest scientific
thinking on the subject of forests.
The forests would give beauty to the
landscope; they would bring coolness
to the atmosphere and they would
bring water right from the botiom up
to the top This transpires into the
atmosphere it would be rery in-
teresting to know “The water taken
from trees from the sub soil trans-
pires into an atmosphere and falls s
rains A single eucalptus tree, 40 ft.
high is said to transpire 80 gallons or
360 litres of water a day.” He has
proved in this article that the yield
per acre is far better and more ins-
piring through the cultivation of forest,
artificial and natural, than through
multiple cropping or otherwise

So, it ig time that we should pay
attention to forestry andq forest based
industries because with the cutting of
forests, soil erosion and silting—all
the allied problems occur—with the
result that the area for cultivation hos
shrunk. It ig said that gcientifically
40 per cent of the area in the plains
and 60 per cent area in the hills must
be covered by forests. But, jn this
country, as I told you, 22 per cent is
only covered and that too is indiscri-
minately felled. How ig that forestry
heen given only 18 per cent of our
national income whereas in other
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countries, the figure ig as high as 80
per cent. We have paid little attention
to it. Though the British Govern-
ment made & Policy Resolution on
forestry as far back as in 1894 and
our Government, after India became
Independent, made certain changes
and formed a Nationa] Policy Resolu-
tion on Forestry in 1052, yet not much
attention has been paid to it. Though
the Indian Forest Service has been
created, the ‘“forests” remain a State
subject. In the States, they do what-
ever they like and the private con-
tractors fell trees indiscriminately.
For the beauty of India, for the glory
of India and for its traditions, 1 would
Plead that foresiry be given much
more attention then what has been
given so far.

With these words, I support the
Demands relating to the Ministry of
Agriculture and Irrigation.

SHRI D, D. DESAI (Kaira): Mr.
Chairman, Sir, while supporting the
Demands for grants relating to the
Ministry of Agriculture and Irrigation,
I woulg like to make a few sugges-
tions. .

This year, we are grateful to nature
and partly to our own scientific break-
through that we have been able to
achieve extraordinarily good result:
in respect of cereals and several other
crops. But in 1870-71, we had a
similar situation and we frittered away
substantial amount of grains and other
material with the result that we went
through a period which wag a very
difficult one. Therefore, I would plead
that this year we should at least
have 15 per cent of our production
stored in proper silos for our future
needy because 1976-77 could is a bad
year, if the cycle were o be repeated,
and it could not be different from
1972-18,

There has been a talk of reduction
in gugar production, in sugarcane pro-
duction and in cotton production. On
the one hand, we are saying that the
weather has been favourable. How
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can it be unfavourable to sugarcane
and a few other crops and favourabvle
to cereals? Thig does not make much
of a sense. The fact is, we did not
give proper prices to sugarcane grow-
ers ang to cotton growers and we
suffered the consequences. Let us not
repeat the mistakes of earlier periods.
Give reasonable prices to farmers.
Don’t give extraordinary prices. If
we give proper prices to farmers,
whatever crop, whatever production
we need, will be in abundance, The
farmerg will give the results which
the country needs.

There are many river disputes. We
are all aware of them. But recently
I have been following some of the
disputes and I have found that extra-
neous matters, other than those refer-
red to the Tribumals, other than the
termg of reference, are being dragged
into and unnecessary time fg wasted
with the result that some of the dis-
puteg may not be resolved in a couple
of years or three years or even longer
period. This is one thing where the
Government has to step in and take
a very firm stand that nothing more
than the terms of reference to the
Tribunal would be dragged into the
disputes and that judgments oy awards
are to be given promptly. This has a
particular relevance to the Narmada
river water dispute. We have a very
limited reference to the Tribunal.
But several jtems which have already
been disposed of and finaliseq bet-
ween the States are being dragged
into the matter and, unfortunately,
the time is going to be extended from
one year to two years and I go not
know how many more years will be
taken,

We have talked about farmers’ fate
and problems in the past. Fortunate-
ly, this year, we are in a little better
position. But we cannot be sure that
farmers would rot be called onrce
again kulaks and rich farmers. Farm-
ers pnce in a while become prosper-
ous because of their own efforts But
that prosperity disappears a8 soon as
a bad year comes, From my own
experience of a large number of
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farmers, I know thet farmers are the
greatest gamblers im the warid He
gambles with his entire fortunes plus
borrawed money, In case the ecrop
fails, there i8 mo compensation,
there s no crop insurance. It
is true that he gambles with Provid-
ente and, probsbly, Providence is
sometimes favourable anq sometimes
not favourable. All that he can do
is to cry within his heart, within
himself, and not show his face out~
side ang suffer the consequences of
hig risk. We should consider that the
nation also has some share in it, and
we should not leave him high and dry.
Crop insurance, I know, i not yet
organised, but the eurlier we do it,
the better off we would be because
that would provide the insurance to
farmers.

The Asoka Mehta Committee recom~
mended some twenty years ago that
announcement of the policies, support
prices and other crop policies, should
he done in advance pf the sowing
season But even upto this year, this
has not been done Babuji has taken
over this portfolio and I am quite
sure that with his warmth and soft
corner for the farmers, he would
arrange for this (Imterruption) For
example, the support prices for ~otton
have not yet been announced..

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
JAGJIVAN RAM): The market prices
#~e more than the procurement prices

SHRI D. D. DESAI: I would not
pick up an argument with Babuji
because he is more knowledgeable,
but all the same I would strongly
urge upon the Government that, if
this has not been done, they should
try to do it, so that the farmers are
able to decide what pattern of crop-
ping they should take recourse to in
the ensuing period, This wus all that
Was in my mind,

We have reached the plateau of
productivity in respect of certain
crops. The other countries have also
reached for instance the United
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Gtates  have the platesn in
whest. Having the platesu,
we have npw 19 8o 0 biokogical deve-
lopment. We know of the ill-effects of
fortilisars on ecology and water sup-
ply. Now, we have been gshown that,

£ C4 type, ie, carbont type,
of crops are taken, then
the productivity is higher, the

photosynthesis is greater; if C8 type
is taken like wheat and rice, the pro-
ductivity is less Sugarcene falls under
C4, jowar falls under C4. C4 crops
vield a higher energy return, Becuuse
the Sun is in abundance, the Sun is
generoug to this country, and with
water ang like CO2, we can have an
abundance of feed crops which could
completely change our picture. In
1960 Mr. Subramaniam was able to
see the advantage of hybrid seedsg or
cross-breed seeds—improved seeds—
and we had the Green Revolution.
Now we need a super-Green Revolu-
tion 1f Babuji introduces slelective
cropping, C4 crops, and algy settles
the genes which fix the nitrogen,
we would not need so much of ferti-
lisers which have become very costly,
and in termg of foreign exchange, we
are facing certain difficulties in pro-
curement, Last year, our debit
balance—the adverse trade balance—
was of the order of Rs 1200 crores,
and this year, we are threaten-
ed, we may have Rs 1400 crores or
so Therefore, this may be looked
into.

Grafting the mitrogen-fixing bacteria
to cereal cropg has been tried in
several countries When we have
collaboration in the fleld of industry,
we can have collaboration in the field
of agrirulture ulso; we may have col-
laboration with those countrieg and
get the know-how for speedy intro-
duction of this technology in our
country. After all, gur scientists are
well equipped to absorb this techno-
logy; they can study and graft it in
this country without much delay.
Therefore, we should fix up the cofla-
boration.

T had written to Babuji about mo-
till farming. Babuji felt o little happy
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or amused, I would like tp say that
we ghoulg not leave it at that No-
till farming can offer us fantastic ad-
vantages; it cuts cost by fifty per cent,
it gives us 25 per cent higher produc-
tion, there is no problem of erosion,
we will need less fertilisers and so
many other things

We have talked about jhoom farm-
ing in forest and other areas. ‘No-till’
will golve the problems of hill areas
and alsp solve certain difficulties re-
garding forest-cutting and so on.

17 hrs,

We have talked about fishing. Fish-
ing is very important. W, are now
talking of 200-mile coastal boundary.
We should obtain the design for fishing
ships, namely, the factory thips, with
the associated fishing vessels. I know
that Soviet Union some five or ten
years ago had promised to give us
the design. but subsequently what
happened, nobody knows. Probably
there has been some reservation when
the offer was made or follow-up did
not take place to the extent it was
necessary.

As far as the forestry is concerned,
T would say only this much that we
have plenty of knowhow in the world
today to develop forestry very fast
and our own photosynthesis, plenty of
sun and carbon dioxide would make
Us grow trees in 25 years which take
80 to 70 years in Northern climes
This great advantage that God has
given us, we cannot let it off.

With these words, I support the
Demands for Grant of the Ministry of
Agriculture and Irrigation.

SHRI SHIVAJI RAO 8. DESHMUKH
(Parabheni): Mr. Chairman, Sir, I
rise to congratulate the hon. Minister
of Agriculture and Irrigation, Babu
Jagiivan Ram, for the most successful
chapter he has turned in the history of
Tndian agriculture. While doing so,
and supporting the Demands for
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Grants for the Ministry whole-hearted-
ly, I personally wish to urge upon the
sole champion of the down-trodden
masses of this country to be a little
more sympathetic towards them.
These down-trodden masses have pre-
cisely and solidly stood behind him and
have shed blood and tears in order to
make his task successful. Even 90
per cent of the jawans who laid their
lives for the defence of the country
were farmers and cultivators and from
backward classes, whose cause he has
been championming. Now when he is
Minister for  Agriculture, the same
rustic farmers and backward classes
in the rural areas have solidly stood
behind him to give him record produc-
tion. I, therefore, say with a little
sense of pride that whatever tremen-
dous amount of political support
these people have derived from
Babu Jagjivan Ram Ji. in  no
small measure, they have been
trying to return with the same sense
of spirit. I urge upon him to be a
httle more sympathetic and to be a
little more cooperative with the lot of
these most unfortunate people in the
whole country.

It is a fact, and even our enemies
will acknowledge it that we had a
record  production of 114 million
tonnes of foodgrans but it is also a
tact and only a lion-hearted gentleman
like Babu Jagjivan Ram will come
forward to own it that had there been
not a fall in the consumption of ferti-
lizers, this record would have been
still higher and still brighter and per-
haps we would have beaten the best
agricalturists in the world. And there
has been fall in the consumption of
fertilizers, because at one stroke of
pen, the Government of India raised
the price of fertilizers by 100 per cent.
and every time they go on reducing by
1 per cent, they can say that within a
span of one year, they have reduced it
hundred times and yet they will come
only at the stage from where they
started, This nibbing of the problems
of fertilizers cannot be allowed to
remain in the hands of another Minis.
try. That is why, I have been plead-
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ing time and again that all subjects
concerned with agriculture should be
under one control and under one
Ministry. Unfortunately, when we
heard that irrigation had been added
to the Ministry of Agriculture so that
there would be coordinated develop-
ment of agriculture and irrigation
because without that there cannot be
a single handed development, we also
heard that cooperation which happens
io be the very soul of agriculture was
handed over to some other Ministry.
I do not wish to discuss individuals.
It is true that Shri Pai may be more
sympathetic than even the most sym-
pathic Minister of Agriculture, but if
the problems are tagged along with
the Ministry of Industry, which is
mostly concerned with the problems
of rich people, the problems of pcor
people concerned with agriculture, and
the cooperatives sre bound to rulfer.
Therefore, instead of helping in the
solution of the problem, it has made
the problem a little more difficult.

Similar is the case of cotton and
jute. We see that cotton production
has fallen, Has cotton production come
down because there has been a lack of
in puts in cotton? Has it come down
because there has been a lack of in-
secticides to protect the crop of cutton?
Is it because of any fertiliser deficien-
¢y in cultivation? It is only because
of the foolish pricing policy followed
by us, that the cotton production has
gone down and on that policy unfortu-
nately the Ministry of Agriculture
has no control. If the man who pro-
duces, is forced by somebodyelse to
part away with it with a carrot and
stick policy, I do not think agricul-
tural production can increase in this
country. Therefore, while on the one
hand I appreciate the record produc-
tion and also I further appreciate that
it would have been a higher record,
had there been enough fertilisers at
competitive and economic prices avail-
able, we cannot forget the stark and
naked fact that sugar production and
cotton productioh In this country has
fallen because of the foolish policies
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followed by us. Therefore, I wish
that if a man of the stature of Babuji
cannot rectify it even in the days of
emergency no power on earth can rec-
tify it and no power on earth can go
to the rescue of the sugar-cane grower
or the cotion grower. So, unless cer-
tain urgent steps are taken to improve
the situation, I am afraid the situation
instead of improving, may deterjorate
further.

Fortunately, last year, we had re-
cord export of coiton. Even last year
when we were exporting cotton, our
mill-owners'  association has been
clamouring that we need not export
cotton but instead we might convert
them into textiles or ready-made gar-
ments and export thereby adding to
the wealth of the country., The fact
remains that merely by exporting cot-
ton the country has earned a lot of
foreign exchange. Then why was the
specious plea put forward by the
mll owners” For the simple reason
that they wanted cotton prices to
touch a rock bottom and when the
cotton prices touch a rock botton, on
the specious plea of exporting gar-
ments, they would say that the cotton
garments exports have come down
because of thus policy or that policy.
because of this tax or that tax and yel
the country has been able {0 make
valuable foreign exchange So, there
was a very wise decision taken But
this wisdom was hmited to 2 lakhs
bales only. Had this wisdom been a
little more liberal, the country would
have earned a lot more of foreign ex-
change. Even though this year we
have a record carry-forward of cotton
hales and even though production has
not risen that high that we expected of
textiles and other cotton products, yet
here again the same plea has been
made by the mill-owners’ association
that they want imported cotton so
that by import of cotton, the prices of
indigenous cotton should again touch
the rock bottom.

We have applauded the Government'
of Maharashira in the AICC fur
the monopoly trade in cotton.
We thought that the Unrion Gov-
ernment which stood by the Maha-
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raghtra Government in the party orga-
njzation for enforcing a revolutionary
scheme of monopoly procurement of
cotton would stand by them but they
struck by one blow the very heart of
this scheme by denying them credit.
The Reserve Bank of India imposed
restrictions that they could not get
credit{ even from commercial banks or
even from Reserve Bank or from
Government of India and they could
not get even ways and means advance.
Last year’'s arrears of cotton prices
have to be paid even now. Show me
any cultivator in any part of the coun-
try who has sold his produce at a
particular price and then has to wait
for the amount for 12 more months.
‘Therefore, this has resulted in the
simple fact that the cotton acreage in
Maharashtra has gone down by 25 per
cent and the total production of cotton
in Maharashtra has gone down by 50
per cent.

Therefore, marketing of agricul-
tural produce is the very heart of
agricultural production and it is part
and parcel of the process of produc-
tion. Unless we do something to im-
prove the marketing and unless we do
something to see thai no middleman is
allowed to interfere, production can-
not rise. Therefore, 1 urge upon
Babuji that if to-day he speaks for the
sugar-cane grower or the cotten
grower, he will not be misunderstood
and he will be in a position to remove
the injustice for both the sugar-cane
grower and the cotton grower. Let
him take one simple step of taking
over the Textile Commissioner's office
which is the bane of all the ills of
cotton.growers of this country. Why
should cotton be handled by the Com-
merce Ministry which has nothing to
do with cotton? It has everything to
do with the Agriculture Ministry and
jute and cotton should be taken over
by the Agriculture Ministry to see
that the production increases on
account of the efforts put in by the
farmers and that the benefits of pro-
duction go to the proper quarters and
the poor homes of cultivators for
whom it is meant.

811 1LS—9,
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In these days of ’-'é:hé'rge'ﬂc;‘ and
socialism and talks of ,proggessivism,
we have coined a new phragg called,
‘sugar syndicate’ as if  thg sugar
cyndicate consists of  poor co-ppera-
tors! 85 per cent of them have got
cane acreage of less than 3 acres :and
they are the richest persons on the
face of earth and they are richer than
the Tatas and Birlas and what not?
Therefore, 1f we go to their rescue and
if we ‘allow them a little more margin
and if they want a farthing more for
a bushel of grain or a tonne of cane,
we should curse them and say that we
are pleading the cause of the sugar
syndicate! Pleading this, as the cause
of sugar Syndicate, 1 do not care
whether you call 1t a Sugar Syndicate
or you call it a Syndicate itself, I
would say that the production of the
sugar industry has come down from 48
lakh tonnes to 44 lakh tonnes this
year. Even to-day at the rate of
London Market of £200 5 tonne, how
much foreign exchange is lost. 1s a
simple calculation to make. 50 per
cent of 1t is the rupee profit earned by
the Government of India at the cost
of the toiling sugar cane growers.

We had series of Commissions right
from the Sen Commission downwards
in order to work out the price of sugar
on a sctientific basis. Il was suggested
that the all India average sucrose con-
tent should be considered at a parti-
cular level and any addition to that
sucrose content should he in that
proportion. Therefore, , last year,
Government announced a sugar cane
policy of with a minimum sugar cane
price, thereby saving that for 85 per
cent recovery the vprice shoyld be
Rs. 85 as a tonne and for every one
point increase thereon, one shall get
Re. 1 more. But this proportignal
increase and fixing of sugar cane prjce
as the minimum cane price has.been
set at nought by saying that the entire
formula of price fixation on levy basis
will be changed. Levy price will he
calculated on the actual sugar cane
price paid by the factories of that
particular region. The  actual cost,
actual working conditions of the fac-
toies set at nought the concept of
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free sale and levy price. Under the
garb of open sale and free sale we
imposed total control on the sugar
Industry. This total control has work-
ed against the interests of the gugar
industry, sugar cane growers and the
sugar consumers. Why I say that it
has worked against the sugar consu-
mers is that if 44 lakh tonnes of pro-
duction of sugar is subjected to 20
per cent excise duty @ average weight
ed price of Rs. 150 per bag, it works
out to Rs. 30 per bag on levy sugar
and 45 per cent of Rs. 300 per bag
works out to Rs. 135 The average
excise duty paid per bag works out to
Rs. 67.50. To that purchase tax is
added Rs. 16.50 which is charged by
the State Government. The fact
would reveal that 3/4th of excise duty
which is shared by the Government of
Incha is thrice the total public capital
employed in the sugar factories. Even
the purchase tax payable by one sugar
factory in a full crushing season comes
to the entire share capital subscribed
by the concerned State Government.
And yet those factories should survive?
And because these factorie; should
survive, the Government of India bad
appointed the Sampaths Committee.
The Sampaths Committee tock a long
time to give a Report. To arrive at a
conclusion to accept the recommenda-
tions of the Committee, fhe all power-
ful Government of India aided by a
large army of experts took one year
{.e. 385 days. Even at the time of
consideration, the nine—sugar facto-
ries which were basically covered
under the Sampsth Committee recom-
mendations as public were not given
incentive s0 far as  excise duty was
concerned. They had been assured
that they will be covered under the
Sampath Committee, but were left out
from the Sampath Commitiee, becanse
the Sampath Committee reccmmenda-
tions were applicable to these factories
which had got f.0.r. cost of plant and
machinery over Rs. 200 lakhs. The
sugar industry which pays for. cost
of Rs. 200 lakhs has to cover project
cost of Rs. 4-1/2 crores, The total

MAY 4, 1976

Apr. & {rron. abo

losses worked out on that basis of
sugar factories having plant and
machinery of fo.r. cost of Rs. 200.00
lakhp or Rs. 180.00 lakhs come to more
or less the game.

8o, our basic request is that the Gov-
ernment should consider the case of
9 factories which were emotionally
and officially covered by the Sampath
Committee’s recommendations. The
slab, as I have already mentioned,
should be brought down from 200
lakhs to 160 lakhs, (with proportional
reduction 1n the incentives already
announced). We went from door to
door, we went to the Industirial Costs

and Accounts Bureau, we called on
Mr, Babuji We went and saw the
hon. Prime Minister, and yet thus

simple thing which is a logical thing
could not be acceded to

-

For the development of sugarcane
in the sugar factory area there 1s a
central sector scheme. 50 per cent of
the purchase tax levied by the State
Government should be reserved for
village road development. The Maha-
rashtra Government, instead of reserv-
ing that for development of village
roads, has passed a Resolution, saying
that sugarcane growers cannot use
tarred roads for transport of sugar-
cane in bullock carts. They just want
to cater to the needs of the air-condi-
tioned transport, of the intelligentsia
and the elite. I wish to state that any
blatant violation of Sampath Commit-
tee's recommendations, which Com-
mittee was constituted by the Govern-
ment of India themselves, should not
be tolerated by them. Government
should clamp it upon them with a
heavy hand. Water and electricity
should not be denied for the cultiva-
tion of sugarcane. The Government
should come down with a firm hand
in such matters and unless they allow
sugarcane priority in respect of electri-
city, irrigation and fertilizers, and re-
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serve fifty per cent. of the purchase

tax for rural road development in the
factory area, the Government of India
should say clearly that they will not
give the excise duty share to the State
Government concerned. I hope Babuji
will see to it that the grievances of the
sugarcane growers are removed. Thank
Jyou.

Wt adx fag fwes : (wrerar)
wrerofg wwrify o, & was soard
g 5 mroy qft gy dama N sl
¥ 7Y 9T g A @A s
Vear « ¥ qf asnwi A ww A WA AT
aWt faugt oz gFw AT @) WA &
qI80 1 FIA FEAROIE A TTE AT
w1 s Praray www § 1 AT A
¥ 8 fay o qardy far § S48l Wi
TAYFEAT FT W oA AH wAT AW A
gMMmsTemA w1 F wren
T e E fF AN eANT RA &
¥ ¥ 37Y 39 ¥ 3Ty wafy
Fof gy Wy af ¥ rify &
et nfefeaT #Y HI ITER FT o

fearw antw £ waT i AT,

9T §% 577 famr mav A wwwT €Y 0
gt an frew & &9 A qgrdy Freal
T 2 &, F ¥y, Arwah, W, AWAY,
5, 6 TWT Bz & F4E W H¥ &
WX N any § 3w Ay fgeat
* 0 BT ¥ ¥ F 1 WA T FN
Y AW WK 2iqdE FT a0 A
TR Eafor aqr e € oy sqwrear
T A TR grufe 72t & S0l w |y
Fax vt ¥ aie vy wifas Tz
IARY KW 1 A & [ § SarEr AW T
Yawrr w7 mferear & @ femar
WRAT € | &Y N GATEAT A WY gy
wrk ¢y § ot i sTorss wiw &, o
ifrrrwe § ot qraw w1 aF Fray ara A
+€ frem & warer agt wraew W W
T W grefae dxw & afd dar
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5l ar wwd § AT 37 T #Y I
® o geat &

v w1 J3f A% AR 8wt
aai & afrr 9t § 1 ol oaEr
e faee & afy Y qwiy 2,
af v ag it aovy &1 waT & w7 5
agt faaelt qafcq smar & «wil 9 fas
q% 1 & faaft & gy fee Tviee
¥ ardr qf oy faarf N srwear @
avdr & 1 e odd w¥w ¥ afxar
7gA & &fea a7 ol o § 4 w7
== e ¥ )

“Water, water, everywhere not a
drop to drink.”

q&3rm g2t # S Y 9 #v oamEy
A fmw e frma i mr ay §
s A AT T T
9T ¥ qFY W FC A § o+ gafay
& ATFR FT AT TR W grEiEa
oy g f5 @ sl #Y WK
fefem ae &t O} fady w2 AR
qadT sl ¥ gud (A fadig sreqy
A W WAIEAT § Wi W &
FUR ¥ wre qry & oy qnly SR 6
7 fqa, @ gz w1 weg) T A€
LR}

wa ¥ qdir G941 & mfg® g7
# wrc wrsT enve framr Tmgar g o
qT-A et &% ¥ fgara § ag S_w aga
frowr gor & oix W@ o TR
Ty ;i ¥7 @ ¥ fr @@t & A oFw
D sSwze T § ov e & AR
W 3o fglt & fad 0 F AT R
¥ sy wem fr segr o< fagar-
a7 & fA oY & 1€ QYAT TG WifE
3 ) wifes gfe ¥ gy feoy g7 &1
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ot afralv o ;WA ¥ e
BT

o} 7wy forg fame oy 37 s
% wr & uw af T &, W) A
wufs @ W ¥ oF Y § aewe
Y geATE 3 E

™ % gz & 9Ue W osAm
HREH B AT WIHAT T | W
widty da ¥ ogre faegw A f 93
T (vl & ward ¥ werk & awy agA
Lraemfey g€ ¥t o IAX At q@rE
W 8 A & | WYAFA A A FT CHT-
ATV qgT FAT & W gEIEwd
M P AFTITA QWY1 A TP
FY TT AXF warT AT wifeR e ¥ Y
H oqd §, 94X FUA HAMA T TN
v § Saver fear g

oa § 0§ gHd a7 #Y aIF AEe
#T oA WIRA FIAT AR E 1
e a7 AN 39 IFF T FIEr
a@ER &1 AF 3 1 Wl qR T
g & TF w3 7 Sy 9% v qomd
w§ § W 39T TrweqA ¥ ovA wAr
21 33 4FF & wrd § AR WA IAA
39 58 WETET F var wrAy, 31 wgEr
g Feat oY azady Qy aFr ar 1 ey
¥ u fafpr frafar srwrd s war ¢
qGr Y UF FIeE T3t T FY IR
¥ whifF qz¥ faswr & WO 37 gy
ATH ¥ wr 1t oY famy 130 % w0
Y TN AT AT 97 G 7 X fRewA
a¢ H w1 wfuied @ qav &, @
s awg g wvf § AT DA ¥ vay
TR AQrrA R ol ¥ By T &
9y 90 F W@ FT W FH W 5
“¥ ¥ e wa & Fegaalt g1 oy § Wi 3%
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are TN} WA 6T /I WX AT A
&1 &% fe gt 9 oY o wee
R & &3 @) 97 ol ) Y e oY
o forq® & QOAT $TF T GH | WAT
IFEY §7 e § qgrmar & v, o
w1 wfy € wwedr ¥ & oo
F3ar g 5 a¥wr gw s A A

v ¥ g5 v fomde & o &
FEATAFME 1w ¥ v fefmw
gt & 1 3198 whwr ¥7 w17 g3 Tk
¥ a3 w31 AF IFM § WX oW
wroy zfeee 3 @3q o7 fadel v
WAL AT | AN A7 F FW Ry FEr
wifas sz fadat o am & wfew
o qegear &&r gl

w2 ¥ fad 9 72 wwav & 5 care
SEFNA TT FIH AgT T AT AT o
Fat g7 ot 3 AT a1 F qaie @ ¥y
& T7 A7 WY ATHT A surA Ay fed
#7 w1ow ¥ 3y iz } g8 FNdaajd
mevmE ¥ ¥ sy oA wAEY ¥ Gar ey
§ o 41 7 3T grATE FA X FHY
ASTA G T &1 "7 IR E TRy
w1 AF wrarw T, O Fer VLT
gt & A Ty fax bR ®
fogt wdar gwrT AT AW Gfe-
LI & TS X AW WY, @ AqE
fRT & gt Fur K W we G g,
gafey & Faemra wear g fie ow ew
ag ¥ wea g g dar F I v e
P o forad ©o g% Fadeil wy pafiee
¥ quyanist 7 W oF | WA gaw
afr weeg ¥ &Y fafew (e wha
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% fewly avell § wiger- ¥ WO ¥ TR
gt § vic vam A s Ao gk
xafor wuer wra Twar § e ghm
o sy F 7 7 B, wrw F i
corfrn % e fgrgen & v
g @ &, ot g & wfesy & W
aga wweas W T EW AW
¥ fir o T it ot wrrwrs e
Wi w R AwE N 3§ wWh
oic gt ¥ ¥ aPn & fr dw A
Awi ot 3wty ot & oW
wnit W =yl O g W gu s
Z1)

. wifgd a@ q@ Fof WA &
art ¥ wgdr &1 agt oY A oo
< § I 9¢ adey wxw & qfede
1, ghordt B wi wigd &l A
warar araT TfEd  aifE g g7 A
qftmﬂaaﬁz“rnfra‘raamﬁ%
FW FT VT AAT TF JTAT

wt ofq i st (fgdt m-
i) :  wAwfy o, ¥ d@EE o
it ®r wwqT w<d g2 € A & fak
% anrg ¥ 4w g fw foow g
we ¥ ww ¥ IAEA X WA W
Foetay Sy & § + wafa ag ot w1
wn i & fr we ® venzw & 2fea
FeRrRwa ¥y e o sara o wifgd
qr gawr Y fem war, wfes w@
waifar  wehama @ we faa
4t

wrAraR, W@ g wr aar § s v
Iaqmen W fewr ¥ wer-faws % &
fort g % w7 e arfd wfsaarc
X avefie wrrr el it g are 337
frfragiad fe gf s & mwd
¥ gt awii qe fde A g o
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iy wror & warare & om § fe w3
fesr & g7 ow e gar § Farad
wETT g agt A v W A1 g
w3t | & Favarlr wear g Fe ol af
T Aoy A el T gt e & oy
% g ¥ o Padt AT 9%

AT e oW ¥ e §
forrae® v A Al @ ¥ woel
fid wga #Y &1 9O% wwmqww
Afee 27 w1 N gw dw foar §, ¥
faware w7y § fe oa¥ wbaga &
Ik g ¥ wy faaew a1
T W Faer w ¥ o Fraifaa
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foik wxht ¢ fF = o«
w1 w7 Feqra T ar & s arg
q ITFT FIAT (KIFT Qav
wrawT 445 9T3°F 9 HfvET €A
o §, ¥t ¥ 82 T § AR
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Mﬂ"@ﬂm&mmm
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faafr &1 73 Frowr 3 g gfewdt
¥ g7ed § 05 A7 Sq oWl & A
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39 ¥7 wfrsr ssars &

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, 8ir, whichever the
Ministry that is headed by Babuji, he
wins the laurels of the people. He
became very popular when he headed
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the Deféence Ministry. Now, as the
Minister of Agriculture and irriga-
tion, he is more popular because the
nature has been xind to him and there
was a good monsoon during the last
year and there was a good crop. But
I would hke to pomnt out that the
results achieved through the scientific
research have not been fully applied
for agricultural development These
results have not reached the farmers,
with the help of which they can pro-
duce more This i1s one of the biggest
subjects that we are discussing today
and the demands are huge. The
subjects we are discussing centie
round the 20-point  programme an-
nounced by the Prime Minmster
Various speakers have made many
suggestions and also appreciated the
work done But they have alwo
pointed out how the farmers of this
country have been completels neglett
ed and how there is an exodus of
farmers towards the cities Sir the
economy of this country 1s based on
agriculture Excellent rescarch has
been made by ICAR but the results
have not reached tf®-farmers I must
pay my handsome tributes to Dr.
Swaminathan who has done excellent
work on agriculture Because of the
land ceihng and land reforms we have
thought of, the whole country 1s gomg
through a social change We are
making experiments in distribution of
land to the landless and opefating the
land ceiling laws But after all ths,
the important aspect {5 whether the
farmer 1s free from taxation and hars-
sment As I said, farmers are run-
nng away from the v lages to the
towns and cities because various fac-
tors have createdq an anxiety among
them. The economic condition of the
rural farmer 1s not good I will give
some figures about farm incomes in
Karnataka and other States, which
have been collected by an economist.
I feel it is very relevant to the situa-
tion:

“Who has benefitéd by the green

revolution and the several
measures of agrarian develop-
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ment launched since the begin~.
ning of the planning erat Case
studies in selected viltages in.
dicate the process of increas-
ing economic disparities in
Karnataka in the last 15
years....

“Excerpts from the studies made

by Dr (Mrs) Scarlet Epstein
released by the Economic Divis
sion of the Bureau of Econo-
mies and  Statistics of the
Karnataka  Government are
confined to two villages near
the sugar town of Mandya

The rich farmer in the dry vil-
lage has also registered a
two fold Increase m net in-
come per consumption umt
at 1965 prices He has tend-
ed to substitute the costly
rice for cheaper ragl in his
household consumption and
there 1« also a 15 per cent in.
t(rease n the value of basic
foods consumed per month
plating the daily calone in-
take per consumption unit at
about 4000 in the form of
nce and ragi  The increase
in income bhas resulted 1n
considerable  household sav-
ings which he was invested
on lands, bullocks, pumpset,
rice miil etc The land hold.
ing of the middle farmer in
the dry willage remained ihe
same In 1955 the value of
rice and ragi  accounted for
about half of the household's
food consumption he has cut
down his overall expenditure
per consumption unit by 10
per cent to manage to break
even He is dependent on
mmcome derived from outside
the village to keep his famly
going and without this, he
would have great difficulty in
making both ends meet.

The case of the poor farmer re-

vealed that his subsistence
output per consumption uni¥
which was Rs 5 in 1955 ha&
dwindled to Rs, 2 per unit by
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the sale of half of his dry
lands. The ‘drastic fall in
output forced him to cut down
his food intake. He spends
very little on other staple
foods. A calorie intake of
less than 2,000 per day is
hardly sufficient to feed a
working man.

While middle farmers have
managed on the whole to hold
their own, the cases studied
of these farmers show that
the greater a household’s de-
pendence on rural cash wages
for meeting necessary ex-
penditure, the greater has
been the deterioration in the
standard of living.”

This is the condition that is prevailing
in the villages in this country!

Even the economic help that you are
rendering to the farmers 1s very
meagre. What 1s happening now is
that 1n spite of the incentives that
have been announced. people in the
rural areas are making distress sale
of rice, ragi and paddy because they
are not getting any remunerative price.
The prices of inputs like pump-sets,
fert:lisers, etc. are very hgh. The
small and marginal farmer cannot
mechanmse their farms because of small
holdings. Even the taxes that you
have levied have not helped the small
farmers. The Raj Committee has re-
commended that the rich farmers
should be taxed but the Government
of India and the Agriculture Ministry
have not taken note of those recom-
mendations and the entire peasantry
is in dolldrums. Still the primitive
methods of cultivation are going on.
Bullocks are still used for ploughing
the fields. That system has not been
changed in the rural part.

In every part of India, there are cer-
tain schemes for the bemefit of small
and marginal farmers but unfortunate-
ly, the marginal farmer cannot take
advantage of those schemes because
his holdings are small and cannot ke
mechanised. They have small bold-
ings and sometimes, dry holdings. The
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harassment that is there by the Gov-
ernment officials is there both on mar-
ginal farmers as well as rich farmers.
He has to auction his animals for pay-
ing a paltry amount to the Land Mort-
gage Bank., But today, the Govern.
ment of India does not stand guarantee
for him. They stand guarantee for
the rich farmers, rich landlords, indus-
trialists and for sick mills, but not
for the poor farmers. Therefore, there
should a rational thinking in under-
standing the plight of poor farmers.
They should be given remunerative
prices taking into consideration the
cost of inputs. The prices of the inputs
bke tractor, etc. have not come down.
I would like the Minister to take this
point 1n  wview, Minor irrigation
schemes have not been completed in
all the States. In my own State. minor
irrigation schemes are not forthcom-
ing Therefore, how can you account
for the economy of the rural sector
when there is nc mechanised farming.
if the small-holder is to have the
advantage of mechanized farming, the
tractor—whether it is imported or
manufactured here itself should be
made available at a reasonable charge.
This is not being done, Those people
are not reducing their price. The pump
sets which you supply are not condu-
cive to the needs of the farmers. And
its price is also not reasonable. The
size of the tractor is also not suitable.

A study made in this connection has
revealed as follows: »

“In a sample study of indirect
taxes of an 18-acre farm, it was
found that the per acre indirect tax
came to Rs. 208.62 and for the alter-
native oil-engine powered tubewell
farms, it amounted to Rs. 254.37 per
acre. The total liabihty works to
Rs. 3,774.46 for the former and
Rs. 4,580.99 for the latter, on the
same farm.”

This study also says that:

“This is exorbitant and more than
in Japan and the Soviet Union even
in the early stages of their develop-
ment.”
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Therefore, the economic effect of the
indirect taxation on farms ghould be
subjected to a meaningful study There
should be an enquiry into the taxa-
tion of the farmers, and the entire
land should be categomsed The taxa-
tion should be based on rational think.
ing, and the prices paid to the agri-
culturists should be remunerative

With these words, 1 support the
Demands

SHR1 DINESH CHANDRA GO-
SWAMI (Gauhati) While iaking my
stand here to support the Demands for
Grants of the Ministry of Agniculture
and Irrigation, I associate myself with
the sentiments expressed by the other
hon Members who have congratulated
Babu Jagnvan Ram and his Ministry,
for the tremendous improvement that
we have seen during the last year In
a country like ours, where the food
bill constitutes a major share of the
budget of an individual an improve-
ment 1n the agricultural sector not only
improves the total economy of the
country, but it really brings relief to
the common man From that point of
view, one shall have to admit that the
fate of the common man in this coun-
try during the last few months, be-
cause of improvement at the food front
and also the Emergency and other
measures taken after Emergency, has
really improved and 1t is better com-
pared to what 1t was about a vear
back My other colleagues who have
spoken earlier have dealt with the
vanous aspecis of agriculiure But 1
will draw the attention of the Ministry
to the difficulties of my State and the
other States which are suffering from
the havoc of flood

1758 hrs
[Mr DEPUTY-SPEAKRER in the Chairl

1 come from a State which is» con-
tinually suffering year after year,
from the Bood—not only once or
twice, but sometimes even six times
or mote; only during the last year,
there was some relief fo the common
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man because, thdugh Bihar and other
States suffered heavily frem flood,
Assam was an exception. Brahma-
putra 13 playing constant havoe with
the population and property, so much
so that to-day it has completely sap-
ped the initiative of the farmer to go
in for better farming methods, as he
does not know what his fate awaits
him because if there is flood all his
efforts go in vain, 1 do not want to
give statistics here about the loss or
damage due to flood in the State of
Assam or in other States It bas been
stressed 1n thus House on many occa-
sions But unfortunately, 1t has to be
admitted that during all these years,
only an ad-hoc aftempt hag been made
to deal with the problem of flood, even
though we have spent a considerable
amount of money Since 1954, as the
Report 1itself indicates we have spent
about Rs 445 crores for the repair of
embankments and other efforts to
tackle the problem But unless some
sort of comprehensive plans are taken
up to tackle the problem of floods 1t
will continue fo remain in the same
state of affairs as it has been today
or as 1t was in the past, and year
after year we will be only spending
money which will go down the dram.
Therefore 1 feel that the time 1s now
ripe when we should take some plan.
ned measures and even though our re-
sources mayv not he sufficient for it,
we should go in for resources from
other orgamsations like the World
Bank or some other organisations Un-
less something is done i1n this direc-
tion, my own apprehension is that not
only the pecple will continue to suffer
and valuable property will be lost. but
there will not be any systematic and
planned development in the agricul.
tural front ;n many areas

1800 hrs.

In the House we were assured that
the Brahmaputra Flood Control Bill
would be taken up and that the Cen-
tral Government would take up the
responsibiity of tackling Brahme-
putra We know that it is not possible
for the Ceniral Government t{o tackle
the Brahmaputra within one or two
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years and that we shall have to live
with the Brahmaputra for a consider-
able number of years. But we want
that at lenst some sort of beginning
should be made to tackle this problem.
When it was announced here that the
Brahmaputra Flood Control Bill would
be taken up by the Centre, there was
expectation in the minds of the people
that at least concerted efforts would
be made to tackle this problem. But,
unfortunately, the Bill has not seen
the light of day, even though a couple
of years have passed. I feel that a
proper tackling of the Brahmaputra
can lead to growth.oriented projects
for both irrigation and power. So, I
would appeal to the hon. Minister of
Agriculture and Irrigation to take this
aspect seriously. I know that his
answer may be that this is a problem
for which the financial allocations wnll
have to be made from the resources of
the State. But, it 1s not possible for
a Slate like Assam to deal with such
a mighty river which, unfortunately,
flows only through that State. Iow
can wa go to the people and say that
the responsibility is either with the
Centre or with the States? After all,
the people want that their problems
should be mitigated and, therefore, I
foel that the Centre shoulq take up
this matter, in consultation with the
State Government.

In that context I will come to the
other problems of agriculture in my
own region. It shall have to be ad-
mitted that there has been tremendous
develpoment in agriculture, but de-
velopment has been only in some areas.
For example, there has been develop-
ment in Haryana and Punjab, but in
the eastern region development is st:ll
to go a long way. In fact, we are still
continuing with the age-old processes
of agriculture, I was horrified to find
from the statistics, which are a few
years' old—] do not have the present
statistics with me—that while in the
whole country more than 19 lakh
pump-sets were being utilized. only
somewhere near 137 pump-seats were
in operation in the entire north-eastern
region. The farmers in that region
have not taken to irrigation, or power,
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or utilisation of other inputs. There
is hardly any rural electrification in
the eastern Sfates, because the figure
for that region is only 6 per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): What is the reason?

SHRI DINESH CHANDEA GO-
SWAMI: One reason is that the cli-
mate has not been created for develop-
ment. Afler all, the agricultural com-
munity 18 a conservative community.
They continue with the age-old habits.
So, a chmate should be created where
they could see for themselves the bene.
fits of modern techniques so that they
will adopt them themselves. But, un-
fortunately, such a clunate has not
been created. I would appeal to the
Central Government to consider how
we can create such a climate there.

Take, for example, rural electrifica-
tion. According to Government statis-
tics, for the entire north eastern region
the average is somewhere m the
region of 6 per cent whereas in Har-
yana 1t 1s 100 per cent and the All-
India average 1s more than 30 per
cent,

It 1s an admitted fact that today
there 1s a lot of water resources in
the north east region. In the Report
itself the Ministry bad admitted al
page 8 that there is termendous poter-
tialities for water development in the
north-eastern region. The Report says:

“The action programmes included
steps for strengthening the surface
water and ground water organisa-
tions in the States, momtoring of the
programme in the eastern States
where there is comparatively much
larger potential for further develop-
ment of ground water resources. .”

Unfortunately, because of the heavy
rainfall in the eastern States, there
was a feeling that irrigation is not
necessary. But now if has been found
out that the moisture content of the
land is very low. Once the rain water
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flows out, the land becomes dry and
irrigation becomes necessary. There-
fore, the Central Government should
take up very seriously the question of
development of agriculture in the
«eastern region, and for that proper
:studies should be made and ways
should be found out as to how the
‘habits of the people, particularly the
agriculturists, can be changed, from
the age-old habits of agriculture to

:modern agriculture.

For example, we do not have better
varieties of seeds. When the seeds
that we get from long distances ulti-
mately reach Assam, we find that they
"lose much of their quality and in many
-cases they are damaged. From the re-
‘port I find that there are a number of
projects in regard to seeds in other
-areas including four sub-projects but
I find that thera is no such project in
‘the eastern region. If properly de-
veloped, the eastern region can really
feed the rest of the country so far as
‘rice is concerned. Therefore, I would
request the hon. Minister to consider
having some proiects in this respect
‘in the eastern region also.

Because of the moratorium on rural
-debt, today the availability of credit
‘to the rural people has dried up, anc
the rural banks are not vet in a posi-
‘tion to meet the needs of a large num-
ber of farmers. So. unless some alter-
native arrangements are made, the
-condition of the farmers will not only
deteriorate, but it will affect the total
‘economy of the country besides agri-
‘culture. Therefore, the Agriculture
Ministry should draw up a plan of
providing alternative credit to the
‘rural people, -

Since agriculture has hecome all-
embracing, we should not be content
with only discussing the Demands of
‘the Ministry of Agriculture, but we
‘should have ‘an early opportunity of
-discussing integrated rural develop-
‘ment schemes on which Mr. Subra-
‘maniam laid greaf emphasis in his
‘Budget speech,
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I hope the hon. mnumwm Atake
note of the points ralsed by me and
trytodoumuchupouibhtctthls
region,

SHR1 PUBSHOTTAM KAKODKAR'
(Panjim): 1 rise to congratulate the
Minister of Agricullure on the im.
provement achieved in agriculture pro-
dutfion and procurement, proper
planning and distribution of foodgrains
and also providing the necessary infra-
structure, I particularly refer to
Babuji because this improvement we
have seen only since he took over as
Agriculture Minister. Many factors
have contributed to this situation, like
emergency, but they have also come
only after he has taken over as Minis-
ter in charge of this portfolio.

Hon. Members have expressed their
views and mentioned that the situa-
tion is better all over the country. I
would like to see the same situation

“in Goa. I need not speak about the

whole country. Since nobody has
spoken about Goa. I shall take time
only to say something regarding Goa.

Before liberation, in Goa there wus
no availabilitv of fertillisers. good
seeds, modern methods of cultivation
or the necessary infra.structure, and
yet the production of rice. which is the
staole food of the Goans there, was
sufficient for about seven months in
the vear. For the remaining five
months, it had to be brought from
outside. After liberation, now the
availability of fertilisers 1s good.

We have plenty of fertilisers and
a fertiliser plant is functioning in Goa.
Then good seeds are also available.
Some madern methods of cultivation
are also available. But the production
has gone down. The paddy production
now is for fve months instead of
seven months. We have to bring rice
from Karnataka and Andhra Pradesh
and even from Nepal What has
happened to the funds there? What has
happened. to the technical knowledge?
Only those people who are responsible
in administration and for development
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can gay something about it. Naturally,
it is misused and misused to such an
extent that I don't think anywhere in
the country, it is misused like this,

The 20-point programme has been
there today in Goa and about it loud
slogans are going on; it has been a
farce, as far as its actual implementa-
‘tion is concerned. I belong to Goa
1 have moved with the people and have
:seen things with my own eyes. I have
not seen anything regarding its im-
plementation as such. But I have
heard slogans about it and have read
statements about it. 1 have also heard
poople saying just the opposite. If
at all something has been done, it is
done by some private parties at the
«<cost of sacrificing their own interest.

For example, take the case of house
sites. House sites have been announc-
-ed by the Government, But I do not
know how many house sites have
been actually given to the tenants or
the farmers. There is one person Mr.
Desh Prabu who announced on 19lh
November last that he had given more
than 300 house sites to the tenanis
without getting anything from them.
He has also assured them that they
should not pay a single paisa for those
house sites. I do not remember the
exact figure, but it is more than 300.
He has also told them that they should
not pay anything to him and those
houses and some land are theirs. He
gave it to them in writing.

But the Government of Goa, the
party people and even those who are
in power, ridiculed and criticiseq it.
This is what is going on in Goa. 1If
they had stoppeg these slogans ang
followed the 20-point economic pro-
gramme as also its implementation,
I would certainly have appreciated
and praised it openly.

There is a sugar factory. I am not
telling you what the people told me.
But there are many concrete and
Tactual things. I will read out unmly
what is published in papers and what
is publisheq are the statements made
Ly the Ministers in the Assembly.
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It wag very recently, on 2nd April....

MR. DEPUTY-SPEAKER: GQive a
Summary, If you read the whole
thing, it will take a long time.

SHRII PURUSHOTTAM KAKOD-
KAR: I quote:

‘The Development Minister told
the Goa Assembly on 2nd April that
the Sanjeevani Cooperative Sugar
Factory incurred a loss of over 41.85
lakhs during 1973-74.

To a question whether the same
Factory incurred Rs. 46.90 lakhs
during 1974-75, the same Minister
replied that it would not be fair to
mention any figure, since the
accounts of the Factory for that
year had not been audited....

MR. DEPUTY-SPEAKER: Are
thege the proceedings of the Assem-
bly there?

SHRI PURUSHOTTAM KAKOD-
KAR: It says:

“The same Minister explaineqd that
at least seven factors were responsi-
ble for the losses and the enumerat-
ed like this:—

1. Inadequate supply of sugarcane;
2. high cost of transport charges;
3. low sugar recovery percentage;
4. low price of levy sugar paid by
the Central Government; 5. higher
price paid to the sugarcane pro-
ducers compared to the one fixed by
the Centre and due to inclusion of
the depreciation of plant and mac-
minery into the profit and loss
account....

MR. DEPUTY-SPEAKER: Are
these the proceedings of the Goa
Assembly?

SHRI PURUSHOTTAM KAKOD-
KAR: Therefore, I read it out.

MR. DEPUTY-SPEAKER: We
should not discuss the proceedings of
another Assembly here.

SHRI PURUSHOTTAM KAKOD-
KAR: It is published in papers, it is
reported in papers.
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MR DEPUTY.SPEAKER That is

all right But we should not digcuss
them here

SHRI PURUSHOTTAM KAKOD-
KAR Goa 1s a small territory The
land 15 not very large The whole
ternitory is small I would request the
hon Minister to see that there is no
further fragmentation

MR DEPUTY-SPEAKER
try to conclude now

SHRI PURUSHOTTAM KAKOD

KAR Please give me a few minutes
more

Please

MR DEPUTY-SPEAKER You have
taken 10 minutes

SHRI PURUSHOTTAM KAKOD-
KAR 1 say this because, in 1964
there was the Tenancy Act and
according to that Act a tenant had
the right to pay onlv 1/6th to the
owner and keep 5/6th for himself It
was a good legislation But 1t was
only on paper Practically he could
keep for himself 5 6th of nothing
There was no product on Because n
Goa there are bunds they are broken
and saline water comes in In the past
the land-owners the tenants and the
Government also all together aw
that the bunds were 1epairted But
now nobody takes responsibility and
saline water remains there No culb-
vation and no production That 15 one
of the reasons whyv paddy production
has gone down from seven months to
five months Now it has become the
nursery of prawns and i1t is the husi-
ness in Goa There ;s no paddy oro-
duction Sir there are rural mnstitu
tions thousands of years of ago and
at least there are statemenis that
these Camunidales are going to be
abolished

MR DEPUTY-SPEAKER Conclude
now

SHRI PURUSHOTTAM XAKOD
KAR. This 1s what this Report also
says
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“Land holdings in this country are
by and large fragmented and small
to lend themselves to scientific cul-
tivation ”

All thig 1g regarding the whole coun-
try Goa is a small ferntory If we
go on fragmenting the land, it will not
help anybody So, my request to the
hon Minister 18 to appoint a high-
powered committee of experts and find
out how the best use can be made of
the Camunidales so that paddy produc-
tion can be acquired from the land, and
Goa does not require to bring rice from
other States

SHR1 PATTABHI RAMA RAO (Ra-
jamundry) Mr Deputy-Speaker Str,
I rise to support the Demands for
Grants in respect of the Mimistry of
Agriculture and Irrigation, and I would
lLike to make a few suggestions for
what they are worth

The bumper harvest of the current
season 1§ & mixed blessing The fact
that we have been able to produce
nearly 115 million tonnes of grainc
shows that given the normal ads, the
country 1s well on the wav to self.suffi.
ciency At the same time, the surplus
has brought forth one or iwo more
lessons

The first 1s that unless the other
conditions are normal we cannot ex-
pect a good harmest Among these
conditions, the most important 1s the
supply of water which, in turn depends
on the monsoon During the last three
or four years we have had sufficient
experience to know that, with the best
of wall 1n the world, the farmer cannot
produce more in an intensive way
without assured water supply This is
the first lesson that we have learnt
or should learn

The second lesson is that even o
small surplug¢ can be embarrassing
when prices fall suddenly. This hurts
the farmer in one way and the
Government in another way It hurts
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the farmey because he has purchased
inputs ke fertilisers and seeds at
high prices in the expectation that he
will be getting a certain return from
the harvest and when this return falls
or is reduced, he naturally loses the
expected income, apart from the fact
that this makes it difficult for him to
return the Joans that he has taken
during the cultivation season. It also
robs him of the incentive to produce
more in future,

Government introduced the policy of
compulsory purchase in one form or
another of a part of the grains or, in
some instances, all the grains at a par-
ticular price. The idea behind this
purchase was that the consumer, espe.
cially in the urban areas, should get
his food articles at a fairly cheap price.
This involved a certain amount of sub-
sidy in the interest of the consumer
and at the expense of the taxpayer.
The system worked well as long as the
farmer was able to dispose of the
balance of his produce at the market
rate which was higher than the price
at which Government purchases were
made. But when, as a result of sur-
plus grains, the prices fell, the position
of the Government was reversed.
Far from buying the grains from the
farmer at a price which was lower
than the market price, they had to buy
from the farmer in order to sup
port him and keep the price at a
level which is bound to be higher
than the market price. This is inevi.
table in the circumstances, but throw
a huge burden on the Government.
This raises soveral problems for
the Government. The Govern-
ment eagencies are not equipped
to buy all the grams offered
and within the time that the farmer
wishes to dispose them of. They do
not have sufficient storage space and
certain amount of wastage occurs
thereby. Complaints have alrearly been
voiced in the surplus-producing areas
that Government is not buying so as
to meet the full supply offered.

The draw on credit ia very high and
the resources of the banks are being
sirained. Although a new situation
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has been created, it is put 10 the Gov-
ernment to see that this situation today
and similar situations in the future
are tackled in a proper manner with-
out a sense of panic and without a
feeling that it is a crisis. In other
words, what is required is the nor-
malisation of agricultural planning.
A procedure should be put into the
admimstration of agricultural supply
and demand in suckh a way that neither
deficit nor surplus poses any serious
problem. Let it be remembered that
agricultural production cannot be plan.
ned meticulously as in the case of in.
dustry. Variations from one's expec-
tations are bound to occur even if
there is no embarrassing surplus.

Incidentally I would like to mention
that there is a misnomer about the
quantity of the surplus and its impact
on the economy. Some persons are of
the mistaken view that the surplus is
only three or four per cent and that,
therefore, it is not very great. What
matters in this context is not the per-
centage of the surplus but the actual
quantity involved. It is five per cent
of a hundred million tonnes; in terms
of the actual quantities that arrive in
the market, as a proportion of a total
production, the quantity involved is
almost one-fifth or one.sixth of the
total quantity that can be absorhed by
the market,

What then is the solution? As I said
earlier, a method has to be devised
which should be put into as a normal
procedure. I venture to suggest that.
instead of the Government being solely
responsible for the purchase, the other
agencies should also be made respon-
sible for it, though not directly through
the provision of credit. The other day
I read an item of news that one of
the leading banks in fhe South is
constructing godowns to store grains.
This, Sir, is an excellent move and
should be copied by all banks. This
is an advantage fo everyone concern-
ed. The banks benefit by using their
funds in a constructive manner and by
alding the economy of the country. The
Government benefits by reducing the
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area of their responsibility, at the same
time maintaining a hold indirectly on
the quaniities of grams available for
distribufion The farmer gans by not
being compelled to sell at unremunera-
tive prices but getting enough credit on
his produce 50 a8 to tide over the ime-
mediate demand for money The au-
thonties concerned should evolve a
detailed plan for roping in the ranks
mm such a way that they build the
godowns, give credit to the farmer for
as long as necessary give lum option
to sell as he likes or all offering to
the government at prescribed prices
By this means, I think the surpluses
can be taken care of without undue
strain  Indeed. Sir, I understand in
some countries the credit slips given to
the farmers are negotiable And the
fact that the farmer 1s given option
to sell of his own or offer the produce
to the Government makes the scheme
a practical one Perhaps the Govern-
ment may iry this in one or two highly
surplug areas fo begin with and «ee
to what extent 1t can be made a nor-
mal practice of credit-cum-sale

I said earher, that there can be no
intensive production without water
This is not the time to go into the
merits or demerits of the way in which
the States have held up many schemes
in regard to th. use o* in‘cr-State
rivers This 1s an old story and the
Narmada 1s always an example ag to
how much water goes waste tor lack
of inter-State understanding More re.
cently, the Government have become
aware of this problem, and thanks to
Babuj: for the dynamic lead he has
heen taking in this direction, the Gov-
ernment are taking steps to accelerate
such understanding and push forward
schemes for the full utilization of the
waters of inter-State rivers

I am myself concerned at present
only with a small point Recently the
Chief Minister of Amndhra Pradesh
agreed to augment the water supply
of the city of Madras by giving some
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of the surplus water of the Krishna.
This is but a beginning. What 15 really
required is to link up the gouthern
river so that a southern water grid
15 formed. I Suggest that immediate
steps should be taken to connect the
Godavar] wifh the Krishna, the Krishna
with the pennar and the pennar with
the Cauvery This is not a grandoise
scheme like the linking of the northern
and the southern rivers but a simple
and a practical one which can Le 1m-
plemented with the resources which
are immediately available Between the
Godavar: and the Krishna there are
hill streams wich cause a great deal
of damage through a sudden flush of
floods, they can be canalised It 18
notoridus that most of the water of the
Godavari 15 wasted into the sea duning
the monsoon months There is a large
swamp in the Krishna and West
Godavar; districts called the Kolleru
lake which also can be reclaimed for
food production if this scheme 1s 1m-
plemented I, therefore, suggest that
this should be given the highest prior-
ity and a committee of experts appoint.
ed 1mmediately to work out the
details

Then, Sir, sugar 1S & big foreign €x~
change earner today But the position
of the grower of the sugarcane or the
producer of sugar in Andhra Pradesh
iz very bad The farmer does nut get
a remunerative price for his produce
the producer loses heavily with the
present levy price in Andhra Pradesh,
which is the lowest in the country If
the factory pays Rs 120 per tonne of
cane, 1t is not quife remunerative to the
grower Then even at that price, if
the levy price per quintal of sugar is
Rs 12, the factory loses heavily on
every bag it produces I request the
Government to re-examine the issue
and give a remunerative price to the
grower and a reasonable levy price
to the producer

With these observations, 1 support
the Demands and congratulate the
Ministry for their best performance in
the year gone by
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M g 3y Az @ T3 oRw
w1 wCT & 0 e o $3m s,
A Ay A7 F fA Awr A It

9 F gIAM FOT FIHT FTAT-
W2 uF=r Y A7 A7 AW oIY
Fursitas Iaayz ok A W R
4 =g g7 75y ¥ vfeay ExaEs
XA F o132 A7 ofons # 9
mT W R 73 W R T FFoew
¥ ArF & whe 57 %7 FI9) FA7 Ay
oifer arr Al & 37 737 & #fs
Frag faxy § v aRrarEe) 9%
-S|

w7 & &) IS B ATE H/IT WM
ar e e I £ 1 ST wEAwW
F st M A DG oA, I3 @
72 at sqefrza M as a8 wEH
F¥ & Afra w7 sory A H q4THET
v Fdarmararfear dfra
oftgr §zq4 9T FWEF 3T H AR
ofy & & gy Ay feq &) faas) fady,
afes 3@ Y 15 FAW B A IAT
Fay qzar § 1 w2 3IF fg AT aT O
Fray @ s 38 ¥ Frar a37 oo
g1 gy az d Frafin &2 &
foo naddz & ¢ Aviw d% & areqw
¥ femat =Y ot faar § o 7 =
afdr @2 F ¥ @ TT A ) AN
gqe sz & v oz Wt feqAt & sg
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[=t wiw fog]

s § w9ifw oY qfidr & 39 W
4200 597 ¥ famar &, a9 & fag 9w
¥ 52008 A qua g foyaww
7 w9 A & Frw I TEAG T FAU A
3§ 997 ¥E T 3T T H T ¢,
& I A A ¥ 9T F7 WGAT qEeE
w7 afeqn &2 &% # g2 LW aifay
0 fraeq gz § 5 an a9 f TUR
¥ g7 AR ¥ g w2 6T fEaan
1 oY WA §r @ o A 9T A
M A WY, I8 | YAR TAW |
T wrEdY arq & srdo @Yo o Mo
F M ¥ gy ATGAT E 1 AGT 4T
nHETEFT FAL Y P H At
wat g€ § wix o faeivz mg 7 S
HIRHEAT F 47, I & qIL N 7T WY
wEET ¥ A TEAT §, I H AT X
fag = TewT, sitfe fgrgarT w1
gofm 1 & ey e afees &, &
e Fow wAA o oft ) IE WD
#r fa ag & .

The Committee submutteq its
report to the government on Jenu-
ary 19, 1973 guggesting certain radi-
cal changes in the existing organi-
sational pattern of the Council and
ity personne] policy. These re-
commendationg were under consi-
deration of the Government of
India.

Y wode qrefet WY wTATEEEe
% ¥ o fed wg ) WX
weft forddww oY Y 1 WY agw
Ty grEfeee @), 9w & T 7 ogw
@y F @ I ny A g B
foeraa off § dfew w@ wegat &
WG qF §@ W WA A ST
wifgg | FF & wwR ¥ w argfeet
Fgmye fierr § 1 Qe e oY ft
§ fr oft amifeedt w1 fisr waw

. MAX 41410
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ar | vufe ve¥ g wgwE %
WEAEd s N ww § o

¥ wat & wve ¥ iy o faard
qarea Y wigt w7 gRgw o g

ot Wi A (dgANT) ¢ SyTene
wgiea, ¥ waTer ¥w7 7 /Y gy aw A
¥ T o1 ¥ 7T wrat A o< £ Jor
oY, W WX q3R w7 s frerAr
ATEAT |

W 9 gl s & afd 1w
wraragTe feaf & o qF gagar
wieT g #Y frmr § ol g i
wautiaY saeqr wondy & aw o
aw ¥ 77 | 47, 99 3 @ FW@ w7,
g% #) fofs w7 &7 wEET g¥ fawr
1 uek ag Y waw At § fw
e ¥ fradt wewrd § AT wout ¥
Wt gea wgd & Faacd, W ¥ ok
R T A g EFAT 1 AN, IuTEr
agey, ¥ vy av # 97 e famrar
a1gan g 5 od i 5o Tow QF E R
fr afwm a1x v, forg & qgR a8
wH1T far ar 5 agr o agur wogd
WY 1 fayr ar X W o wm
wat ¥ qarT faar qr Wit @y & e
wdr WX sm w7 T SR
firar qr s agt o< dgat sagd afr §
et g3 W FOEIT 1O AQTOr
g ar v ag oy Agquy gagdt &
R T § WY ay worge w7
wrsz § 1 WY 5O WAkt ¥ g@w WY
wrHTEw Y, &Y o ¥ Rer o o,
T & Wi W g o & faere A
f fv fagrc few ey & s, oY
grany s Yot H 1wl Wi
wreT orferm o wiY | 3w gt & /e
fafreze ¥ forar, srgn Frfreee oY
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ferar ot qest o ferar | R W
fafrez &Y faar fiv wmo% oix &
§ W m Ay g A M A A
g fad & wagve ¥ amwg wiw AP
wT gy § | fagry e wA
s fedgmageagiy ) fed
NrAx Awm aw@ s W@ Hifeg,
% sk fa F oY a7 & fa¥ qare
g1 ow ¥ uw g7 &7 g gEr
R N @ 1 oy feafw
gt § ¥ ) gl ST wRW F
2 =gt ot w R WY wrerrdl
g 1 A Ay feaf &
WIOR! ST 93 ggT Wy frar g
TN W g T W W QO AG B
w53 & | $7 ¥ ¥0 AW AV G FH N
Wy FT g5y § fovd a8 Wt @
¢ g0 | T9 faoow 0T A w7
& fug fagma § st ® widr &
Y, wiw § wfr g s Afed’ g
qefYardt w1 wie fegr mar 1 gw wifa-
% TF AT AT HQ@TAT ATHT § |
T ag wr g Y a1 ue
#dt woIc frzvaar §, agw @@ =™
g

WA & & w A )
femrat g faw Fagre 3 feo® di-ar
7@t & qwr Wl ¥ qa e ga
fagre & g2adt & s anfiw aret
e & xzrlard w1 A Shedt gw
& ot or @} &1 Iy ag W e v
" wfedw w3 o7 @ &1 W 1885
# o Fagre awrey wr fgwar wn, 1901 &%
werferd ®) g oy, s fag degi
g g1 4R, vk fay gordh ey #§
W, TF TR T W wo ot i
FAA W gagEar 5L @ A ¥ qwaT
& wrm O g w30 & o
wrigary i el oft & war fagre woeTe X

VAISAKHA 14, 1808 (SAKA)
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dar Pt mfeTa A g ar A N ¢ ?
ag 1 7 q@ § agy g7 mfaw &
mmr &7 ¥ ogo o § @y fw
70-75 A4 & I3 SYETT qAT G
a1 i | ] 757 & fr gw gar i §,
ag A1 gA T}, A @ AT g
3 Ay qAFT E ) oFar wweT @7
Fa1 § qF & %7 fagr war @, &
g @ waT g7 s gl
FT g% @H g1 LI, FT F2IERT 1
aradr frara #Ew va@r sm? &
quaAT g ' ag i wrar ¥ awiew
g Ty & Fomy wwd fagre &
freerad amY 777 &, wiw ¥ WA
FTEY Y, I 9T AT 9FeT @ 2,
T2 yrarfwai grey A AW & wluww
T2, 1T #Y It @Y ¥ | W o qredr
g% fead &7 7% § a7 @ qe W 9
g vEY 1 89 sy § fr wiawre
i &Y 74 faad 1 gw T orem TR
ar d= o 9 ¥ fadr qare § v o
T g gHeT edr Sl wEnd &
sfid Tw @ wr § fx gw mfedw
qre FTA T @ 1 W dNg ave N
T fag wipfa 4 § ? v wo% o
ag § fv ¥=0T e & wot Aifa
Fra QY ¢ ? xaF waew g v i
TFHT a% THI Xgi Ay & sEw &
5, 6, 8 afawr gam =¥ ofe
faww s7ad | 16 &9 avaT o afaer
T ATF, 12 7 qrew o avfawr 7w
I W s & ol
& &Y §9FT naew og & s arad &Y
QF¥ T W GAWTH G aHL | WY
we anifed w1 o sow @
R IR ARG R
w §? g & qew weft & qum
gwr, W g¢ fe gw wifeda v ar
w &) ot qmmmr & frafedr & &

fan T mar 1, gt EEEOd ¥ qeew
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[+ wWrex wr] ﬁt‘tﬂwtﬁv\ﬁﬁﬁaﬁm
aret w W e oot & ) agi o oY

¥ & wafr i & s g e AgaD
qqe ¥, WO FEUE ¥ WL FATT
W &% ¥ faair oo wiamm, 45
w¥ama, 40 sfawa g2 7aar @ &
qFETX GAAT FEA I AT FT
g fafmer asgR T v
& a8 e &Y foer dfaeiz w18t &1
vawT wew g fe g qar 21 wmaw
ady wrar § AT W Ff A v HT
w5y § | fagre sdfmiestuaz 1937 &1
2 fogd ag sagem &) 0 N fs aveg
qw§E & Sa g g fogr @ /v AT 3
¥fre o e frae, at T
a@r & dav wife auw @ g @,
IaHY 7 fedt F G FFv aww @
grdar N e ulw 2 3w ov
18 UVHE gT AT ¥ V¢ £1 & g
faRr T @ AR W T AT &
I rewErs feard ¢ Wfey o) ax
sEsm o fava ¥ Ay gy ver d, ¢
glat O @ Fox g #
AT g ) 39 AT 9§ wew aqar
T E | SN O ¥ FAT ¥y
geoaa wfawsr s Fag g o fw
o wlnt | W Yw g g
Tl wew aft faar & gwify
WWWSTWQWWWR 0qa
agr faay o & 1 g s@T Y A
&wyarg | WX AT AwER ¥ 5w
Md w1 qEEr B BENEN e Nty
pomma gt iR virew aw ¥
BN UE W AW® ¥ war ¥ ¥
L4

agFa ¥ D w7 § Forghr e @
ara & & 1 7w S ey ady fea
§, dog wage &, T frmm s @t
ur fgegr &1 Ar@ ¥ vy ar A
Ty T w wd 1 & war g fw
TF @ F W N T 30wl
¥ ST FTEA § I WA W TEAr
fear IAT, qBT A AIX QP9 FAGT
¥ gy W awy fegr wimr | Ted
qrg-T A @A wr W AE-WEAE R,
I W aEqy Famre S AvEw B
T FT ¥ AR 139 0w fw wverd
T ETE I A FW T BT A A wpEf
o gt 2 5 ga9T gav 7€ a3
s fag WY & fip zod ¥ @@
T TG W A7) AR w7 g 9
719 & AGT ST Ay FyAT T@A Y
74 %X AT B FAGE T FT
YT A T 1 G AT qg IIWEAT WY
faaar =.fqq 1 717 Wz wgr T AR
T AT &1 Fiag, faaar =.fem

aq Aagr e 707 frm AT & fag
wrT ggaw afafaar aad 1 gaat Ay
agaferasvsfrd FIearg s
T 377 ¥ wre &7 ufgyef w3 faar
srar =ifgd At awm & fagy wifoaw
sy A1 §, cforsae Hae o ¢,
Fromias & & 9g ) sy g v e
qamer ITFT A & Wy Afew 19
AW Ay a€T gIr i agwrd afafa
¥ v v & 3w v wifg o gfaar
qrar g F W [A§ AW S
a9 |

N wak wrdw ¥ wAer Wy
woX & Farg wiawt wifigg e a2 fieeft
iy w¥feat v oee dwer o
Fr oYk W ¥ w Y e i
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ART Sy (a7 | TrIAR FAET A
Fifgq 1 3T8T IG-WA FI A FAF!
A FIA F GEATT ITA FL 1 FAT FAT
wET aad g A TN yaAfy srga
Iqy FE T AL TT aAFAT & A
TO gra A0 ANAT

szt aF faars F1 qrrT 3 OF
3TN 9T %‘r RITAT WTHF A9
@At Az g1 fgamy & S A
afzar faseray % F T} A0 AT § AR
Y Ay AT E 1 IAFT qAT FF AL H
FAT AT & AT & gar ArAr F W I
qZ Uy auar & a1 A AT qrd’ g
39 fagre & wrg fagr & aig 17 7
g1 39 ¥ agT A2 gEr A FIATET
FIEH AT H1E TrAT FIH FI | ATH
Prara 73 g% fg A1 & 5 7
g 919 #R I AOET 70T F15 AR
AT L1 A3 AT ATAT TF IF52
¥ gzt ¥ 18 Arm franarz faaay
3EAZT &Y ard off ;AX 38 AT UFS
fRarg &1 g YT A7 AT TJ§ §
TAT gAY A@Y 1 3 @ F FHATH
sy ardy S WX FEAAT § qFar
¥ qra 3 F¥ A7 47 ) 375 Paars o
a3z fagaw w1 Fw faqr srar 971
Iq qUT T A3 I AT A AVFAT
oY g ®gr war ar {7 ¥ fa=ay =y
AFIAFAT 747 & | TAT F3 F 37 F
qd fFar am) zﬂ I 27 478
1T AR 3G FL IAGT E 1 TF AT AT
Fgr 097 o7 fF 38 1@ TFT FT fa%rr%
g7 A&l T 9F7 §1 F Agar g fF
ITRY W(T TF 27T T A AT AN trﬁ;‘r:
gerfa Fy gfA gar & 398 wiw
QF

Y AT ST Afwa (Faar)
eI WEEA, T FALA FT AITAT
LI Y IT A qTIAT F AT T W
FY AT, FTT HIT AT FY TAT FT 47

VAISAKHA 14, 1898 (SAKA)
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o 29 F1 T wrarfeaq g) % w7 P
T TIAT FII FT ATIST & AT F,
gar fearq ey asr"ra, AT T FF5
g2 go s S owfaF g § wfad
&, % SAN AT g AT |

7g ar fafyarr a7 & 5 aredrs
miarear Fr O gwd #fw 3
afFr ag w371 FF FaT 2w
aF-s7aEaT &) &, § anzar § {5 waf=a
g zfy gary g@esfs & g
ZHIEY FrFT-TMAT AT TFA-TAT F |
HIAT F wurveAx wez ¥ 73 «afq
freasr g fF 78 gy aofy & =77
qF FA AP OITAT §, AT OGF Y
F1i 1D w" TAR FR, IA, 95, A8%70T
FITST0 0 ATH GTHE 67 AT F3
- FUY af 67 B9 ¥ ETF &7 FAY TGY
qrar 5 373 547 9 F, 97277 1T 9191
F 17 9T ATATAT AT ZATA FF a0 §
Fzar %1 ats7 e Pear gr A" =oar
gfsarzar & %acar 7 39RT $3F AR
af73T 99gT AA F A wIAT FFqT
IERIEOIR!
19 hrs.

3 a7 T8¢ & % 0F a7y 9r,
FF TF 9T 9gmE sm9F FOFAY,
wfgs IRy, Fadr ST,
qATH ITRA WY FTfTF 97 F
FITH AT FIITHX F FI5 a0 TIAH
grq /F4Y, FEEr WX AAIAL FY
TFET & TFF 3T T AfFT ;A gw
¥y & fF 2093 FIww F FRO
gA N F5 AT F HET gegfrg gu &
F mrar #2ar § FF 3 = & wg<
geafag git #IX BT AAT, ;AT AT
rfas e gurdy AR rFeqr o
feg-wfafza agar s w@r & 3z F9
g [T

ga 7 #fex wifes ard w33
wAFAT &1 @ g1 afex, sar f5 7
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[sft war e frfina]

yhawar & vt ¥, ot wfew aga g d,
¢ vt 7€ s Qe FET Y | FITRR
) fag wra & wEarga fawar wifyg,
wrw q7 396 7@ 99w w@r ¥

g . O fF
W WA & #fsgra ¥ &S, ew
“oreqeqreET WATH” FoAaTA A,
afeT gy “fwar 2z, frar Afe” s
g0 faar & qrr FF7 fw & amy
gra g < e qnEY o ) #oEw
zq feafs Y g ad FC awy §?
FN gw ¥AF q¥ FY T gAT F
5 gn s AW &7 wrew-fini g ?
T #9 48 TN A FE fF qEen &
e ¥ g wW & @ ¥ ¥ www-
faie @t a1 9% afew vTm wfus aw
arwd f% g 3wy Pl o 7%
faRwit qzr Fwd, A7 A fadeir gweer
Four WA AEC qABT 32N B, A
gumdt §1°7 W RW 4B FEI W,
A R wrvr § e el & e @
7w Fgw wew-fada & wry
i afew AT wius ww 3qER
fr za 3T fmir we& fadwy Y
qEIFTAr F' I T4

AT ZAR AFETA & T § |
g 7w 16 wfrwy wwase ¥,
wafy agr 9 70 AT FeATIC )
afsa agr 16 Afowy qWAFR T
o 39w $@ § O ondrr = “fert
2fe, frar Afe” & ve |y gu fedwy
& g T Iy qEn A

wEA asT g e 1972 ¥ 1y
a@ T, 'R, S W wef,
¥ ofy v ®1 snavs FRm AT 1801 WX
1901 & e ¥ gAR A Y 21 WA
qt ¥, faxly ¥Ox Wi w¥AT wredr

MAY 4, 1076
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57 g 0¥ €1 1945 A6
T ® axwy wF ¥, oafe amw # 54
fafeas arxelt wws ¥ Sra-wufar 0
A omardt ey & ae gER
1971 57T 1972 ¥um, wx v 3w #
qE TET AT | I GHT T A 100 T
gfq-wa & fema & warew dam gafae
sara frar t g™ ¥W & 1801 adr
1901 % 19 &, oY 1945 & gfamry
#r ganafy 7 @7 1 37 fewr & g ooy
oY w4

afr arer 2 a7 FF g o mAY
¥ fF &9 9T T TTeAaT 3T B 77,
sfra faselY v ) 9 ey W)X
orafrF Ga a1 sava fad, s st
fr 31 F7 fawet #Y e T 399 o
T F.IAF VT FY SATTT AT Ay 92
aF A1 92 wmesd #) aq ¥ v
u¥ Fir-garT 3w § A FaeR S
Fardy 59 aggedr ¥% A8 Far sy ¥
afrs a7t sovmfat &1 gaar A
faseft #r zv afaw 3 et 3

# forr 7oy & wAT g, IuAY WK
& AT o1 enw femmr wmgar g o
Wfem gfee § woy 92w sa § awr
S §——omenr ¥ e ¥ o,
¥ Wit gfee & 1 3wd 1,76,000
af d\ wfr ¥ § 66,000 t dHiw
qf¥r a1 & yreeifaa § | agw T Y
¥ gfw 7l aw frdww, S foee,
vyt o nsm AW ¥ 92 faflaw
o7 #{lex Whaifine awdt dar ) swdt
&, ¥l s gw daw 9 fafwar W
et awft dmrwe g £

XWT wron 9% {8 Wy
g % W grewd g §—Fw o
ay TR Far wr aver Sowe b & o
wrar § &Y wwwr o Qe o & o
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wr At s § 1 e e ¥
frod onfedi #r sgem W SR
wraet ¥ Frgwar #7 dud go o, I
w§ forerrer FromTd WO WEHIT & HTIX
aft, afew faelio oxeqr oF &f &
FIOT Y A 0

€ sy & fanw spast & faw-faw
wnad § 1 w1f we Avaw w7 Wax g,
ar #if gy A & wrew § favw &
ST § | gy 97 GlAat w7 gqr faarer
wET § fiv g wg o & o e wiw
T BHIGTE HIvTIE &1 I g
AT

srgt w% g wr wraew §, W
¥ wgy & B “arer, wex oNga,
Me Qg few”, A g & wey w2
¥ fay &g & “arew, A oirgaw,
e v g g gfede wsp w3m”, A
g wqlrm = @t wer wiw §
Y, AT, ader, Foprar Wi Sy
wify af-58 afaar &1 & afer gaR
Tsqt ®Y qv sivaw A & e o v
v R fag Ay am g iy A &
nEY §1

AAET Fiq HY it Tl ¥ oY
g & ol wwr & f TR & W
W ga@ § T g wwE e,
w1 IHwT oW gAR AW ¥ wH &
"I | §Y qrA & AR wwwlar
g &, &hiw welt ot gt §9 STt
¥ wnd oF gq &1 Famgf? grdy avorm
& qriY wr IvaT e forqr, I g
7% a1 ftar ar fw g 9ud forg G
&1 ¥fier oWt o Syer dur aff
fire T 1 rage s Pefe &
Fgi g fmrar, . . .

ot weteftew W : T AT SR
o Y o | Ewr Sfeg

VAISAKHA 14, 1898 (SAKA)
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ot dm wew fifmd 5w
Ffoaiamd v q ag o ¥ e Fam
&0, QAT g wmimr €1

FIAFT & s%ag § & fodaw
T IgAT § 5 97 gw IR AW
oy § a0 wifeew got & fmfor Y &%
YR 4T TR AT § Afqeaa g
f& g9 arma 9 w1 W fafor #%
¥ 1960 % WITT § 830 ¥1¥ 9
88 & siet & 707 59 AT AeH 30y
fararr sty ®3 w7 a9 fway & W
30 7Ty faeneg G¥ & ST & 6 T
w3w Xfa ad fa 1 aw o w9
fogat €1 I 8 wiw AEwr swoefew
forstr st w7F fAFear & A Igwy
wer T § d% g faddw A am
T WSH FY WqT F I 7IAT § WA
# fag =&, w3 & fAar ) gwrw g
T sfy v 2w § Sfww agi av ofe
farerr qx s 7Y fear smar

gAY ey TR ¥ WA HT F T
REAT AT AT 1 T PR § |
agt aga ¥ Afs 92rg A% 9§ § Al
WEATRA 7 W & IAET I T &Y
qmaT ¢ SHINT q@T AT & GTER
T s wifgg faed 3 afe g
T W1 w6, g0 wifearfegt 5 a1
TR, 51 ¥ o AT I AT W L
T WE FT § W WU W ewgs
v gt

ot gt feg (gat) © wamew
wRew, v g § gy vk faf
fawrr o wiwt ax agw ot w4 i @«
ot § | WA & el ¥ wrr 3w
oW & e § srew-fnde gy qarc
wr g & 1 o e ww & fag
O et A aTh  qwAr 9, a7
¥ g ofte s A o o o e
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wr g€ @ goere & sy ¥ 9w W
3w qger § o fegea A ag Fer ow
g @ w@ ag A feom gaar oW
g3 H37 W A ¥A9 9 A DY W
ax 7o ¥ fag w0 grmr afes g
Iq B arg WY 9T &7 1w feam
! A agfaed feerg 7, ag M,
A A g w7 gAY & I 9eq waa
§ 8 wa 3§ ¥ fag ey frg o
AT w4 gorE, FLAH W IAT V2N
g W Gar ¢ 954 & fw @t 2w
*F WINT T 9379 Iq X B /FAT )
srEAwEaT 7 @17 ¥ 3 5 o Q@
¥ foe wravas 919 § 7 39 ) faadr
wfgw

%z st a7 faar fawmr
ATH WV FT EATF WIFTGT H7AT ATEAT
g 1 Fom gewge & ageta fasera-
I § 37 ¥ waw fyaq voaR agi @
I #1 wrfexr #7 faar mon 2 o 3w
% agw A w1f faard Fr g7 @
aft fam mm 3 1 fam ¥ g
ag gt & f& sw ofear & o o
NG vy & o Ay GETATC FAT o0 37
ame g1 & W gt v dmE dar
gt 2 forw & fr wif waw agy dar
a6 1 et & W fewm 0w
Wag R

st W Tw e AT W
frarom & ?

sighfoy  s@worm o i faar
¢ oz 3900 g B o formr &
Wer oo g ¥ s oo oo
o a2 far mn &

o firlew & f fawnt & fg
amgw sew H agn wwee 8
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Tt foalr % vy ar v WA o
gqwte faay Frarsly & qwre ov o
§ 1 fawrt & fag avlt wff Forr e
¥ 1 Rw & e wiw faw € & fregaw
tfrrero der ) w@ §
7% o e & A & vy afeqy
Aot r AR TN gUF q, I X
Yo v amm Y & % g 0¥
v ae de ¥ i oy sy & o
¥T & wrer 41, 3% Fr fayw wvar
g gt aw wraar glearmr )
gwra ¥ 49 qr ot ot §o faT ogw
T ¥ 77 %7 fgqr 747 ¢ a7 WA
TG /IT 4 A% @7 947 1w AR AT
Nar -1z vergufrmmfera
a7 Framgr Y + oy f5d
ar v ¥ wfa 3 wver 97 w9
T EFT A AR ? oAy X
w1 aer wfza grav &1 & gl weraw
& WY FTAT AIGAT g ¥ wEA
s ER ATE HwaE Falw far ¥
Ga% @1 41 ¥ 3w foor & Freigm
a fear sra | §wgarg fr a it wgreg
AR A omaArea f fr g a@ ¥
ar WY que &, fav 97 oare fear ar
w7 # S fear o qn & 9w
q¢ Falm ar s 7 & I, afes
3gq BaN F1 W ¥ wwx vt
foqr W@, 3w W Avy fear sma
™ atg ¥ g7 A qeard & 1
faurE *1 w1 3w aeg ¥ wdm, wfew
o Favemwrd wyfear § 31 ) 3w
qgift | et ¥ & ag o P
wor wrgan f fr qeft & Y word et
¢ ™ § I W ofy A § g S
wifgd | 97 & fad e dad fod

ary wifgd

¥ Fadr & O o A gy ol
durd qr dar o oy §, afer W
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qx § fr gt fawr & ofvly o fad
or € fra & o 9q o A& v8w-
w0 ur $q% a7 feaml & wey
2 | fomra frag & wqRT w9X 7§
¥ ¥ A aw awar, wew g aw
awar, TEA AT 9 IX THT qA
figer #Y Xar qear 3, Afwa 47 & fod
I wreart fpear gwar § %
#r W wgfoan awe 3 ort 48
gy ¥ ATER B WA WIET 99
N qex weAr wigh A 37 o7 ¥
fas ¥ wear wfgd | a7 § gy aY
& ag wgar f Oy fral o aearc A
Wk gra & ¥ ar wfgg av Gy qra=dt
a & arfgd b it e v Frat
w1 dar war 7 ®3, W fwaai 61 o2
g fe & way TR w1 Wy gy A
qr g Sy qA T wwAr dar g
w3 | & &1 91 T X gy sl v
fir 3t Fast &1 Tlawed weR QY
gaeqret w1 g+ fwar ar avw

oA I ¥ 7 TF ATLAT A0
were Fear war qr, wey fea @i
37 % 2T A wf @, ¥fwa adt aw
3w faniy &1 &m &iw awg § wE
T g &1 T qgt Wiy & g
doz §-aw ¥ 91 WT @ER R
8, agi % sfeak w1 oY go, @
ast ¥ wex gu Foar o wifigd

wix gar feam daw @@ &
wrx a3 fde aff @ avar, aw ak
¥ N oo fmert §—av ¥ g woere
ot waer v wfgqd fs o qamge
wrr §, 4% $ad, forQ, fewd, oX
&t wr aew Tearl vt sSearfgr woa
wfgd, frt ¥ S ¥ qrq Ay, 7 A
B wexfaa wer wnit o7 o qg woX
e # & uf Wit In #r waedt ¥y
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% 1 T7 T w7 1@ W ¥ fad gw
¥ framt & qra ar wifed

3 e % g 299 77 N @iy
FT T AT AT X AT W A uw
o6 gt § & fed v fomy
¥ i gl ac T, Afer A orr
fe garor feam g ovwm ¥
qHo ®o mrfe ¥ wHATY wF F7
aw faedt o1y 34 & a1 =oay AF ¥
A& W §ar wrf o e o W
%, foa@ 3= & W= @ @ o
R ag Rma aro-wre e &0
IqE g w1, A o Ay wfaw & dar
¥g W, fow s 23 § g0 7
% oF fasrr 2 §Fan ¥ 30 9 ary
@ FL UTA A A 7 AT 9T whemy
& dwar agar 1 ¥ saferng w9
Afog e waA N AR ITH sy
gy a1 | ¥ sier g A
| A T g0 W - ey 9
¥ ¥4 f agi o W g 41w
fram gl arde A W &, @
Fgar § s ook i & S S
frern w8, fag & sz e
g WA W g @l v Wi §
o1 opam § 1 o o dfedi &
ATAT A I 9T T TFo Ao 718 - )
W

WIGF Tho &lo wro ¥ A} F
¥ wft oS a0 Al @y wav
mt‘ﬁiqwoa‘touﬁo%a’tﬁmﬁ
£ 39 S gy §, o AFH 7
g, 379 oar i & i g e wrafeg
ﬂﬁ'&mmtlQ‘ﬁo dro wifo
& gTT N TR w7 A AT
fraar wfed, o & faw <o 2,
wiifs I8 & s e §a ¥ 7§ a7
w il
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[+t &<t Foe]

Ak foy & 7aed gfw vax @
gerqEaafrgRa 1 am g s
3Igar Ffy fevafanag aomar w03 (1 ¥
w+dy wgea & maAr w2 g v ag 9w
FHd wt gareea? frvafearag Far
1 Prexfrnar qax & fay sl
Frafa N gy § 7g w9 gAarIA FAT
gz &

B2 frar Farg 717 1N faenT
ag § t% a1 QUL IAF 09 FAr W
T ¥ oz are o wiafas 3 ad «
far 3a¥ gra Tar a5y ar &1 =g
FIFTT B Fos wrgw w2 faay fram
1 wAr weey 3y franfrierag ¥
fanr far fax @k, g6 svyeqr st
a.fg& |

TI W £ AT 57 900 FTAGEA
FATE |

oY g0 v MNare Y (Fraar-
A7) IISAA wERA, A WA
WFE A F IV 9T FET AT § |
T vo f oot fage & 8 1\
*1€ %2 v gf A vod fagre ar @ W
gadr g #Y A a1 ag warw S |
i RATF g R AT A
g7 aaAY § | xg aveY Awaqg freq
w1 fedt oF & ST & @rg A JrEar
wifga

i gafeema @ 2 ag &
B ot | ag AT @7 A=A & A OF gAT
A & AN TN gaEA o) A
ey ag wrRgTR IAE AATY A Foyaly
s pfy wRreT sad gre A R Wk ow
T & AT 10 TEE WA FT 277
wrd 1 104 fafeamza & 114 Fafon

N fegt gt § o
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§1R ¥ weor oy & 1 gafay & g
® T Fak gl O wwrf Ry o

114 tufggr 7 gr a7 gar &
g ¥ v g sren-fdde Y v §ag
wgY adt & 1 WE arg oft wroeh ATt
¥ wAR ¥ OF a7 Y & i ¥ arw
FHEL T @, I HA ¥ W
w1 114 fafrmr e mr g ¥ W
Fogaasar g, agen A 1 QO
gfrar & a1¢ wre BE @7 wwewa =
feara ward at g8 gfaar & 3 st
TF TT RIS QY § AR @R 9|

45 persons consume about one tonne
of foodgrains Thgrefore, our con-
sumption 183 lower by 40 per zent as
compared to worlg standards

ww arey ag 7gr § v gy wAr ok
AT 9T FaT Tifgd | g9 W qx gwE
des w1 T gy wfs ofw
ST g 7€

TAH WA 0% W qTT FEAT A
ST AFT wAOUE , AT guAA § oy
TR GEATE W 7 a3 fr wfw 4
giefadY fre o & wiifs et G
Fe @ E Mafaie @ w4
AR ¢ wraad # frewa oF B
ar 2 % W & g § o s gaadfar
AT 9T | X7 AT Wl A wfefed Y
TR gL ®WE qT AAY @A & |
gt ot siefedt we amw & @ W@
s amraTw | WA
T ST ETRT Y Sqr e Wi |

0w ag § fr 1966-67 ¥
gart W 7 deraT qAw ww @
oY | TR T AY 22 AT X O welT af
oy fiey Ay oft oy wroelt § o Py
oy e o oY ¥ g W faeey
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LA FXIQE WA F GA A
srevny 44 Ara 27 < faar o fomar
arq ¥ TaeT NETUT 48 WA TT AT
AT 44 ATE ST gOT § W GRS
% 2 wrar T WA o e Ahorar
are & qraer ¥ oyvar 2y § 1 gafog &
agrrsg & feamt ), gt S il
Hraedw ® AR F-arrfer S
F A w awnd 0 g | TS Ar g
g A frr st WA g e 1
AT § 1 S At saEr dar Fear
¢, Sa# feer At s wfgm afer
Iasr aart ¥ =rfgq 1 g faafed &
& arqaht & wdac w7 wRO g o amrd
I A AT 117 T 4 areft g
B ff M T A FHT T 120 T
2 @ # vl Frardt &1 o sqrar S a1
aimEr femr &0 117 %1% AT 2 A
TZT §F BRAT T IGT AHAT G 14T
&1 & ey ag Ararre g fr R
A & wlaer a7 Swelrar =1 Frar

73 per cent of the factories have
suffered losses ranging from Rs. 30
lakhs to Rs. 80 lakhs, The Shakti
Sugars ijp Tamil Nadu have suffer-
ed a loss of Rs. 80 lakhs,

At gt fmgwamg e gq
g ¥ wax A far Tar @ ag qae
EEI R kM A AN AN 1IN AT
I Y I ¥ WY AT A" 27 9
A g &, 9 ¥ gAt A W WA
AT FT 0 300 FAL T F TP
1A T § ) W §F @GN | A
1w fafere ot §rer e A, o Faea
WY s Rgrag ¥ dw fifser s
oo AY o ¥ aga mdar o ¢ s
T W I Fwr IS Al 1 gAY
150 ¥ 160 77 #Y 71T & Far ¥ §
HYT Wi g9A g Fae anar @ o g4
B qRY § W0
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Tidfesy & T ¥ wogw + A M
ot feqid &, waar =it a7 & waer T
fearmar & | Sed gw ST fey m &
WA, 1974 ¥ AR F F WY BT
srewa ¥ wrd §, 99 gw Y gAafer
fastar wnfige ¢ Tedfer wrw faretes
Nt Pl gt ded & B
N 7 F2qT ¢, &) 39 wrawy A gadfea
a8 faw T 8 | AR TR W A E,
a1 % a1 Jgrer g w4 q1 & fgama Tav
o Feh, F1E wrEH YT FFRQ FqAT
g Meanigrdfecafam g AT &
7z AgAT g fr qeitfmdwdt v Az o
fReg ¥ | g @AY o wY
Frdr @ SR e Y ey | gt
@ ¥ 9 e dwefeai & fom o ag a8
faerr 1 9 TR Y Sa® §, &7 Ay Ay
ary ghiAeaeT gt & Aray w4 @
ar @ & 1| QIR @Y @i arg F A
37 Srefeqr A s wrRr @
aoftEet GRdr a7 ¥ o W@ & 1 A
argazdfr e T TR OH HRA Y
o g7 § W 6 FAT FIT 9T 70 I
T T A e . L (W) . .
& wgrfern wh woae faa & arv & wg
i

TA% werraT % ag wgm v g
forr azfral ¥ wraduw foar war 2
ok fam = Mgy fear war @
Iy FEAH FA T WA TV FAAA
frerar aifew 1 xR A & ST I
SqTAT AT AQY TEAT | SAVET SYEHTA
gFa¥x WY sqraT WG Wi g T
ars &r a€  fx w7 97 qudw T
v qaar qr, A TN S ardaw
w4 4 | X7 76 & 74T W 65 & T
A g S WA WO g AT
qg W 70 WA T AL FT AT NEFHA
Qar &, wax wET w4 W & w10
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[ awo gwavare )

qIFT &, YOI ¥ HEAAT ATHT &
8T § ar gad qAd Wow A qEw
& § 1 T7 aTEy gW WY TR Wl ¥
SqTEr AT €37 FTX W7 LEINTH HAT
wfgg 1 1942 ¥ wdr Qur 9t fs 65
O UFE QITH WAT 4T & oA ¥F 45
WA w1 g A §
FEAOT 45 TW ¥ wgre @ A
T W A ¥F WY WA W
@ AT WTE WIH NIEFAT A
&1 gw Wy wefiw 9% 70~
80 1Y T WAL FAT FT ARA £ 1 W
ard arqgar ¥ § srow s g fr oo
¥ g3 #1718 oA ¥ arfe ¥w wfe-
fodz & wrg 1 a8 wgar fn gw &
qede fwfadz ff saag dw mfr &
&< 3w gat WY 9% ¥w A ¥@ fidx
g &) xafel ¥ wgar g e g 3w
o 7% g § W% 3 o ywfeowd
tfr M A Fggda her faw
FTT NYeeUH SUET H W L 1 TR
TgT T g ¥ gugreh W W

WA WL 1 AT A QU WIT
wAA frgmam I At sAe el &
F1v w4 felr | 3g W AR I &
gt AL, (TAW A A AN 4y
RWA AP F AT N )

One million tonnes of rice we are giv-
ing this year If you wait, we will
give another one million tonnes,

SHRI C K CHANDRAPPAN (Telli-
cherry) Sir, 1 take this opportunity
to bring to the notice of the hon Mim-
ster one or two points TFirstly, I
would like to know from the Govern.
ment what is the final decision about
setting up a coconut Board, because {t
it a fact knowp to Babuji, Shindejs,
everybody, that coconut cultivation in
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our country ig a small Jarmers’ culti-
vation and that the coconut trees nre
badly affected by a diseagse. So, cur
productivity is one of the lowest in the
world Therefore, there 18 every rea-
son for making a co.ordinated effort
so that coconut cultivation in our coun-
try could be saved There was a very
useful discussion in Delh: and the
Government seem to have made up
their mind to come forward for the
setting up of this Board So, I would
like to Government to make a cate-
gorical statement during this discus-
sion of the budget on that issue

Secondly, there 1s the question of sea
erosion Kerala 15 a State, having a
long coastline, which 1s badly affected
by sea erosion The subyéct of sea
erosion ig dealt with by the Deparl-
ment of Flood Control Since there
1s a constant demand made by the
Kerala State Government that the pro-
blem of sea erosion should get speuial
attention from the Central Government
—a separate department should be set
up to look info this matter

Unless thig problem of sea erosion 1s
tackled on a war footing, it is gong
to have very sernious effects Just as
we send army fo defend our borders
from the enemies, we should defend
the borders of the country from sea
erosion Otherwise, the Arabian Sea
will gradually take away the coast of
Kerala

So, I think Government should pay
some gerious attention to thig problem
and spend more money on SAVIng our
coast from sea erosion

In this connection, I would like to
gay that there are ways other than
constructing bunds to protect the land
from sea eromon Recently I had op-
portunity to go to Viet Nam in a
Parliamentary delegation There, 1
found that instead of building bunds,
which 1s very expensive, they cultivate
a kind of iree and protect the land 1
was told that a similar thing is done
m China also So, why can we not
try similar methods? I hope the Gov~
ernment will look into it
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On the question of the development
hifly areas, I feel very strongly ‘hat
the neglected area of Wynad in Central
malabar should be taken into considera-
tion—not because it is in my consti-
tuency or any such thing, but because
it is a very badly neglected area. The
waters of the Cauveri, Manantarved:
etc., flowing through Wynad are a
subject of inter-State dispute to hich
Kerala iz alsc a party. All the irriga-
tion s¢themes in respect of these water:
which are presented to the Centire are
not sanctioned because of this dispute
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So, I would like the Government to
take this also into consideration aund
settle the inter-State water dispute as
soon as possible. so that these profects
may be cleared.

1 am very ‘hankful to you for giving
this opportunity
19.32 hrs.

The Lok Sabha then adjourned U

Eleven of the clock on Wednesday May
5, 1976/Vaisakha 15, 1898(Saka)
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